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LOK SABHA
( Part I—Questions and Answers )

I* e«̂  »Ti«

12 59

LOK SABHA 

Tuesday, i z t h  December, 79^5

T h e L o k  Sdbha met at E leven o f  the C lock. 

[Mr. Speaker  in the Chair]

ORAL a n sw e r s  t o  QUESTIONS 
Flood Damage*

+'D r. Ram Subhag Singh : Shri Bhagwat Jha Azad : Shri R. N. Singh :Shri Sadhan Gupta ;Shri Dasaratha Deb ;Shri Veeraawatny :Shri Anirudha Sinha : Shri D. C. Sharma :Shri Bheekha Bhai :Shri N. B. Chowdhury : Pandit D. N. Tiwary : ♦1020,-̂  Shri Kajrolkar ;Shri Raghunath Singh t Shri Kamath :Shri Jhulan Sinha :Shri Amar Singh Damar ! Shri Shree Narayan Das : Shri Debendra Nath Sarina : Shri K. K. Basu :Shri Bibhuti Mishra :Pandit C. N. Malviya :Shri Sanganna :Shri Dhulekar :Sliri Buchikotaiah :Shri Hw R. Nathan! :
W ill the M inister o f Food and Agri* culture be pleaded to lay a statement on 

the T able  o f the Sabha sliowing :

(a) the extent o f  damages caused State- 
wise to paddy and other crops by the floods 
that visited the country during September 
and October, 1956 i and

(b) the nature o f relief provided by 
Government ?

The Minister of Agriculture (Dr. P. S. Dcfthmukh ) : (a) and (b). As the floods in various States occurred from June to Novem ber during the current year, it is not possible to determine the damage done only during September and October, 1956. A  statement containing the

1260

available information about the damages 
by floods during the entire oeriod

IS laid on the T ab le  o f  the L ok S ab h a ' 
[5 <;e Appendix IV, annexure No. 24]. '

Pandit D. N. Tiwary : M ay  I know
whether the Government have given relief 
to the nood-affccted areas on some planned 
basis or on the requirements subm itted by 
the Stare Governments ?

l^r. P. S. Deshmukh : Essentially, 
the rchcf nie<isures rest with the State 
Governments, and I am sure they have more 
t̂ han adequately dealt with the situation, 
becausc I was satisfied with the measures 
wherever I went.

Pandit D. N. Tiwary : W liat uld 
be the provision for public institutions, 
schools and culverts wherever they arc 
damaged ?

Dr, P. S. Deshmukh i There is pro
vision for giving relief to those areas where 
such institutions have been damaged, or 
buildings or houses have been washed 
away, and so on.

V fo  ^

f  JTr ^  f  1 q r

apTR V

zft^FTT n f  5  <<rnT #

m  I

*To ^0 Wo iv r e n  :

t  I ^  ?Tt ^

Mr. Speaker : T h e M inister o f  A gri
culture can answer only those questions 
relating to flood relief.

Dr. Ram Sabhag Singh t T he point 
is this. T he flood, especially in the D urge- 
vati Chand and in the areas covercd by ihc 
Banaras and Ghazipur districts, in cer
tain thanas, has aflfccied recent construc
tions, such as new railway lines and canal 
constructions, etc., owing to lack o f water 
passage. Therefore, I want to know whether
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in the light of the experience gained 
this year, Government propose to provide 
more culverts, outlets and bridges also, 
80 that there may not be more damage 
next year?

The Deputy Minister of Irrigation 
and Power (Shri Hathl): The Ganga
Conmiission has appointed a committee 
which will look into the question of 
bridges and roads for the passage of water. 
Wherever the difficulty for the passage of 
water arises, that will be look^ into by 
this committee.

Dr. Ram Subhag Singh: There is 
no question of the Ganga Bridge Project 
here. These floods were due to other 
reasons. I

Shri Hath!: I mean the Ganga basin 
and not the Ganga river itself,

^  ^  ^

1 1  m K  f  ^  ^  t

ftr ^  ITT ^  ?rmT ^

^  ^  %  I

’HT̂ TTT ^

f  ^  f c ^ 4) fe r r  ’ FTT f  97 T̂XT 

^ ^  ^  'TPTTI I WHTTir

1̂ 15 I  ^  T̂T̂ f ^  fen " ^

’TT W T p ft ^  ^  m  «f

« ft^  I ^  ^n^nx

ft:

f T ^  fir#  ?

IT®

ftppm w w v T f f t

*iiT f^ I H g^R T ^  ^

^  ^  ^  ^rnx ^  ^ 5t v  d<fi

^  ^  I

Shri T. S. A. Chettiar x Now that 
these floods have bccomc an annual 
feature, may I know whether the Govern

ment have considered the reason for these 
^ings, namely, the denudation of forests 
in the Himalayas or the cutting away of the 
trees which hold water, and may I know 
whether any steps are taken to look into 
this matter?

Dr. P. S. Deshmukh : The floods 
have caused us so much concern that all 
these factors are being examined by the 
various Ministries and the various de
partments.

Wo Wo q t i  : t  qj055TT 
g  ^  ?flT ^

f5F?TSTT 5T̂ r̂ rPT |  «TI^

aj;o jfto  #  ^  3PT ^ ^  ^5T fr
'w r  w r  f  *rr ?

WTo »io 5fo : JTO q to
f  5ft ÎTT5T f?IT t ,  ^ 3 ^
^  ^  ^  t  I t  ^   ̂?

s r r t ?  =FT p r  I  I JT R  3 f ^  cRf

m f  I  ^  ?§a: ^

^Pd'^iwi'd f  grrft? f s p m  ^+'+rPT 

g?rr ^ 'di'ni !T 5 ’si ^  ^  I

The Minister of Food and Agricul
ture (Shri A, P. Jain) ; May I add a few
words? 'rhc Uttar Pradesh Government 
have started a scheme of selling wheat at 
subsidised rates, and they have asked from 
us large quantities of wheat. We have 
already supplied them a substantial quivi- 
tity of wheat, and they are distributing
wheat, in the flood-affected areas at a subsi
dised price of Rs. 13 per maund.

TFBWRTT 5TT5  •

3ft #  ?r>?t ^  STRflTT T
^  *pnr 5  • ^

STRfhT ^  5ft f5T?ff

•1^  ^  W1<, ^*rr ^  ^

• N t ^  yX V K  SIRTt^ 9X5FR V t VC t» f t  ?

wTo »io Wo «nnw
4' T ?#  ^  ^  f  I m x  ^  fsrv n m

t  ?ft ^  J^.oiTto V  <mT fsPTT
I * n rc  ^  5PP ffif t

Prrr>T  T T ^ t ^  5 tV  ^  5*TT ^  *.



ta63 Ornl Answ en U  DECEMBER 1056 Oral A ntw en 1: 4*
Shri Sadh^ G a p ta  1 May I know 

whether any cistimatc has been made of 
the probable effect on food production, 
caused by the damage on account of these 
^oods, for the ensuing year ? ^

Dr. P. S. Deahmukh : Very rough * 
^tim ates have been made and we would 
jjrobably lose several lakhs of to as of food- 
grains. But happily, the tempo of agricul
tural production in the country has so 
improved that a good deal of the losses 
would probably be made up by those areas 
where no floods or droughts occurred.

Shri C. D. Pande : The Minister has ’  
just said that wheat is being sold at Rs. 13 
a maund. But, recently, I hid occasion to 
visit One of the centres in U. P., and I 
found that wheat was being sold at 2 seers 
and 8 c h itaa ks  a rupsc, that is, at the rate 
o f  Rs. 16 a maund.

Shri A. P. Jain : The hon. Member 
must have gone to a different place, perhaps 
the wrong place, because wheat is being 
sold under two schemes. One is the relief 
scheme where wheat is being sold at Rs. 
14-8-0 a maund. The other is the wheat 
trading scheme where wheat is being sold 
at Rs. 13 a maund.

Shri C. D. Paade : No, it is Rs. 16 a
maund.

Shri Shree Narayan Daa : May I
know the extent of the flood-affected areas 
where scarcity conditions prevail ?

Dr. P. S. Deshtnukh : I do not know 
if  my hon. friend wants the extent of the 
areas affected by drought. We are now 
dealing with floods, and I have got the 
figures, and I can give them.

Mr. Speaker : No.

Fruit Preservation Industry

*1022. Shri Jhulan Sinha : Will the 
Minister of Food and Agriculture be
pleased to state :

(a) the amount sanctioned during the 
last two years by way of assistance for the 
development of the Fruit Preservation 
Industry in the country; and

(b) the extent to which the Industry 
has developed during the period?

The Minister of Agriculture (Dr. 
P. S. Deshtnukh): (a) Rs. 7 lakhs.

(b) The development of fruit preser
vation industry in India during the last two 
years has been encouraged. Production 
o f canned fruits increased from about
11,541 tons in 1954 to about 14,061 tons 

in 1955. The number of licensed manu
facturers increased from 662 in 1954 to 
718 in 1956.

Shri Ihulan Sinha t May I know
whether the country has become self
sufficient in the matter o f  canned and pre
served fruits?

Dr. P. S. Deshmukh t It is difficult 
to say. In some places there is excess o f 
o f production, and in some places there is 
deficiency. I do not think it would be 
possible for me to say exactly whether 
we are self-sufficient or not.

Shri jhulan Sinha I May I know whe
ther in view o f the vital importance of this 
industry to the health and life o f the coun
try, Government are sufficiently alive to 
the necessity o f developing it to such an 
extent that the country may be self-suffi
cient in this respect ?

Dr. P. S. Deshmukh : We were not 
so aware in the First Five Year Plan. But 
in the Second Five Year Plan, we have 
become very much conscious o f the im
portance of the fruit industry to the coun
try.

5ft >nTT t ,  ^

^  'OTf ^  firrr »prr |  ^

I ?

»To 9To T O fB T : rft ^

rftr #  ?iraT*r ^  |

I have not got the names o f the firms, 
but I can give the break-up of the amount 
under the different items. The amounts 
are as follows :

Rebate on tinned plate 
Loans at commercial rates :

Rs.

23.5 lakhs

(a) For large-scale canners . 35 lakhs.

(b) For small-scale canning
units . . . . 2 0  lakhs.

(c) Establishment o f cold
storage. . . * 4 0  lakhiu

Quality control administration 
and staff for development . 14-2

lakhs.
Research on packaging . . i  lakh.
Scheme for setting up of 

regional resera^ stations . 12 lakhs.

T otal 145-7
lakhs.

S h r i P . C . B o te  t May I know the 
different varieties o f fruits that are beinf 
preserved ?
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D r. P . S . D eth m u k h  : I would
not be able to give the complete list. Most 
o f the fruits that will pay arc being canned.

Shri B. D. Pande : May I know
whether Government are giving any grant 
to the fruit preservation unit that has re
cently been set up at Ramgarh?

The Minister of Food and Agricul
ture (Shri A. P. Jain) : That is by the 
U.P. Government.

Dr. P. S. Deshmukh : This has been 
started by the State. Governmem: I f  it is 
qualified for a ny grant under our rules, 
it will certainly get it.

Shri Heda : May I know the cities 
where the cold storage units have been 
constructed, and their capacity?

Dr. P. S. Deshmukh : I have not got 
the list here. I would ask for notice.

Shrimati Jayashri : May I know 
whether Government are giving encourage
ment to the export of these preserved fruits, 
and i f  so, to which countries they are being 
exported ?

Dr. P. S. Deshmukh t We do try to
encourage, although wc do not probably 
subsidise any export of fruits. It is our 
intention that our fruits should be con
sumed by as many countries in the world 
as possible.

Flood Control Schemes
+

Shri Sadhan Gupta :
Shri Ram Krishim i 
Shri D. C. Sharma :
Dr. Ram Subhag Singh i 

*1024. V Shri R. N. Singh s
Sardar Iqbal Singh : 
Sardar Akarpuri x 
Shri Gidwani :
Shri Bibhuti Mishra ::
Shri C. D. Pande t

W ill the Minister of Irrigation and 
Power be pleased to refer to the reply given 
to Unstarred Question No. 856 on the 23rd 
August, 1956 and state :

(a) whether the schemes for flood 
control programme during the Second 
Five Year Plan period have been 
received from the State Govern
ments;

(b) i f  so, the details o f the schemes 
State-wise; and

(c) the nature of the decision taken by 
Government in each case ?

The Deputy Minister of Irrigation 
(Shri Hath!) : (a) to (c). Apart from the 
continuing schemes which were in progress 
during the First Five Year Plan period, 
certain new schemes, costing over Rs.

10 I^ hs, each, have been received for in
clusion in the flood control programme 
for the Second Five Year Plan period. A  
statement giving the requisite information 
in respect o f these schemes is laid on the 
Table of the House. { P la c e d  in  L i b r a r y ,  
S e e  No. S. 554/56]

Shri Sadhan Gupta : Is it a fact that 
Government are prepared to sanction 
any amount that the States can spend on 
the flood-control schemes, as appeared 
according to press reports from the speech 
of the Minister o f Irrigation and Power 
at Lucknow?

Shri Hathi : Government arc pre
pared to spend not any amount but an 
amount within the ceiling allotted to each 
State.

Shri Sadhan Gupta : Under the 
Second Five Year Plan ?

Shri Hathi : Yes, under the Second 
Five Year Plan. The ceiling fixed under 
this Plan is Rs. 60 crores. On that basis, 
various amounts have been allotted to  
the various States. It is desirable that the 
flood-protection works should be com
pleted as soon as possible. So, subject 
to the ceiling and the availability of funds, 
they would be cniitled to spend the amounts.

Shri Sadhan Gupta : May I know 
the period over which the ceiling can be 
spread out ? Can the period of five years 
be reduced, in the case o f flood-control 
schemes, because of the extreme urgency 
of flood controls?

Shri Hathi : The idea is that the 
speedier they are executed the better; and 
that period can be reduced.

Sardar Iqbal Singh : May I know 
whether Government have received any 
scheme from the Punjab Government, 
and i f  so, when it was received, and whe
ther any action has been taken on the same ?

Shri Hathi s One scheme has been 
received from Punjab, costing more tha» 
Rs. ID lakhs. There were 24 other 
minor schemes costing Rs. 64 lakhs or so. 
Out of these, 20 schemes have been appro- - 
ved already.

Dr.. Ram SuUiag Singh : From the 
statement, I find that about 16 schemea 
have been submitted by the Government 
of Bihar, and about four more have been 
submitted very recently. But none of these 
s^cm es relate to the rivers^which have been 
in floods for the last two or three years 
during the monsoon periods. May I know 
whether Government have any agency to 
find out the areas which arc flooded during 
the monsoon period and surt flood-oontrol 
schemes there also?
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Shrl Hathl : Generally, the s.heme*
«ood-protection are prepared by the State 
G overnm ents. T h e  Stale Flood Control 
B oards are there, and they look to these 
th ings. T h en , the schemes are sent up 
fo r scrutiny ^ere. I f  there is any technical 
poin t involved, then the officers from  the 
C e n tra l W ater and Power Commission go 
th ere  and advise them. But, generally, 
th e  investigations are being done by the 
State G overnm ents,

%  TWT t  ^  ^  ?ft

f  ^  ^nrr h?!' ^

»TTg't I  I ^ 4.qr<^ ^  ^  #

t  ' ^  (̂TfrTT f  ft: w r

W > f ^  W  ^  'TT safhT

«rPT >d'? îH-?«rR i t  

^  ^  ^  y< + i < Ts: F«k t t

t  ?

Shri Hathi : I shall enquire from 
the Bihar State Government about what 
the hon. M em ber has just referred to.

Shri L. N. Mishra : M ay I know whe
ther it is a fact tliat much conccrn h is been 
expressed by some of the State G overn
ments at the Planning Commission’s pro- 
cosal to reducc the allotment for flood- 
pontroi from Rs. 117 crores to Rs. 60 crores, 
and if  so, whether the Union M inistry 
has pressed for more grants from the 
Planning Commission, and i f  the answer to 
the latter part o f the question be in the affir
mative, what the reaction o f the Planning 
Com m ission has been?

Shri Hathi : For the present, Rs. 60 
crores have been allotted for flood control. 
It is a fact that when the schemes were 
prepared and sent tentatively by the various 
States, the total amount required was found 
to be Rs. 117 crores. But just as in other 
sectors full provision has not been made 
by the Planning Commission, like
wise, here also, Rs. 60 crores only have 
been provided. But i f  the schcmcs are 
urgent and immediate, the Irrigation and 
Power M inistry w ill try to sec that imme
diate and urgent schemes are not with
held for want o f funds.

Pandit D. N, Tiwary : Are Govern
ment aware that in the bunds that have been 
Constructed, sufficient outlet is not given

and therefore, when a heavy downpour 
occurs, the villages are flooded by rain 
water ?

Shri Hathi : G enerally, openings 
and sluice gates are being provided where 
such embankments have been constructed. 
It m ight be that they m ight not have been 
ready by a particular tim e; otherwise, due 
precautions are taken to see that openings 
and sluice gates are provided.

Shri Heda : Sometimes floods are 
caused by the breach o f huge water reser
voirs. T h e  elfective method in use in the 
U S A  to deal with this is either to d ig  the 
bed o f the river or construct alternate canals 
ro let the water flow away sw iftly. Has 
this method attracted the attention of 
Governm ent ?

Shri Hathi i So far as we are con
cerned, we have not had any experience of 
huge reservoirs having given way. Here 
the problem is w ith  rcspect to the rivers, 
their tributaries and drainage. W e have 
not yet faced any problem of any huge re
servoir having given way and flooding the 
neighbouring area. But this is a suggestion 
for consideration.

Shri C. K. Nair i M ay I know if  
there is any scheme for a bund to be built 
on the western side o f the Yam una in 
D elh i?

Shri Hathi i T hat is under considera
tion.

Dr. Ram Subhag Singh ; Certain 
very serious accidents have occurred recent
ly, but none o f the rivers concerned has 
been mentioned in these schemcs, though 
they arc exhiustive. M ay I know whether 
the Government will see that careful atten
tion is paid by the State Governm ents in 
drawing up such schemcs.

Shri Hathi : As I said, these schcmcs 
are drawn up by the State G(Wcriiments. 
But if  there is any immediaie danger to any 
particular area and it is brought to the 
notice o f the Central Govcrnmenr, they 
would advise the State Government a>n- 
cerned to take up that schemc immediately.

^  <ifkwTT sntfrinT

rr m ftw

^  f*TT ^  Pit :

( v )  fjpTT'SpT
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Pf*it ?fT ^  «rr, vit ^
8rf%*T T T  f i w  *nTT ^ ; <ftr

( w )  * ift  ?ff WT TO  s l v n  

f im « r  ?frtf-?r>»T q e w  «ir

^  3iTT»n ?

w n w a ^ N i f t  ( « f t * R f t ;< w n i« t ) :

( t )  ? t  >

(«•) f̂ Rn?»T n m n v  

^['RT »rf f ,  ĤTT »̂t ^  "R  T»!T 

fw T  w  I  I [ i f t r t q f t f t T C  V , 

q ^ w w T  ^Ji]

« f t w ? R l 5T :

fl̂ TT^ f*P 'lft*?TT ^  JP T̂T

T  ^  ^'»iK «niNr * f t r

?r»ran T R  w n  ^  T?: 3JPT f w

StT$»rr I ^  n  53TR I  « R  rPP

?n!5raT ftr?T I  ?

Shrimati Chandrasekhar : A s
mentioned in the statement, 2,000 clinics 
are to be opened in the Second Five Y ear 
Plan period in the rural areas. T hey will 
be attached to the prim ary health 
units. T h e assistance that will be given 
by the Central Government will be as 
follows :

total number of clinics so far establishtd i t  
as follows:—

100 per 
cent.

80 „
70 „
50 „
30 „
20

Non-recurring

Recurring : First year •
Second „  .
T hird  „  •
Fourth „  •
Fifth „  •

sft « i!T  5 HB̂ r JTf «TT f%

^  f 3TK ^  ^  ^

«F ^  »FrT 5, ?Tf  ̂ » m

1 5Tt ^  s rn f  v n  *i ^?warr fira ’ 

t  m  ?

Shrimati Chandrasekahr i Yes, 
the c are a num ber of clinics opened. T h e

State Governments •

Local bodies • *

Voluntary organisations! 

T otals •

188

34

316

•ft *• *r ^  P rfip ff

TTwrf V t W  <SIHTir ^  PRT <tmiT ^  

f iw  3|tifir ? VIT OPRNiTT T  Tlj 

f s m  »rr ^

m r r  g ’w  ftRn?»r V  

»PTT t  ?

Shrimati Chandrasekhar x M ostly  
it w ill be on a population basis.

Shri Kelappan : I find that the Go
vernm ent are going to waste a lot of money 
on this wild-goose chase. M ay I know 
how these voluntary schemes w ill be finan^ 
ced? W ill it be on the recommendation 
o f  the State Governm ents or w ill any bogus 
institution also get grant?

Shrimati Chandrasekhar : M ost o f  
the grants that are given by the C entral 
Governm ent are on the recommendation 
o f the State Governments.

Shri; Gidwani : M ay I know whether  ̂
the Executive Committee, as recommend
ed by the Fam ily Planning Board, has been 
appointed, and if  so, when ?

Shrimati Chandrasekhar : It has
been appointed. I think the hen. M em 
ber, being a member o f the Board, krow s 
about it.

Shri Gidwani : I have not received 
any notice. So I was asking.

Shrimati Chandrasekhar : His ad
dress was given at Bombay. T h e latter 
might have reached Bombay.

*?o;?v9. «ft ftnjftr f t w  : m  

’ r f t  ^  P f  :

( ^ )  f k f m  T m f  %

4?T#5ft #  $r% ^  

ftnRfT 5TRT t  ;
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( i t ) v i t  

i f l r

(»r) qfir ft, ?fr fiRNt «#k <ct ?

( v )  W W lt v ^ V f ^ T T ’ T f^ T O ^ im R W  

wnmr* § f ĥtt ift «n: tw

ft»rr «nrr t  I <cWt o
V , w w T  r H

( ^ )  ^  TT

^  > 5 ^  5Tff t  I ê rPT ^
tP^^5T T̂RT ^

*Tnr TT I  I.

(̂ t) 5ĵ  I

f t m : #>1^ ^  

pRfV ^rrw ^  ^  *niKT

??w r flf 5RT 3IT  ̂t  ^  fiRfV W  * 1#  

t i  ^ r rr ^ r ftw 5iTf%5E r ^ j n # 3T ^ t  

®nw ^  ^  «i«'t>'l ^  fi+txa ^  ^HWI

T ?  5TRIT I  I t  ^TTfHT ^I^cTT g  

Pp f?fT ?n?PTT ^  ' i h h  % f^^nrRptt ^  

•tx.  ̂ 'R p ' U K T t  

f  f r  'JHT <4>'W'>T ^  5 cR  f^Rrnff 

5rraf»r !ftT  <?v5Tt t  ?

Wlt»M *Wt ( <T>H5>HT0 ) :

3fr # q F T # ? n t t ^ ^
>T3pWf2- I  f^TTt

5ft ?ftT ?W ^  t

5»T I ' I ;3^Rft w r  'TT

H>'<dl' o hI»H ^  '3i'»>l 

'«ii>;l ?ft I ^  ?TT% ’n«+'l

q r  gjJTST ®TR t  53T^ 5H?

^  ^ J W  t  ^  ^  t  •

«ft fJrjfw  f r o  : WT ^ram r

\  % i? r

VTSiTT H <T3T f?W  ft*

»T|r ♦ fiRi% firiiriff in#wwr^rw^ 
p n t  S ip  4 <hs9r vrf^ n ff #  ;rm  flRiT^

* T  ?
* ‘ 

TfinpTrft iryf ^
^  WRIT f  ft? OTT ft?5R  

P w n tff ^  WRT V  R̂̂ TTT 1 1  ^  

?T^ ^ t f \  ^*TRT T j ^  I  f f t r  ^

S h r i M atth en  : In granting admission 
to foreign students, will the hon. Minister 
bear in mind the great demand for doctor# 
in our country, the limited accommo
dation in our medical colleges and the 
large number of students who are denied 
admission in our colleges?

R a }k u m a ri A m x it K a u r : This fact 
always borne in mind. Naturally our 
students must get priority. But the Gover- 
ment of India have also got certain obli
gations to foreign countries, and in this 
matter, we are depedent on the 
Ministry of External Affairs; whatever 
decision is taken by them in regard to 
foreign students, we follow.

F a m ily  P lannlngJCentert In  B o m b a y

♦1028. Shri Gidwani: W ill the
Minister of Health be pleased to 
state :

(a) whether the attention o f Govern
ment has been drawn to the reply given 
by the D eputy M inister o f Health* 
Bombay Stale Governm ent in Bombay 
L cgislaiivc C ouncil on the 9th October, 
1956 to the effect that the Governm ent 
of Bombay refused an offer o f aid by tne 
Union Governm ent for establishmenter 
o f Fam ily Planning Centres in the State 
as the State did not believe in Fam ily 
Planning by artificial methods like con
traceptives and Governm ent would not 
cncoLiragc any such centrcs with
aid as it was against its policy; anu

(b) i f  so, whether the Governm ent 
o f India have devised any measures 
to open Fam ily Planning Centrcs m 
the Bombay State ?

The Deputy Minliter of Health 
(Shrimati Chandrasekhar) 1 (a) Yes.

(b) Family Planning Centrcs have been 
opened with Central assistance in Bombay
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State under iliu Family Planning Scheme 
approved by the Government of India.

A  statement showing grants-in-aid 
sanctioned by the Government of India 
for the opening of these Centres is laid on 
the Table of Lok Sabha. [ S e e  Appendix 
IV, annexure No. 27].

Shrl Gidwani : May I enquire 
through you whether it is open to any State 
Government to reftise to carry out the 
policy laid down by the Union Govern
ment or to refuse to offer any co-operation 
in implementing the same ?

Mr. Speaker: [It is a general ques
tion of policy.

Shrimati Chandrasekhar x The hon. 
Member knows that in the matter of the 
subject of health, the State Govern
ments are autonomous and they can decide 
any policy they like.

Shrl Gidwani : Is that true ? Can 
any State Government refuse to implement 
any policy laid down by the Centre, which 
forms part of our planning programme ?

Mr. Speaker : On the constitutional 
issue as to whether in the field which is 
exclusively given to the States, the States 
have exclusive jurisdiction or they are 
tied down by the policy laid down by the 
Planning Commission or the Centre, the 
hon. Member may look into the Con
stitution.

Shri Kelappan : Is it not a fact 
that the Minister of Health of the Central 
Government also does not believe in arti
ficial methods of family planning ?

The Minister of Health (Rajkumari 
Amrit Kaur) : The fact that family 
planning programmes have been undertaken 
by the Central Ministry of Health is the 
answer to his question.

D r. Jaisooryat Did the Bombay 
Government adopt any special method of 
their own, as opposed to yours ?

Rajkumari Amrit Kaur t The
Bombay Government have accepted 
the rhythm method. They were not in 
favour of contraceptives.

Dr. Jaisoorj  ̂ t Has the Bombay 
Government adopted the rhythm 
method because it was very successful ?

Ra|kumarl Amrit Kaur t The
rhythm method has proved cent per cent 
successful where it has been practised with 
intelligence and the necessary amount 
of restraint.

Indian Engineers for U.S.A.

’̂ 1030. Dr. Ram Subhag Singh :
Will the Minister of Irrigation and Power
be pleased to state :

(ft) whether a team of Indian 
Engineers has recently been sent to 
the U.S.A. to study flood control 
methods there ;

(b) if  so, whether that team Will 
study the flood control methods of 
any panicular river system there ;

(c) the period of study ; and

(d) whether the expenditure of 
that team will be borne by the U. S. 
Techinical co-operation Mission ?

The Deputy Minister of Irrigation 
and Power (Shri Hathi) : (a). No, 
Sir.

(b) No, Sir.

(c) From two to six months depending 
on the nature of the subject which each 
member of the team is required to study.

(d) Yes, Sir.

Dr. Ram Subhag Singh : In reply 
to part (b) of my question, the hon. 
Minister has replied “ No” . May I know 
which flood control measures they will 
study ?

Shri Hathi 1 They will study different 
subjects dealing with flood control, e , g , ,  
flood hydrolo^, model experiments, flood 
forecasting, river training and meander 
control, stabilisation of banks, soil 
conservation, soil research and those 
allied subjects which have to be necessarily 
studied with regard to floods.

Dr. Ram Subhag Singh 1 Is it possible 
for them to acquire the practical knowledge 
without visiting any river flood control 
projects obtaining elsewhere ?

Shri Hathi s No. During their study 
they may visit some places. But it will 
mostly be a course on theory.

Food Import Plans

♦1033. Shri Kajrolkar : Will the
Minister of Food and Agriculture be 
pleased to state :

(a) whether Government have 
under consideration any scheme to 
ensure continuous flow of food into 
the country during the next year ;

' and

(b) the names of the countries from 
which it is proposed to secure food 
supplies during the next year ?
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The IVUnister of Agriculture (Dr. 
P. S. Deahmukh) 1 (a) Yes, Sir.

(b) A t present we have agreements 
‘With the Govenunents of U. S. A. and 
Burma.

Shri Ka)rolkar : What is the pre
sent position of food stock in the country ? 
Is it adequate ?

Dr. P. S. Deshmukh : Yes, Sir.

Shri Kajrolkar : How far the Suez 
Canal problem and the consequent difficulty 

in  getting shipping here affected the import 
o f  focds ?

The Minister of Food and Agri
culture (Shri A. P. Jain) : The ship
ping position has become a little tight. 
But, on the whole, we are getting fairly 
good supply.

Shri Ka)rolkar : Have the Govern
ment secured adequate number of ships 
for the import of food in time ?

Shri A. P. Jain t We are chartering 
^hips from time to time. I think we 
are getting sufficient shipping for our 
purposes.

Shrimati Tarkeshwari Sinha : Be
fore importing foodstuffs from foreign 
countries, will the Government assure 
the House that they will stock them in the 
Government godowns ? •

Shri A. P. Jain : Sure.

Mr. Speaker : Hon. Members are 
' more anxious to get assurances than facts. 

A  question like ‘ ‘Are there sufficient number 
o f  godowns to stock all the imported food

T if not, what is the deficiency ?** will 
clucidatc an answer. If the hon. Member 
wants an assurance, the hon. Minister 
will give an assurance and it will 
end there.

Shri Kasliwal t The hon. Minister 
said just now that there is an agreement 
with Burma for import of rice. May I 
know what is the total quantity of rice that 
is going to be imported from Burma during 
the years 1956-1957 and 1957-58 ?

Shri A. P. Jain i We go by the calen
dar years. In 1956 we had agreed to import 
three lakhs tons, out of which, I think,
20.000 to 25,000 tons remains to be import
ed. It will be carried over to the next 
year and in 1957 we propose to import
500.000 tons.

Shrimati Tarkeshwari Sinha : How
are we going to pay for the rice imported 
from Burma ?

Shri A. P. Jain : In cash.

Shri Matthen : The hon. Minister 
mid just now that he is chartering several 
ships for importing food. May I know

the number of ships chartered from the 
beginning of this year and what 
is the measure he is adopting in the matter 
of chartering, that is, is it through his own 
Ministry or Transport Ministry or some 
other means ?

Sliri A . P. Jain : We are chartering 
ships on the basis of our monthly requir- 
ments. We try to utilize them as early 
as possible. 50 per cent of these are 
U . S. A. flag ships and the remaining 50 
percent are non-U.S.A. flag ships,

Shri Matthen t How many ships 
have been chartered during this year ?

Shri A . P. Jain: I cannot give the 
total number. We are chartering them 
from time to time.

Development of Ports

’̂ 1034. Shri Matthen t Will the 
Minister of Transport be pleased to 
state:

(a) whether it is a fact that the esti
mated cost of the development schemes 
submitted by the major ports was reduced 
from about Rs. 57 crores to about Rs. 37 
crores;

(b) if  so, the basis on which such 
a reduction was made;

(c) whether It is a fact that the greatest 
cut was made in the provision 
of social services like Housing, Hospitals, 
Sanitary facilities to the workers 
and

(d) if  so, the reasons because of 
which such a drastic cut was made in 
in view of the importance attached by 
the Planning Commission for the provision 
of housing?

The Deputy Minister of Railways 
and Transport (Shri Shahnawaz 
Khan); (a) to (d). The estimated cost of the 
development schemes of major ports in
cluded in the Second Five Year Plan is 
about Rs. 80 crores to be financed partly by 
Government assistance and partly from 
the resources of the Ports. This include
5 • I crores for housing, hospitals and welfare 
services for which the estimates submitted 
by the Port authorities amounted to Rs. 
8 • I crores. The question of restoring part 
of the cut in these items is being reviewed.

S liri M atthen t May I know the 
answer to part (a) of my question?

Shri Shahnawaz Khan t It is
one composite answer.

Shri Matthen! Does he believe that 
the provision of houses will be adequate if 
the cut is enforced?

Shri Sliahnawax Khan i Originally, 
Bombay had asked for a grant of Rs. 4
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aores. There was a cut of Rs. 2 [crores on the assumption that the quarters were meant for hi^er officers. But it has been pointed out that the quarters are required for Class III and Class IV staff. So we hope there is a good possibility of the cut being restored.

Shri Mattfacn t What about the ao-commodation for workers ? Is there any cut in the provision for accommodation for workers ?
Shri Shahnawaz Khan t This is also included in the Plan.

Shri Raghavalah t Has Vishakha patnam port also been affected bycut?
Shri Shahnawaz Khan s No  ̂ Sir.

Co-operative Movemeiit
4-f Shri Kamath :*1035.  ̂ Thakur Jugal Kiahore Sinha.(^Shri Deogam s

Will the Minister of Food and *Agri- culturc be pleased to sute whether 
in view of the statement made by the 
Prime Minister while inauguniting the 
National Development and Warehousing 
Board on the 7th November, 1956 about 
the rigidity of co-operative laws,^ official 
control and the discouragementjto the 
poor section of the people in advancing 
of loans by the co-operative organisations, 
any scheme has been prepared to provide 
incentive to the poor people to join the 
co-operative organisations ?

The Minister of Agricul^re (Dr. P. S. Deshmukh) : A  Committee on 
Co-operat ive Law is considering actively the 
question of simplification of cooperative 
laws.

It is proposed that the nominees of 
Government will not exceed one-third of 
the total number of Directors in re
organised cooperative institutions, even 
though the State will provide 51%  of the 
share capital. The nominees of the 
Government arc expccted not to interfere 
in the day to day administration of such 
institutions.

The facility for collection of share capital 
in easy instalments and priority of loans 
in case of shortage of funds arc some of the 
measures for encouraging poor farmers.

Shri Kamath t Is it a fact that in 
spite of the best intentions of the Central 
Government, the indifference of several 
State Govenmients in this matter has 
largely contributed to the comparative 
failure o f the co-operative movement in India?

 ̂ Dr* P. S. Deahmvkh : I do not knowif my hon. friend is talking about therit. So far as the past is concerned) am afiraids there is a finding of a survey committee which says that it has not succeeded so well. But from the time we have started reorganisation, I don’t think we can come to the conclusion which my hon. friend seems to have come to.

i  I

5»TKT ^

T w rin m  : w t

¥ r o \ o 5To T O ijtr : ipfTR

^  I
Dr. Ram Subhag Singh : The hon. 

Minister said that a Committee has been 
set up to study matters. May I know 
whether that committee consists entirely of 
officers ? In case it consists entirely of 
officers and in case the Committee 
recommends in favour of that control, will 
it be possible under the existing set-up to 
evolve any alternative method to that of 
official control?

Dr. P . S. Deshmukh : Tlie Com
mittee first of all consists of both officials 
and non-officials, and I do not think 
we should pre-judge what the recommen
dations of the Committee would be.

Shri L N. M ishra: In view ( of 
the fa a  that one of the main reasons 
for not having proper development^ of 
co-operatives in our country has been 
the want of a suitable machinery for the 
purpose, have Government considered 
the possibility of entrusting this 
movement or organisation to non-official 
bodies or organisations for the develop
ment of co-operatives in particular areas, 
say, in important distrias in some o f  
the States?

The Miniater of Food and Agt - culture (Shri A. P. Jain) : So fa as
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Singh: 
*®3̂ \Sardar Akarpuri:

the machiaeiy is ooncemedi Ptrliamem 
hat alietdy passed a law 
•ad  that law oontemplates the setting
up o f a National Co-operative D evel(^
ment and Warehousing Board which
will be charged with policy questions 
and which will be advancing finances. 
A t the State level o f course, the State
Department o f Co-operation will be
functioning. It is our intention to have
the largest amount of co-operation from
non-officials. We are in constant touch
with the Indian Co-operative Union
and are receiving full co-operation
from them. Ot course the co-operative
movement envisages that there must
be large co-operation with non-officials.

Personnel For River Valley 
ProJecU

•f
rSardar Iqbals 
^ S ard ari

W ill the Minister o f Irrigation and 
Power be pleased to state whether 
Government have received the report 
of the Sub-Committee appointed by 
Co-ordination Board tor personnel of 
river valley projects?

The D eputy Minister of Irrigation 
and Power (Shri Hath!); Not yet, 
Sir.

Sardar Iqbal Singh: In view of 
the shortage of technical personnel on 
river valley projects may I know whether 
Government is considering the increase 
of the retiring age o f these personnel ?

Shri Hath!: No, Sir, but in special
cases, extensions may be given or the
persons may be re-emlpoyed.

Sardar Iqbal Singh: M ay I know
whether Government have any inte
grated plan 80 that after the comple
tion of one project, its officers may be 
transferred immcdiatley to other pro
jects?

Shri Hathi: That is one of the terms 
of reference for this Sub-Committee and 
the Sub-Committee will deal with that.

Shri R . P . Garg t During the Budget 
Session the hon. Minister said that 
he was going to set up some sort of a 
National Construction Corporation or 
some sort of a committee for the Co
ordination of the different river valley 
projects. M ay I know what is the pro
gress in the matter?

Shri Hathi: These two things are 
different. The National Construaion 
Corporation is being established. The 
preliminary procedure and other things 
have been worked out already and that 
will perhaps start functioning within 
two or three months. So far as the ques
tion of surplus personnel of the different 
river valley projects is * concerned, we

have also a scheme whereby in the diffe
rent projects the surplus or the deficit 
is being intimated to the Cemral Water 
and Power Commission and they seet 
that the surplus from the one can be 
absorbed in the other.

Pandit D. N. Tiwary: In view of 
the fact that many river valley projects 
suffer for want o f technical hands, es
pecially o f engineers may I know whether. 
Government has considered the ques
tion o f establishing an A ll India Service 
o f Engineers?

Shri Hathi: There is a proposal for
constituting an All India Service o f
Engineers for Irrigation, but not much
progress has been made. We have been
m communication and negotiation with
the different States.

Sardar Iqbal Singh: Is Gpvem- 
ment aware o f the fact that even in lower 
grades, there is great shortage of technical 
personnel such as overseers and others? 
It is so in the Punjab. M ay I know whe
ther Government is going to consider 
the pooling o f the overseers for the river 
valley projeas ?

Shri Hathi: It is a fact there is a 
shortage of overseers. For this purpose 
different States have been requested 
to start schools for condensed courses 
for overseers of i8 months or so and 
many of the States have done that. The 
other question of pooling of these over
seers from the different States also has 
been handled by the Sub-Committee, 
but as its report is not yet out, it would 
not be proper to say what the rccomen- 
dations of that Committee are the report 
has not yet been finalised.

Shrimati Tarkeshwarl Sinha:
M ay I know whether one of the causcs 
of delay in establishing an All India Ser
vice of Engineers is the disagreement of 
the different States to co-operate in the 
scheme? If so, which arc the States 
which have expressed their intention 
of not co-operating in this scheme?

Shri Hathi: Actually, that question 
does not arise from this. But anyway, 
different States have shown their view
points for not agreeing to the formation 
of an All India Scrvice. The main reason 
is that the scales of pay differ from place 
to place, and some States have a sufficient 
number of engineers and, therefore, do 
not agree. But we have been persuad
ing the State Governments in the matter. 
The names of the States cannot be men
tioned by me ; the detailed list of the 
States that have agreed or have not agreed 
is not with me.
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I n fe c tiv e  H e p a titis  
+  .

S h r i  K a m a th i 
S h r i  K a jro lk a r :

Question N o. 80 on the 15th Novem ber, 
1956 and to supplementaries thereon and 
state whether any cases o f infective hepatiti b 
have recently been reported in D elhi or 
N ew  D elhi ?

T h e  D e p u ty  M in is te r  o f  H e a lth  
( S h r im a ti  C h a n d ra s e k h a r) :  T h e inci
dence o f infective hepatitis in D elhi & N ew  
D elhi during the last 3 months was as fol
lows:

September, 1956 .

October, 1956 . . .

Novem ber, 1956 . .
(upto 23rd N ovem ber, 1956)

T otal . . .

103

82

62

247

W ill the M inister o f H e a lth  be pleased 
’to  refer to the answer given to Starred

A  few cases o f infective hepatitis keep 
on occurring throughout the year. N o 
increase in the incidence of the disease has 
recently been reported in D elhi or N ew  
D elhi.

S h r i  K a m a th :  From where have these 
figures of the incidence o f infective hepa
titis been taken, from hospital registers or 
elsewhere ?

S h r im a t i  C h a n d r a s e k h a r :  From
hospitals and dispensaries we get the reports.

S h r i  K a m a th :  Is it not likely that 
because o f the high m ortality in D elhi 
Hospitals last year during the yellow 
scourge, the poor people of D elhi thought 
they had a better chance at home and with 
non-allopathic treatment and, therefore, 
they are not going into the hospitals ?

T h e  M in is te r  o f  H e a lth  (R a )k u m a r i 
A m r it K a u r ) :  I am afraid that proposi
tion cannot hold, because the attendance 
at hospitals is going up like any thing.

S h r i  K a m a th :  Is it a fact that Sardar
Baldev Singh, one of our co llea^ es in the 
House is seriously ill with hepatitis and that 
has it been diagnosed as infcctivc hepatitis 
caused by drinking contSlninatcd w ater?

R a jk u m a r i  A m r it  K a u r :  It is quite 
wrong to say so. I know Sardar Baldev 
Singh very well. His hepatitis came ages 
ago, along before the supposed infection o f 
water, and it was due to different causes 
altogether.

S h r i  K a m a th : Is it a fact that the 
Central M inister and the former D elhi 
State M inister have indulged in the not 
very edifying pastime of shifting responsi
bility fro mone to the other with regard to 
last year’ s epidemic and compensation for 
fatalities therefrom, and if  so, does the 
M inister at least this year assume full 
responsibility in the matter and w ill she 
even emulate the example o f the former

i
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Minister of Railways and Transpoit i f  
things go very wrong in the capital?

iVlr. Speaker: This need not be ans
wered.

Shri Katnath: The first part at least 
may be answered. The Second part 
is also important.

Mr. Speaker: All that I can say is 
this. The hon. Member referred to the 
shifting of responsibility for the incidents 
of last year and wants an assurance that 
she will take full responsibility. That is 
there. She is fully responsible as far as 
responsibility can go. So far as the other 
matters arc concerncd, the hon. Member 
cannot get an assurance here.

Shri Kamath: Did the Minister, after 
return from her strenuous holiday abroad 
in October, care to ascertain for how many 
days the people of Delhi got contaminated 
water ?

Shri G a d g il: On a point of order, 
can a Mem her indulge in irrelevant 

remarks w!iich are not relevant 
to the question ?

Mr. Speaker: Even yesterday, I 
made an observation that so far as ques
tions arc concerned, these remarks should 
not be made; there may be other occasions 
where anything may be appropriate and 
the relevancy will be decided there and 
then. So far as questions are concerned, 
let there be no argument or insinuation. 

iThere should be a plain question, a single 
question, a matter of fact question as to 
whether it is so or not; what is the fact, 
etc. Nothing more need be added. It js  
rather irksome for me to point this out 
again and again to the hon. Member. 
The preamble must be avoided.

Shri Katnath: Your remarks has pained 
me I am not insinuating, I merely asked 
after her strenuous time abroad, on her 
return in October, did she care to ascertain 
for how many days in October the Delhi 
Joint Water and Sewage Board supplied 
joint water and sewa |̂p to the Delhi public ?

A n  Hon. M em ber: No answer should 
be given.

Mr. Speaker: Did it come to the 
notice of the hon. Minister that during her 
8tay abroad there was any contaminatian 
o f water here?

R a |ku m arl A m r lt  Kaurx I object 
very strongly to the question that are put on the floor of this House. There is 
nô  question of my going on a 
h o i ^ y  abroad at any time. In regard to ’protected water supply I have laid a 
statement and answered many questions on the floor of this House. There has been

no contamination of water this year as the- 
facts have shown. I am responsible for 
the work of the Joint Water and Sewage 
Board. There is a Parliamentary Health 
Committee that sees what is going on and 
can also sec that the assurances that I have 
given on the floor of this House have been' 
fulfiJied. I will refuse to answer questions 
if they are put in this manner to me.

Shri Syamnandan Sahaya: Will
the Government be pleased to state if  it is 
a fact that the symptoms of the disease are 
sometimes not found in the eye or thcj face 
but in the mind itself?

Shri Debeswar Sarmah: W ill the 
Government be pleased to state whether the 
drinking water now supplied can be drunk, 
without boiling ?

Rajkumari Amrit Kaur: Yes, Sir.
A  Press note was issued some weeks ago 
that filtered water can be used for drinking 
purposes without being boiled.

Qoods, Booking and Parcel Clerks
*1041. Shri Velayudhan : Will the 

Minister of Railways be pleased to state :

(a) whether it is a fact that the percen
tage of higher grade posts held by Goods> 
Booking and Parcel Clerks in Railways 
is the lowest ;

(b) whether it is a fact that these 
clerks are denied due chanoel of pro
motion to inspectorate posts ; and

(c) whether it is also a fact that 
the curtailment of higher grade posts 
from 25 to 15 per cent, has not been 
adequately compensated in the form 
stated in part (b) above ?

The Deputy Minister of Rallwaya 
and Transport (Shri Shahnawaz 
Khan): (a) and (b). No.

(c) Does not arise.

Shri Velayudhan: May I know how 
promotion is made for the posts of inspec
tors ? Is it entirely from the parcel clerk’s 
cadre or from outside ?

Shri Shahnawaz Khan: Promotions 
are made on seniority-cum-efliciency basis.

Shri Velayudhan t May I know 
whether promotions are made not from 
this cadre but from outside, from the gen
eral pool, even though people belonging to 
that pool have no expKrrience of financial 
matters and accounts?

Shri Shahnawaz Khan; Promotions, 
to various posts are being made in accordance 
with the rules and regulations that exist on 
the subject.
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C e n t r a l  G r « u  L a n d  S u r r e y  
P a r t y

•1044. S h r i  I. E a c h w a n i  W ill the 
M inister of F o o d  a a d  A g r ic u ltu r e  be 
pleased to state:

(a) whether the Central Grassland 
Survey Party has completed its work 

■and submitted any report; and

(b) if  so, what are the suggestions and 
’recommendations made by them ?

T he M in ister o f  A g ric u ltu re  (D r. 
P . S. Deshm ukh): (a) N o. It will take 
an,/I .,, 2-3 years to complete the survey
work, i he Central Grassland Survey 
1 arty has so far comoletcd reconnaissance 
survey o f  grasslands in tlie Punjab (in
cluding PE PSU ), Western U. P ., Assam , 
M an.pur D elhi, Andhra, Bihar, W est 
Bengal, Rajasthan, M adras, M ysore, a 
portion o f  Bombay, (including Saurashtrfl

°  States o f
Travancore-Cochin and Coorg.

^  summ ary o f rhc suggestions and 
Grassland

Survey Party in its report for 1954-55 is

AnnonV r'xr ® Sabh'a. [5 ee
Appendix IV , anncxure N o. 28],

T m r n r  ^
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B rid ge  acroM  J i .  B h a ra li R iv er

Yti **• T rlp a tiii: Will
the Minister o f T ran sp o rt be pleased
on Question N o. 1831
on the 6th September, 1956 and state:

, (a) whether there has been anv chanoe 
tw seV  the site o f  the oro-
K ;  river in

.(b) if  so, what is the finally approved site ?

-  D ep uty  M in ister o f  R ailw ava
No A Ia g e « n ) . (^

(b) Docs not arise.

^  T rip ath i: May I know if  the 
•«ite has not at all be;n selected till now ?

S h r i A lagetan t It has been selected.

S h ri K . P . T rip a th i: M ay I have a 
description of the placc ?

S h r i A la g eta n i It is two miles 
below the existing ferry site. T h is was 
also gone into by the State engineers. On 
further inspection the original selection of 
the site by the A dditional Consulting Engi
neer was upheld and so it has been selected.

S h ri Ke p . T rip a th i: M ay I know if  
it will be necessary to change the river for 
any length so that the bridge m ay stand at 
that place ?

S h ri A lag esan : M any works inclu
ding training works w ill have to be carried 
out to contain the river in its coursc,

S h ri K . P . T rip a th i: W hen is the 
construction likely to be taken up ?

S h ri A lagesan : I think the estimates
have been received only now, very recently. 
T h ey  have to be scrutinised. A fter the 
estimates have been finalised and approved, 
work will start.

S u g ar F acto ries in  O rissa

*1047. S h ri Sangan n a: W ill the 
M inister o f Food and A gricu ltu re  be
pleased to state:

(a) whether any new licences have 
been given for the establishment of new 
sugar factories in the State o f Orissa;

(b) i f  so, the place o f location; and

(c) whether the licences are for C o
operative Organisations or otherwise?

T he M in ister o f  A gricu ltu re  (D r. 
P . S. D eshm ukh): (a) Yes, Sir. One 
licence is being given.

(b) Aska, D istrict Ganjam .

(,c) Co-operative Organisation.

S h ri Sanganna: M ay I know whether 
the question o f granting new licences has 
been considered in the light o f the recom
mendations made in the K arve Com m it
tee Report ?

T h e M in ister o f  Food and A g ricu l
ture (S h ri A . P . Jain): N o, Sir. We 
had decided to issue licences up to a cer
tain lim it. T hat lim it has now very nearly 
been approached and we are issuing 
licences according to the policy laid down.

S h ri Sanganna: M ay I know whether 
the present licencc issued by the Govern
ment recently w ill affect the existing sugar 
foctory and the rice production in the State ?

S h ri A. P- Jain: I do not know what 
exactly is the im olication o f the question. 
M ay be that certain area, now under rice«
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may c im ; uadcr sagarcinc cultivatioa. 
B'Jt, thit will be a very small area.

Railway Bmployeet

*1051. Shri Radha Raman 1 Will 
the Minister of Railways be pleased 
to  refer to the replies given to Unstarred 
Questions Nos. 541 and 1189 on the 4th 
Aprils and the 27th September, 1955 
respectively and state:

(a) whether Government have come 
to  any decision regarding the question of 
imposing the penalty of withholding in
crements on their staff;

(b) whether any cas^s have b:en in
stituted by the aggrieved staff against 
the Railway Administration ; and

(c) if  so, what is the outcome of such 
ases?

The Deputy Minister of Railways 
-and Transport (Shri Alagesan): (a)
Government have come to the c.mclusion 
that the withholding of increments under 
the Service Rules is in order.

(b) Some eases have been instituted by 
-staff whose increments were withheld.

(c) In some cases, withholding of in
crements has been held to be u lt r a  v i r e s  
o f the Payment of Wages Act and in others, 
-not so.

Shri Radha Raman: May I know 
whether any ease was instituted by some 

|o f those who were aggrieved and Govern- 
Jnent has lost that case?

Shri Alagesan : Yes, that was in Bom
bay. But the Punjab High Court held 
that it is not u ltr a  v ir e s  of the Payment 
of Wages Act and there the staff lost the 

•case. Therefore, Government are think
ing of bringing an amendment to the 
Payment of Wages Act.

W R IT T E N  ANSW ERS T O  Q U ESTIO N S 

Bhopal-Bina Railway Line

•1018. Shri T. B. Vittal Rao: Will 
the Minister of Railways be pleased
to refer to the reply given to unstarred 
Question No. 270 on the 30th July, 1956 
and state :

(a) whether a firm decision has since 
been taken regarding doubling the line 
from Bhopal to Bina ;

(b) if  so, the nature of the dicision 
taken ; ani

(c) if  not, the reasons therefor?

The Deputy Minister of Railways 
4uid Transport rShri Shah Nawax 
JChan): (a) No Sir.

(b) Does not arise.

(c) Final decision will be taken only 
after the Survey Report is received and 
examined by the Railway Board.

National Highways (Mysore)

*1019. Shri Keshavaiengar s Will 
the Minister of Transport be pleased 
to state :

(a) what is the total amount of the 
estimated cost of important National 
Highway original works in the State of 
Mysore sanctioned during 1955-56 and
1956-57 ; and

(b) how much of this amount has 
been actually spent and what is the sum 
lapsed ?

The Deputy Minister of Railwavs 
and Transport (Shri Alagesan): (a)
Rs. 10-74 lakhs and Rs. 7-77 lakhs res
pectively.

(b) According to the figures of expendi
ture so far available, Rs. 6-24 lakhs in
1955-56 and Rs. o - i i  lakh in 1956-57. 
As the estimates arc current till the works 
arc completed and they arc not sanctioned 
on a year-to-year basis, the question of 
lapse does not arise.

Auxiliary Medical Workers

*1021. Shri Krishnacharya Joshl :
Will the Minister of Health be pleased 
to state :

(a) whether a two-year course of train
ing of Auxiliary mcdical workers is being 
implemented ; and

(b) i f  not, the reasons therefor ?

The Minister of Health (Ra)kumari 
Amrit Kaur) t (a) The two-year course 
of training o f  Auxiliary medical workers 
has not yet been started.

(b) None of the State Governments 
has so far submitted any scheme on the 
lines proposed by the Government of 
India.

Railway Accidents

*1023. Shri Dabhi : WiU the Minis
ter of Railways be pleased to state ;

(a) whether it is a fact that the inci
dence of accidents per miuion train miles 
occurring on the Western Railways in 
1953-54 is disproportionately high as 
compared to those on other Railways; 
and

(b) if so, the reasons therefor?
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The Deputy MinUter of Railways 
and Transport (Shri Shahnawaz Khan):
(a) Yes.

(b) A  large number of accidents were 
due to failure of engines and rolling stock 
and cattle run over.

In the ease of failure of engines and roll
ing stock, it may be stated that this Rail
way had a set back after integration due 
to the amalgamation of a number o f small 
private railways of the Indian States. The 
basis of compilation has not always been 
uniform.

Railway Delegation to Japan

*1025. Shri D. C. Sharma x Will the 
Minister of Railways be pleased to refer 
to the reply given to Starred Question 
No. 280 on the 25th July, 1956, and 
state :

(a) whether the delegation that visited 
China and Japan to study the functioning 
of their Railway systems has submitted 
any report ; and

(b) if  so, whether it has been con
sidered ?

The Deputy Minister of Railways 
and Transport (Shri Alagesan): (a)
T he delegation’s formal report has not 
yet been finalised.

(b) Does not arise.

Trains on Khandwa-A)mer Lines

*1029. ShriBheekha Bhai : Will the 
Minister of Railways be pleased to refer 
to the reply given to Unstarred Question 
No. 377 on 2nd August, 1956 and 
state :

(a) whether any train has been started 
on the Khandwa-Ajmer section of West
ern Railway; and

(b) if  so, how far this has removed over
crowding ?

The Deputy Minister of Railways 
and Transport (Shri Shalinawaz Khan)x

(a) No, Sir.

(b) Does not arise.

Casoal Leave for Railway Employees

*1031. Shri Dhusiya : Will the 
Minister of Railways be pleased to 
state: ^

(a) whether it is a fact that every 
station master on the spot is not au
thorised to grant casual leave to his 

subordinates on the North Eastern Railway \

(b) what is the usual practice fo r  
applying and granting such leaves, 
whether by telephone, telegram or 

by ordinary correspondence i

(c) whether it is a general com
plaint that the employees do not get 
such leaves at the time of their needs;, 
and

 ̂ (d) if  the answer to part (c) above
is in the afli)imativc whether Govern
ment will alter the methods of grant 
of casual leave so as to make it more 
convenient ?

The Deputy Minister of Railways 
and Transport ( Shri Shahnawaz
Khan): (a) Yes— only Station Masters in 
scale of Rs. 200-300 and above arc autho
rised to sanction casual leave to staff 
under them.

(b) The usual practive is lo apply 
for leave through applications. Sanc
tions th reto are communication by* 
ordinary correspondence except in cases 
of emergency when these are communi
cated by phone or telegram.

(c) No.

(d) Does not arise.

F a m ily  P la n n in g  OflScer

*1032. S h ri G ad ilin g a n a  G o w d r i
W ill be Minister of H ealth  be pleased^ 
to state:

(a) whether it is a fact that the
Family Planning Board has rcccm- 
mended the appointment of a Family 
Planning Officer in each State;

(b) if  so, whether the recommenda
tion has been accepted by the Union 
Government; and

(c) the main functions of the above 
Officer ?

The Minister ofHealth (Rajkumarii 
Amrit Kaur): (a) Yes.

(b) The recommendation is under
consideration. A  decision will be taken
in consultation with State Govern
ments,

(c) A  statement indicating the main
functions of the proposed State Family
Planning Officers is laid on the Table
of Lok Sabha. [ S e e  Appendix IV^ 
annexure No. 29].
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Rapti River Scheme

’*1037- Shri Ram Shankar Ud:
Will the Miivster of Irrigation an<
Power be pleased to state:

(a) whether the U.P. Govern- 
Tncnt have submitted for sanction any 
scheme to tame the river Rapti called 
Lhc Jal-Kundi Scheme;

(b) how much of electricity is 
•expected to be generated and how 
much area would be irrigated;

(c) the extent to which it will prevent 
the ravages of flood; and

(d) the reason of delay, if any, 
in its sanction?

The Deputy Minister of Irrigation 
and Power (Shri Hathi): (a) to
(d). A preliminary estimate has been 
received but the detailed project estimate 
is still awaited. The details of the scheme 
and the cfuestion of approving it can 

'! be settled only after the detailed estimate 
i has been received and subjected to 
\ jfechnical and financial scrutiny.

I Fruit-Canning Industry

rShH A-K-Gopalan: 
\Shri C. R. lyyunni:

W ill the Minister of Food 
igrlculture be pleased to state:

and

(a) whether Government have 
explored the possibilities of starting a 
Fruit-canning Industry in Kerala State; 
iind

(b) if so, the result thereof?

The Minister of Food and Agri
culture (Shri A. P. Jain): (a) TTie 
possibilities of starting a Fruit Canning 
Industry in the State as a whole have 
not been explored so far, but Nayyattinkara 
Vilavancode Community Project area 
was specially surveyed recently.

(b) A scheme for establishment 
o f  one small canning unit in the Com
munity Project area has been prepared.

Oil and Oil Seeds

*1042. Dr. J. N. Parekh: Will the 
Minister of Ifood and Agriculture
be pleased to state :

(a) the position of oil and oilseeds 
ih is year and the expected crop posi
tion ;

(b) the export policy for the same;
589 L SD

(c) whether the attention of G o v
ernment has been drawn to hectic rise 
in prices of all oils and oilseeds; and

(d) if  so, the stepsi proposed to be 
taken by Government to check the 
same ?

The Minister of Food and Agri
culture (Shri A. P. Jain): (a) Two
statements giving the available infoima-

Jlaced on the Table of Lok 
S e e  Appendix IV, anncxure

tion are 
Sabha.
No. 30;

(b) Exports of major edible oils 
v i s , 9 groundnut^ sesamum and mustard 
are banned at present. Exports of 
coconut oil have always remained banned. 
Exports of major non-edible oils v i x ,  
linseed and castor oils are being licensed 
freely. Exports of all the five major 
oilseeds arc banned.

(c) and (d). Since the end of 1955> 
the prices of vegetable oils have tended 
to move up. The Government are 
keeping a constant and careful watch 
over the trend of internal prices of 
oils and oilseeds and taking necessary 
remedial measures including adjustments 
in export policy and export duties.

Railway Engines

*1043. Shri B. S. Murthy: Will 
the Minister of Railways be pleased 
to state:

(a) whether passenger Railway 
Engines are to be manufactured at 
Chittaranjan; and

(b) if so, the number of Engines 
to be manufactured in the first phase 
of the programme?

The Deputy Minister of Railways 
and Transport (Shri Alageean):

(a) Yes.

(b) 10 W T  and 36 WP locomotives.

Bombay Suburban Railway 
Service

'̂ io46. Shri Tulsidas: Will the
Minister of Railways be pleased to 
state:

(a) the extent of overcrowding io 
the suburban trains of Bombay both 
on the Central and Western Rail
ways;

(b) the number of additional trains 
and bogies placed on suburban branches 
of Bombay both on Central and Western 
Raihvays during the current year to 
relieve overcrowding; and
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(c) the number of casualties arising 
from railway accidcnts due to over
crowding ?

The Deputy Minltter of Railways 
~ Transport (Shri Shahnawaz

l): (a) to (c). A  statement is
laid on the Table of Lok Sabha. 
Appendix IV, annexure No. 31].
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Nellorc-Maidakur Line

*̂ 1049. Shri Viawanatha Reddy:
Will the Minister of Railways be 
pleased to state:

(a) whether the survey of Nellore- 
Maidakur line, for which allotment 
has been made in the current budget 
has been started; and

(b) if so, when it is likely to be 
completed ?

The Deputy Ministar of Railways 
and Transport (Shri Shahnawas 
Khan): (a) Not yet.

(b) Docs not aine.

Food Situation in Andhra

*1050. Dr. Rama Rao: Will the 
Minister of Food and Agriculture
be pleased to state:

(a) whether the Andhra Pradesh. 
Government have requested the Central 
Government to send more food supplies 
^ d t o  stop export of rice from Andhra, 
in order to meet the serious food situa
tion and high priccs there; and

(b) what action has been taken in 
the matter ?

The Minister of Food and Agri* 
culture (Shri A. P. Jain): (a) and
(b). On the merger of Hyderabad with  ̂
Andhra, the Andhra Pradesh Govern
ment has requested that the movement 
of rice from Central Reserve D erots 
in Hyderabad which had been taking 
place to Madras and Mysore States  ̂
should be stopped. This has been 
agreed to and the rice has been offered 
to the State Government for distribu
tion in the twin cities of Hyderabad 
and Secunderabad.

Madras-Tuticorin Express Accident

’̂ I05s •/ Shri Veeraswamy :
\  Shri Kamath r

Will the Minister of Railways bt j 
pleased to state :

(a) the final number of people killed ,
in the Madras-Tuticorin Express acci
dent on the 23rd November, 1956 ;

(b) the number of injured persons
who succumbed to their injuries in the
hospitals at Trichinopoly ; and

(c) the number of injured person?w
discharged from hospitals ?

The Deputy Minister of Railwim 
and Transport (Shri Alagesan) 1 The
position given below is as on 6-12-1956.

(a) 152.

(b) Three.

(c) 82 (as on 6-12-1956.)

Dearness Allowance of Railway 
Employees

*1053. Shri T. B. Vittal Rao: Wiif 
the i^nister of Railways be pleased 
to state :

(a) whether there is any proposal to 
treat the dearness allowance granted to 
Railway Employees as pay for the purpose 
of computing the Provident Fund and 
Gratuity ;
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(b) if  so, when rht* same will be given 
effect to; and

(c) if noi, ihc reasons thereof?

The Deputy Minister of Railways 
and Transport (Shri Alagesan) : (a)

'I'he question was examined by the Gad- 
gil Cormnittce in 1952 who rccommcndcd 
that 50% of the dearness allowance granted 
to civil government servants in the various 
pay groups upto a pay of Rs. 750/- p.m. 
should be treated as pay for ccrtain pur
poses including Provident Tund and G ra
tuity.

(b) The recommendation lias been ac- 
jpted by Government and has been given 
ffect to from 15-7-52 for computing Pro- 
idciit Fund and Gratuity and from 1-4-53

. or other purposes.

(c) Does not arise in view of (â  and (b) 
bcwe.

Toned Milk

*1054. Shri Jhulan Sinha : Will the 
;>linister of Food and Agriculture be

eased to refer to the reply given to 
Vv nstarred Question No. 1562 on the 
I 'th  September, 1956 and state :

(a) whether the proposal f(̂ r settmg 
Toned Milk Plant in Madras and Cal- 

ta has since been fmaliscd ; and

) if so, the total cost thereof?

The Minister of Food and Agriculture 
(Shri A. P. Jain) : (a) T he Calcutta
M ilk Project has been finalised and the 
details o f the Madras M ilk Project arc under 
consideration.

(b) About Rb. 73 lakhs will be spent 
for a plant for handling about 7,000 maunds 
o f toned milk*and whole milk under the 
Calcutta M ilk Schemc. T he expenditure 
for the Madras plant for handling 2,000 
maunds o f toned milk and whole milk is 
estimated at Rs. 44 lakhs.

Train Derailment

*1055. Shri Dabhi ; Will the M inis
ter of Railways be pleased to refer to 
the reply given to Starred Question No. 
39 on 17th july, 1956 and state :

(a) whether Government have since 
taken a decision on the report of the G o
vernment Inspector of Railways, who held 
his statutory cn(^iry into the derail
ment of No. 340 Down Rajkot-Okha mail 
on 19th May, 1956 as well as on the diff
erence o f opinion between the Govern
ment Inspector who enquired into this 
matter and the General Manager ; and

(b) if so, the nature of the decision?

The Deputy Minister of Railways 
and Transport (Shri Shahnawaz Khan):

(a) and (b). Yes; the Railway Board 
have decided lo accept the finding o f tlie 
Government Inspector o f Railways.

Railway Equipment

'̂ 1056. Shri D. C. Sharma : Will the 
M inister of Railways be pleased lo 
state the progress made during the year 
1956 so far in the direction of developing 
the capadty for the manufacture o f Rail
way equipment in the country ?

The Peputy Minister of Railways 
and Transport (Shri Shahnawaz Khan):
A Statement is placed on the Table o f 
Lok Sabha. Appendix IV, annexure
No. 32.]
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Shortage of Doctors

*̂ 1058. Shri Bibhuti Mlshra : Will the 
Minister of Health be pleased to state:

(a) whether Government envisa^  short
age of doctors in the Second Five Year 
Plan for the implementation of its health 
programmes ; and

(b) if so, how docs Govemmeni plan 
to meet the shonage ?

The Minister of Health (Ralkumari 
Am rit Kaur): (a) T he answer is in the 
negative.
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(b) Does not arise.

Gram Scvakas

**̂ 1059. Shri Krishnacharya Joshi:
Will the Minister of Food and Agri
culture be plcascJ to stare :

(a) whai is the total number of per
sons trained during 1956 foi multi-purpose 
Gram Scvakas;

(b) whether Central M inistry of Edu
cation is co-operating in this regard ; 
and

(c) ihc total number o f training cen
tres?

The Minister of Food and Agri
culture (Shri A. P. Jain): (a) Presum
ably reference is to ‘ G ram  Sevaka§*. T h e 
total number trained during 1956 (from 
January to October 1956) is Si47-

(b) No.

(c) 49.

Sugar

*1060. Dr. Ram Subhag Singh : Will 
the Minister of Food and Agriculture
be pleased to state :

(a) whether it is a fact that the cost 
of production of sugar in the sugar fac
tories in Uttar Pradesh and Bihar is 
higher;

(b) if so, wnetner there is any pro
posal to increase their standard of effi
ciency ;

(c) if the answer to pan (b) be in the 
affirmative, the nature of that proposal; 
and

(d) when the sugar factories which have 
been given expansion permission will 
use the latest technological devices?

The Minister of Food and Agri
culture (Shri A. P. Jain) 2 (a) to (d). 
A statement giving the required infor
mation is laid on the Table of Lok Sabha.

Appendix TV, annexurc No. 33].

General Managers of Railways

Thakur Jugal Kithore Sinha : 
Babu Ramnarayan Singh: 
Shri Deogam X 
Shri Kamath:

Will the Minister of Railways be 
pleased to state :

(a) what arc the special powers 
i n  the Oeneral Manager accord

to which he can order the termination 
of the services of an employee with im
mediate effect without assigning any 
reasons ; and

(b) under what law such special powers 
are being enjoyed by the General Mana
gers?

The Deputy Minister of Railways 
and Transport (Shri A&agesan): (a)
In exercise of the powers conferred by the 
provisions of the service agreement exe
cuted by railway servants and also in terms 
of the provisions of rule 148 of the IndiaOi 
Railways Establishment Q xle, the service 
of a non-pensionable railway em plc^ 
can be terminated with inunediate efllp 
by paying him one month’s pay in lieu 
notice and without assigning any reaso

(b) Termination of service of any ei 
ployee pursuant to a right to termim 
by notice, unilaterally or bilaterally cc 
tained in the contract of service or in ten 
of conditions of service, is not held u l  
v ir e s  of the Constitution.

Typhoid Gates in Delhi

Sardar Iqbal Singh: 
Sardar Akarpuri :
Shri Kamath:

Will the Minister of H ealth  be plea 
testate :

(a) whether Typhoid cases have 
creased in Delhi ;

(b) if so, the causes of increase

(c) the stej 
take to control

(c) the steps Government propose to 
>1 it ?

The Minister of Health (Ra|kumari 
Amrit Kaur): (a) From the statistics 
available, there appears to be no increase 
in Typhoid cases in Delhi.

(b) and (c). Do not arise.

Dredging of Bombay Port

*1063. Shri Matthen t Will the Minis
ter of Transport be pleased to state:

(a) whether the cost of dredging at 
the port of Bombay would necessitate 
an expenditure of Rs. 8 crores ; and

(b) how the Commission intend 
finance the project ?

to

The Deputy Minister of Railwayi 
and Transport (Shri Alagesan): (a]
A provision of Rs. 8 crores, based on 
ver>’ rough estimate suggested by the Con
sulting Engineers of the Bombay Por
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rrusi has been included in the Second 
I’ ivc Year Flan. A firm estimate can be 
prepared only after the results of the model 
experiments to be carried out at the P(K)na 
Kesearch vStaiion are known and tenders 
for the work have been invited.

(b) Partly by loans advanced on con
cessional terms by ilie Cjovernment of India 
and partly from the resources of the Hom- 
bay Port 'IVusf.

Im port o f Rice fro m  B u rm a

'1064. S h ri B. S. M urthy : W ill the 
linisier of Food and A|^riculture be

I -ased lo state :

Oil Technological Institute^ 
Anantapur

*1066 Shri Vishwanatha Reddy : Will 
the M inister o f Food and Agriculture
be pleased to state :

(a) whether it is proposed to take 
over the O il Technological Institute at 
Anantapur now being run by the Ckv 
vemment o f Andhra; and

(b) if  so, when it is likely io be taken 
< >ver ?

The Minister of Food and Agri
culture (Shri A. P. Jain) ; (a) and (b). 
The proposal is under CTOvcmnient*s «)n- 

sidcration.

â) the quantity of rice imported from 
' urma from the 1st January, 1956 till 31st 
y rtober. 1956 and rhe cosi of the same;
; id

• (b) the places lo which ihis vice has 
cn supplied ?

The M in ister o f  Food and A gri- 
Iture (Sh ri A .P . J a in ) : (a) and (b). 
statement is laid on the "Pable of Lok 

rJ'jha. Appendix IV, annexure
^••34 1

R iver C o m m ission ’s R eport 

^065. S h ri Sanganna : W ill
..nister o f Irrig atio n  and

pie.^se.l To stare :

the 
P ow er be

(a) whether the Indian River C om 
mission has made any reconimen- 
tions to the Government for flooj con
trol in M adhya Pradesh, Orissa, Andhra 
and Bombay subsequent to its meeting 
on 23rd November, 1956 in Bombay;

Tuticorin Express Accident

*1067 S h ri V e e ra sw a m y : W’ill ihc 
M inister of R ailw ays be pleased 10 
slate :

(a) whether the property of the dead 
and injured persons in the T u tico rin  E x
press accident has been restoreil to 
their relatives; and

(b) the value of the property 
and restored to theclaim ants ?

recovered

The Deputy Minister of Railways 
and Transport (Shri Shahnawaz Khan) :
(a) T h e  properties o f  the dead and in
jured persons recovered at the site o f  the 
accident are under the custody o f the 
police at Trichinopoly and these are being 
delivered to the proper claim antson identi
fication.

(b) Value of the property recovered 
Rs. 17,930/- approximately. Value of 
the property restored to the claim ants upto
16 hours on 2-12-1956 Rs. 9.66o/-approxi- 
matley.

(̂ b) il so the details of these recom
mendations ; and

(c) tlie reaction of Government to 
I hem ?

The Deputy Minister o f Irrigation 
and Power (Shri H athi): (a) to (c). 
T he hon. Member is presumably referring 
to the second meeting of the Central 
India River Commission (Î ’loods) which 
was held at Bombay on the 22nd Novem- 
l>cr, 1956. T his River Qjmmission was 
set up to assist the Central Flood (x>n- 
trol Board in technical matters conected 
with flood control measures. T he min
utes of the meeting have not vet been- 
finaliscd.

Motor Transport

'*1068 Shri Dabhi : W ill the M inister 
o f Transport be pleased to state :

(a) whether it is a fact that G ovcm - 
ment propose to set up an ad hoc com
mittee to inquire into the administration 
o f motor transpon in the States and to 
suggest means of improving it ;

(b) if  so, when the committee is !<' be 
set up ; and

(c) what will be its terms of reference?

The Deputy Minister of Railways 
and Transport (Shri Shahna war Khan;

fa) Yes, Sir.
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(b) and (c). D etails regarding the com 

position and terms of reference o f the 
Com m ittee are under consideration.

Agricultural Delegation to China

"Shrl D .C. Sharm a :
Shri Bhakt Darthan :

^1069,  ̂ Sardar Iqbal Singh:
I Sardar Akarpuri •
LShri V. P. Nayart

W ill the M inister o f Food and A gri
culture be pleased to refer to the reply 
given to Starred Question N o. 2143 on 
t!ic 13th Septem ber, 1956, and state:

(a) whether the report submitted by 
the delegation which recently visited 
C hina to study the agricultural develop
ment scliemes and methods there has been 
considered ; and

(b) i f  so, the decisions taken?

The Minister o f Food and Agri
culture (Shri AJ*. lain) : (a) and (b). 
T h e  conclusions and recommendations 
contained in the report cover a wideficld 
and w ill receive the consideration o f 
Governm ent. It is not necessary to take 
any form al decision on such reports.

MUk Powder Factories

-w ^ o /S h ri Blbhuti M iihra :
\Shri T.B. V htal R«o:

W ill the M inister o f  P6od and Agri
culture be pleased to state :

(a) whether Government have issued 
any direction to various State Govero- 
ments to set up m ilk powder factories^

(b) i f  so, the number o f such factories 
in each State and the extent o f  State G o
vernm ents co-operation ; and

(c) the period within which the faa o ries 
will ^tart functioning ?

The Minister of Food and Agri
culture (Shri A  P. Jain): (a) T he
State Governm ents were advised to set 
up m ilk powder factories, wherever there 
arc large milk pockets.

(b) T h e  Governments o f U .P ., Punjab 
and Andhra have included two factories 
cach in their Plans and one factory w ill 
be set up by B ihar Governm ent.

(c) D uring the Second Five Year Plan.

WnfhV FITiro 9TRR 

* t o  W T W W
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Dam on Ghaggar River

4 . , / Sa r da r  Iqbal Singh:
Sardar Akarpuri:

W ill the M inister o f Irrigation an 
Power be pleased to state :

(a) whether the C entral G ovem m e 
have sanaioned the scheme for the co 
struct ion o f a dam  on the river G hagg 
in the Punjab State ;

(b) i f  so, the tim e by which the surv 
o f  construction would be taken up 
and

(c) the number o f  officers 
ed for the survey work?

appoi]

The Deputy Minister o f Irrlgatfel 
and Power (Shri Hathl) : (a) N o , Sir.

(b) and (c). A  full fledged Division was 
working for survey work which has al
ready been completed.

Credit Schemes

•1073 Thakur Jugal Kishore Sinha.
W ill the M inister o f  Food and Agri
culture be pleased to state whether 
any schemes have been chalked out for 
the co-ordination o f  the working o f  Cen
tral Co-operative Banks and the State 
Bank o f  India in connection with credit 
schemes ?

The Minister o f Food and Agri
culture (Shri A. P. Jain) : Yes, S ir, the 
State Bank o f  India has agreed to give 
the following facilities to co-operativc 
inntitutions :—

(a) T o  allow free remittances oncc a 
week to co-operative banks.

(b) T o  charge interest at 1/2% rate 
below the M ate Bank rate with a mini
mum o f 3 % on advances to co-operative 
banks against Government securi
ties.
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(c) T o  levy interest at 1/2% below the 
usual rate for advances for repledgc 
of goods pledged to co-opcrativc banks.

(d) T o  collect or purchase cheques uf 
co-operative banks at concessional 
rate at 1/32% with a minimum charge 
of -/lof- annas.

2. With a view to ensuring thai a 
Co-operative society and/or bank does not 
utilise the services of a State Bank when 
another co-operative agency is available, 
the State Bank has agreed not to advance 
loans to a co-operative unless the pros- 
peaive borrower produces a letter from the 
concerned Co-operative Central Bank in
dicating that such facilities would be avail
ed of from the State Bank.

Railway Croasing Stations

815. Shri Ram Krlthan : W ill tlie
Minister of Railways be pleased to 

-state the number and names of the stations 
which are being declared as crossingstations 
on the B.G. and M .G . lines o f the Northern 
Railway during 1956-57?

The Deputy Minister of Railways 
and Transport (Shri Alagesan): The

following crossing stations will be provided 
on the B .G . and-M.G. lines of the Northern 

'  Railway during 1956-57 :—

B,G.
One flag station, namely^ Nilokheri will 

be converted into crossing station.
.  M,G.

W  Nine crossing stations, nemely, perihara 
Ki'-oJa, Kangmahal, Parvizpur, 
B^lasar, Benisar^ Shansra, Gurusar, 
Sahwewala and Parsneu will be 
provided.

Conliirmipe of the State Minister of 
Co-operation

816 Shri Ram Krishan : WiU the
Minister of Food and A^culture be
pleased to refer to the reply given to Un
starred Question No. 290 on the 30th 
July, 1956 and state :

(a) whether Govenunent has sincc con- 
^dered the recommendations of the Con- 
ferei^ce of the State Ministers of Co
operation ; and

^  (b) if so» the nature of the decision 
 ̂ taken ?

The Minister of Food and Aari- 
cnlture (Shri A. P. Jain): (a) Yet.

(b) The recommendations have been 
gctierally accepted except in the following 
^ le s

(i)  Creation of rdief and guarantee 
fund at the Centre ; and

(2) enhancement of the of Co
operative Sugar Factories from 35 to 
60.

Kotkapura-Fazilka Railway Line

817. Shri Ram Krishan: Will the 
Minister of Railwajrs be pleased to state:

(a) whether the question of conver
ting the Kotkapura-Fazilka metre ^ u ge 
Ime into broad gauge is under consider
ation; and

(b) if so, the date bv which it would 
be implemented?

The Deputy Minister of Railways 
and Transport (Shri Alagesan) t
No.

(b) Does not arise.

Milk Supply in Delhi

818. Shri Ram Krishan: Will the
Minister of Food And Agriculture be 
pleased to state :

(a) whether it is a fact that an adfr* 
quate supply of ^ood milk and milk pro
ducts is not available for the inhabitants 
of Delhi and New Delhi ; and

(b) if so, the steps to be taken to suj^ly 
good milk and milk products in sufficient 
quantity at reasonable rates ?

The Minister of Food and Agri
culture (Shri A.P. Jain) s (a) Yes.

(b) In order to effect improvement in 
^ e  supply of good milk and milk products 
in sufficient quantity at reasonable rates 
to the inhabitants of Delhi and New Delhi, 
the Govt, have prepared the Delhi Milk 
Supply Scheme which is estimated to cost 
Rs. 338 hUchs. An A d  h o c  Milk Board, 
which will be responsible for the planning 
and implemenution of the Scheme, pend
ing the constitution of a statutory Milk 
Board, was set up in A uw st last. The 
Board held its first meetmg on the lit  
November, 1956.

The Board considered the proposed Sch
eme in broad oudine and approved that ;—

(i) a milk colony and a dairy plant should 
be set up near Azadpur village and 
Patel Nagar respectively as early as 
possible,

rii) an organisation 10 collect and pro
cure milk from villages in Delhi, U.P. 
and Punjab should be established,

(lit) pending esublishement of the pro* 
poised dairy plant wfiicli is likely to 
take about two yetft, an interim or- 
ganisauon necessary for handlinpd 
upto 25,00 mdt. o f milk per day should
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be set u p ,  if  possible by cnaking use 
of the existing dairy at the Indian 
Agricultural Institute, and

(iv) detailed estimates necessary to 
secure financial sanctions for the above 
should be worked out expeditiously.

The above decisions of the Board are 
under active implementation.

It is hoped that the Scheme when com
pleted would handle about 7,000 mds. 
of milk daily.

Jagadhri-Ludhiana Railway Line

819. S h ri Ram Krithan: WiU the
Minister of Railways be pleased  ̂ to 
refer to the reply given to Unstarred Ques
tion No. 967 on the 25th August, 1956 
and state at what stage the scheme of con-] 
struction o f Ja^ hri-Ludhiana Railway 
line v ia  Chandigarh on the Northern 
Railway is ?

The Deputy Mlnlater of Railways 
and Transport (Shri Alagesan) 2 The
proposal is still at investigation stage.

Fishing Industry

8ao. Shri V. P. Nayar 1 WiU the
Minister of Food and Agriculture be 
pleased to state ;

(a) whether the Government of India
have any plans to manu£scture, in the
public sector, boats and ships for the fish> 
ing industry ; and

(b) if so, the details thereof ?

The Minister of Food and Agri
culture (Shri A. P. Jain): (a) Not at
present , Sir.

(b) Does not arise.

Use of Alga in Human Food

8aa« Shri Ram Krishan t Will the
Minister of Food and Agriculture be 
pleased to state :

(a) whether it is a fact that the U.P. 
Board of Agriculture has investigated 
human food value of alga, a single-celled 
water plant rich in proteins and carbohy
drates ;

(b) if so, whether the Government 
of India has received any report in this 
regard from the U.P. Government ; 
and ?

(c) if so, the details of the report ?

The Minister of Food and Agri
culture (Shri A. P. Jain): (a) No.

(b) and (c). Do not arise.

Gram Sevikas

&13. Shri D. C . Sharma x Will the 
Minister o f Food and Agriculture be 
pleased to state :

(a) the duration and the courses of 
the training of Gram Sevikas in the cen
tres opened in the Punjab ; and

(b) the scales of pay on which these 
Gram Sevikas are employed on com
pletion of their training ?

The Minister of F ckmI  and Agri
culture (Shri A. P. Jain) x (a) The
course of the training at the centre in the 
Punjab is of one year’s duration and com
prises of Food and Nutrition; Family 
clothing; Mother and Child care; Housing 
and management of Home; H ^ th  and 
Sanitation; Handicrafts and c o tta r  In
dustries; Agriculture (including knchen 
gardening, dairy, poultry etc.); Cooperation 
and Home Science Extension.

(b) Rs. 50-3-80/4-100.

Quilon-Emakulam Railway

824. Shri A. K. Gopalan : Will the 
Minister of Railways be pleased tO' 
sute :

(a) whether Government is aware that 
personnel working in the Quilon-Erana- 
kulam Railway are temporary and hence 
they could not apply to the Railway Service 
Commission ;

(b) whether Government is aware 
that since they are working tem[wrarily 
their ages c x c c e d  and they are denied the 
chance of applying for Railway Service ;

(c) if  so, the steps taken to eradicate 
this anomaly ; and

(d) the number of workers employ
ed imder different contractors in Quik>n- 
Emakulam Railway construction tem
porarily and permanently so far ?

The Deputy Minister of Railways 
and Transport (Shri Alagesan) x (a)
to (c). Applications received from thoae 
serving on the Quilon-Emakulam Con
struction seeking employment through 
Railway Service Commission were trans
mitted without being detained. There 
are a few cases of Class IV personnel about
12 who were overaged when they joined 
the Construction. Their cases are, how
ever, being considered for absorption*

(d) Permanent Nil.

Temporary 3>500-
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Tube-Wells

825. Shri D. C. Sharma : W ill the 
Minister of Food and Agriculture
be pleased to state :

(a) whether the programme for con
struction of tube-wells under medium 
irrigation Scheme in the State of Pun
jab during the Second Five Year Plan 
has been finalised; and

(b) if  80, the details of the programme ?

The Minister of Food and A p i
culture (Shri A. P. Jain) : (a) There 
is a provision for 466 tubewells in the 
Punjab during the 2nd Plan. The pro
gramme has not, however, been finalised 
pending the results of Exploratory bor
ings.

''b') Does not arise.

Atomic Energy for Health

826. Shri D. C. Sharma: Will the 
Minister of Health be pleased to state 
whether any progress has been made 
in the research on the use of atomic en
ergy for health?

The Minister of Health (Ra)kumari 
Amrit Kaur): Research on the appli
cations of atomic energy to medical and 
health problems is a continuous process. 
With the application of atomic energy for 

. peaceful purposes, radio isotopes have be-

Acome available both for medical research 
and treatment.

The main work so far has been in the 
use of radio isotopes for following the 
metabolism of various substances in the 
human body. Some of the fields of work 
for the above purpose are given below

(a) Use of radioactive carbon and phos
phorus for fundamental studies on 
cancer cells and nucleic acid meta
bolism.

(b) Use of radioactive Carbon, Sulphur, 
phosphorus and Radon for studying 
the biological effects of radiation.

(c) Use of radioactive sulphur, for syn
thesis of D .D .S. a drug used in the 
treatment of Leprosy and studying 
its metabolism in the body.

(d) Use of Radioactive iodine for study
ing the functions of the thyroid 
gland.

(c) Use of Zinc in studies on cirrhosis 
of liver.

In the field of treatment, radioactive 
iodine, radioactive phosphorus and radio- 
flold have been used for treating cancers, 
thyroid diseases, blood diseases and 
leukemia.

In India isotopic research is in progress 
in the Cancer Research Centre, Bombay 
and the Chittaranjan Cancer Hospital 
and University College of Technology, 
Calcutta, but not much work is being done 
because radioactive isotopes are not readily 
available from the country producing these 
and even if  they were available their cost 
is prohibitive. With the establishment of 
an atomic energy reactor in our country, 
some of the isotopes may become freeiy 
available and further work in this field 
can then progress rapidly.

Seed Farms in Punjab

827. Shri D. C . Sharma t Will the 
Minister of Food and Agriculture be
pleased to state :

(a) the number of seed farms so far
opened and proposed to b; opened in the 
State of Punjab during the year 1956
5 7 ; ,

(b) their places of location; and

(c) the grants made to the State of Pun
jab for this purpose?

The Minister of Food and Agri
culture (Shri A. P. Jain) x (a) Nine
teen seed farms of 25 acres each are pro
posed to be opened in the reorganised Pun. 
)ab State but so far no farm has been j open. 
ed. ’

(b) Suitable lands in compact blocks 
at Gurgaon, Hissar, Sonepat, Karnal, 
Jagadhri, Samrala, Nawanshaher, Moga, 
Taran Taran, Bataia, Hoshiarpur, Nurpur, 
Bhatinda District, Naiagarh and Kandaghat 
are being selected.

(c) Rs. 3,20,625/-.

National Water Supply and 
Sanitation Scheme

828. Shri S. C. Samanta: W ill the 
Minister of Health be pleased to sute :

(a) how many centres have been open
ed in West Bengal according to National 
Water Supply and Sanitation Scheme in 
rural areas; and

(b) how much sum has already been 
spent up-to-date in the matter.

The Minister of Health (Rajkumari 
Amrit Kaur̂  1 (a) and (b). T he in
formation is being collected and will be 
placed on the Table of Lok Sabha in due
course.

Flood Warnings
829. Shri N. B. Chowdhury: Will 

the Minister of Irr^ation and Power
be pleased to sUte in bow many d istrias 
of West Bengal and to what extent it 
was possible for the Government to issue
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food warnings during the rccent un
precedented flood in that State?

The Deputy MLinUter of Irrigation 
and Power (Shrl Hathi) : The requi
site information is given below :—

S. No. Name of District Position
1. H o w r a h  : The Collector received

flood warning messages from the 
local irrigation officers and the 
District Officer concerned. He 
communicated these messages over 
wireless, through the Superintendent 
of Police, to the Sub-Divisional 
Officer, Ulubcria, and the Officers, 
in-charge of Uluberia Begnan, 
Shyampur and Amta Police Stations 
and asked them to warn the public 
about the rise in the level of the river 
Damodar.

2. H o o g h ly  : The Collector received
flood warning mes ŝages frpm the 
Sub-Divisional Officer (Irrigation), 
Edilpur Irrigation Sub-Division, 
in Burdwan district and took 
the necessary precautionary measu
res. Flood warning messages in 
respect of the Darkeswar river 
were communicated to all concerned 
by the Executive Engineer, Hooghly 
Irrig«ion Division.

3. B u r d w a n  : The district authorities re
ceived flood warning messages 
from the Executive Engineer, 
Damodar Canal Division.

4. M i d n a p o r e :  Flood warning mes
sages in 'respect of the rivers 
Kangsabati, Selye, Darakeswar, 
Rupnarayan and Damodar were 
issued by the local offir^rs of Irri
gation and Waterways Department 
to the Collector of Midnapore 
and the Sub-Divisional Magistra
tes by express letter or by telegram. 
Telegraphic reports in respect of 
the principal rain-gauge stations 
of the Damodar, cossye, Selye and 
Darakeswar catchment areas were 
communicated from the Irrigation 
Division to the respective Irrigation 
Sub-Divisionai officers, who com
municated them to the public.

5. M u r s h id a b a d :  The Collector re
ceived flood warning messages daily 
by phone and occasionally reports 
through letters.

6. N a d ia :  The Collector received
flood warning messages daily by 
phone and occasionally reports 
through letters.

7. 2 4 - P a r g a n a s :  Timely reports were
received from the Meteorological 
Office, Alipore, about the movement 
of the cyclone from the Bay of 
Begal towards the hintncrland and 
about the heavy rain«fall.

Medical Assistanca to the 
Handicapped

«30. Shri R. P. Garg: Will the Minis
ter of Health be pieased to state :

(a) the number of organisations in 
the country that look after the physically 
handicapped in the way of providing 
medical assistance;

(b) the number of such organisations 
entirely run by Government;

(c) whether Government intend to 
open any new institution during the 
current year; and

(d) if  so the expenditure thereof?

The Minister of Health (Rafkumari 
Amrit Kaur): (a) to (d). The re
quired information is being conected and 
will be laid on the Table of Lok Sabha 
in due course.

Koti Canals

831. Shr L. N. Mithra : W ill the 
Minister of Irrigation and Power be
pleased to state:

(a) whether the excavation of canals 
in Kosi would start in the year 1957;

(b) if  so, the mileage and names of 
such canals; and

(c) their cost and the area to be irriga 
ted by them?

The Deputy Minister of Irriga
tion and Power (Shri Hathi )s (a)
The excavation of the main East Kost 
Canal is proposed to be started in the 
year 1957.

(b) The length of the main canal is 
27 miles approximately and it is proposed 
to take up a portion of this canal for ex
cavation. It will have the foUoWiiig four 
branch canals

i

Name of Branch canal Length in 
miles

(i) Supaul Branch

(i) Pratapganj Branch

(iii) Pumea Branch

(iv) Arraria Branch

37

50

43

48

(c) The revised estimated cost bf the 
Eastern Kost Canal syfKem is Rs. 14 
crorea and the annual irrigation from this 
system would be 13 9 lakh acre«.
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Ratlam-Udaipur Railway Link

8̂ . Shri Bheekha Bhai : Will the 
Minister of Railway*! be pleased to 
state :

(a) whether Government have 
received any representation for open
ing of a survey division at Banswara 
during the survey work on the 
proposed Ratlam - Udaipur line ; and

(b) if so., the action taken so far ?

The Deputy Minister of Railways 
and Transport (Shri Alagesan) :
(a) No.

(b) Does not arise.

Railway Training School, A)mer 
and Udaipur

833. Shri Bheekha Bhai : Will the 
Minister of Railways be pleased to 
sute :

(a) the total number of trainees in
the Railway Training Schools at
Ajmer and Udaipur, separately ;

(b) the number of trainees from
amongst the Scheduled Castes and
Scheduled Tribes ; and

(c) whether any seats have been
reserved for Scheduled Castes and
Scheduled Tribes ?

The Deputy Minister of Railways and 
Transport (Shri Alagesan) : (a)
Ajmer . .  115

Udaipur

(b)

Ajmer 

Udaipur

(c) No.

iq 8

Sch.
Castes

Sch.
Tribes

8

N il

N il

N il

Irrigation Research Stations

834. Shri Buchikotaiah : Will the 
Minister of Irrigation and Power be
pleased to refer to the reply given to 
Unstarred Question No. 31 on the 15th 
November, 1956 and state :

(a) whether any fundamenUl prob
lems with regard to irrigation are 
being dealt with in research stations 
maintained by the State Government j 
and

(b) if so, what they are ?

The Deputy Minister of Irrigation 
mnd Polrer (Shri Hath! ) t (a) Some of 
the research statiou maintained by the 
Stitc Govemments^tfe dealing with pro
blems of a fundamental nature.

(b) Some of the main problems of 
a fundamental nature arc mentioned 
below :—

1. Effect of Krillium on alkaline
soil (Irrigation and Power 
Research Institute, Punjab).

2. Effect of acid treatment on ex
pensive properties of clays 
(Irrigation Research Institute,
U. P.)

3. Basic studes on segmental spill
ways and spillways profiles
(Mysore Engineering Re
search Station, Krishanara- 
jasagar).

4. Strength characteristics of surkhi-
cement, surkhi-ccment-sand mor
tars (Mysore Engineering Re
search Station, Krishnarajasagar).

Further detail of work done at research 
stations is given in the Central Board of 
Irrigation and Power ‘Research Pamphlet- 
1956*. (W ill be sent to Library of I j o k  
Sabha Secretariat).

Nagarjunasagar Pro|ect

835. Shri C. R. Chowdary t Will the 
Minister of Irrigation and Power be
pleased to state ;

(a) whether the works on various 
sectors, canals and dams ctc. arc 
keeping to the Schedules prescribed 
under works programme pro^sed for 
Nagarjunasagar Project ; and

(b) whether monthly progress 
report as in the ease of Tungabhadra 
Project Works, will be circulated to 
the Members of Parliament, at least 
to those who arc from Andhra State ?

The Deputy Minister of Irrigation 
and Power (Shri Hathi) x (a) Yes,
Sir.

(b) Uptil now only preliminary work 
was being done on the Project. Monthly 
Progress Reports will be circulated to the 
members of Parliament from Andhra 
Pradesh  ̂ if  so desired by the, as soon as 
major work on the Project gains momen
tum.

Poultry Development and 
Bzt^sion Centres

834. ShriM.Islamuddlni Will the 
Minister of Food and Agriculture be 
pleased to refer to the reply given to 
Starred Question No. 1554 on the 30th 
August, 1956 and state :

(a) the names of the places where 
poultiy development and exteniioo 
centres are proposed to be set up in 
Bihar and West Bengal during the 
year 195^-57 J and
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(b) the loan sanctioned to these 
States for the purpose, if  any ?

The Minister of Food and Agri
culture (Shri A. P. Jain) : (a) B i h a r .

1. Motihari II
2. Ekangarsarai
3. Jamtara
4. Barhee I.

1. Jhargram
2. Beldanga

3. Bankura
4. Purulia 
s. Suri

(Turkawalia).
(Patna District.) 
(Dumka District.) 
(Monghyr District.)

W e s t  B e n g a l

(Midnapur District.)
(Murshidabad Dis

trict.)
(Bankura District.) 
(Purulia District.) 
(Birbhum District.)

(b) A  loan of Rs. 81,580/- has been 
approved for Bihar. The West 
Bengal Government has not so far asked 
for any loan.

Punctuality of Trains

837. Shri M. Islamuddin : W ill the
M inister of Railways be pleased to 
state ;

(a) whether all the trains reaching 
Pumea Station (Eastern Railway)at Pumea 

are not punctual, 
three hours late

sometimes two 
and

to

(b) if so, the steps that are being 
taken to run these trains according 
to the time-table ?

The Deputy Minister of Railways 
„ d  Traatport (Shri AUk^an) « (a)
No Only 9 4 %  “ ntl 7 4% of passenger 
trains arrived two houB or more late 
during October and November. 1956 
—cr»«nivclY at Pumea Railway Station, 
^ S - E a » t e m  Railway, (not on the 
EMtem-Railway as stated in the Question).

(b) Every effort is being made to achieve 
better punctuality of passenger carrying 
trains by

(i) Punctuality drive.

(ii) Inspecting officials accompany
ing trains with a view to eliminate 
avoidable detentions.

(iii) Provision of extra time to covcr 
time lost for Engineering res
trictions and whenever necessary, 
revision of timings of trains to 
improve punctuality.

(iv) Planning inter-locking and re
modelling of Katihar Yard as 
also train control system 
on Katihar-Pumea-Jogbani 
Section.

Goods, Booking and Parcel Clerks 
in Railways

838. Shri Velayudhan : Will the 
Minister of Railways be pleased to 
state :

(a) whether Accounts Examinations 
in Appendix IIA  and III A is open to 
the Goods, Booking and Parcel 
Clerks ;

(b) if not, the reasons therefor : 
and

(c) what categories arc allowed to 
take these examinations ?

The Deputy Minister of Railways 
and Transport (Shri Alagesan) : (a)
No.

(b) and (c). As these are departmental 
examinations prescribed for regulating 
promotion in the Railway Accounts Depart
ment, only staff of the Railways Accounts 
Offices arc allowed to take these examina
tions.

Nagarjunasagar Project

839. Shri B. S. Murthy : WUl the 
Minister of Irrigation and Power be
pleased to state :

aerial survey of 
Dam area has been 

and

(a) whether 
Nagarjunasagar 
CO-\ template J ;

(b) if so, the purpose, the agency 
and the estimated cofl of the same ?

The Deputy Minister of Irrigation 
and Power (Shri Hathi ) : (a) Yes, 
Sir.

(b) rhc main object is to have Contoui- 
survey of the submergible area for com
puting the reservoir capacity at different 
levels correctly. The estimated cost o f  
aerial survy is approximately Rs. i • 8 
lakhs and this work is entrusted to the 
Director Southern Circle, Survey of India, 
Bangalore.

Production of Guar

840. Pandit Thakur, Das Bhargavat
Will the Minister of Food and Agricul
ture be pleased to state :

(a) the names of the States in 
which g u a r  is produced ;

(̂ b) the acrcage under g u a r  in each 
State during the last five years (year- 
wise) ;

(c) the total production oi j^uar in 
each year from 1950 to 1955-56 i n  
each State ; and
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(d) what 
such States ?

arc the uses of ^ u a r  in

The Minister of Food and Agri
culture (Shri A. P . Jain) : (a) G u a r  
is cuhivated throughout India, but large 
scale cultivation of it is concentrated 
in Punjab, Rajasthan, Uttar Pradesh (West) 
and Bombay (Gujarat and Saurashtra).

(b) and (c). The required estimates 
are not available sincc is not included 
among the crops for which estimates of 

•acreage and production arc framed.
Cd) It is a multipurpose crop used 

for forage and green manure, the green 
pcxis of the plant arc used as vegetable and 
the dry grain as cattle feed.

Storage of Foodgralns
S41. Shrlmatl rKamloidu Mati

Shah : V il l  the Minister of Food and 
Africaltnrc be pleased to state :
(•) whether Government are con

templating to use the old method of 
underground holes ( k h a tt is )  for the 
safe storâ ê of foodgrains; and

(b) whether the above method will 
be much more economic and effective 
than godowns for safe storage of food
grains ?

The Minitter of Food and Agri- 
>ciiltnre (Shri A. P. Jain): (a) No.

( b )  Does not arise.

SuburtMin Trains in Bombay

842. Shri Tulaidaa t Will the Minis
ter of Railways be pleased to state :

(a) the number of suburban trains 
in Bombay, both on the Central and 
on the Western Railwa]^, cancelled 
during each month in 1955 and 1956i 
and

(b) the reasons therefor ?
The Deputy Minister of Railways 

4Uid Transport ̂  (Shri A. Alagesan): (a)
A  statement is laid on the Table of the 
the House. Appendix IV, annexure
N o. 35.1

(b> (i) Abnormally heavy rains and 
flooding of the track 
during the monsoon.

(ii) Failure ^of over-head elec
tric wire'*

(Hi) Failure of rolling stock.
(iv) Failure of Signals and points.
(v) Regulation due to out of

course running of Suburban 
trains.

(vi) Un-authorised stoppages.
(vii) Alarm chain pulling.

Katihar RaUway Section 
S43. Shri M. Islamuddin 1 WiU the 

:Minifter of Railways be pleased to

refer 10 the reply given to Starred Question 
No 912 on the 14th March, 1955
and state:

(a) whether new coaches have since 
been provided on the Katihar section to 
replace the old ones; and

(b) i f  so, how many coaches have s in a  
been replaced and how many are still 
be replaced?

The Deputy Minister of RaUways 
and Tranport (Shri Alagesan)x (a)
Yes.

(b) Out of 297 coaches bas^  at 
Katihar, 120 coaches arc new. It is not 
possible to state how many coaches require 
replacement since the coaches arc condemn
ed on age-c**m-condition basis after 
intensive examination in the workshops 
at the time of P.O.H.

Centrally Aided Road

844. Shri M. lalamuddin : Will the 
Minister of Transport be pleased to 
refer to the reply given to Unstarred 
Question No. 1352 on the 30th September, 
1955 and state:

(a) whether the Gairki-Araria and 
Dhima-Darhera roads in Purnea dis
trict (Bihar) which were proposed to 
be constructed with the Central aid 
during 1955-56, have been completed; 
and

(b) whether any new road has been 
sanctioned for the current year in that 
district ?

The Deputy Minister of Railways 
and Transport (Shri Shahnawai K ^ ) :
(a) The information has been caUed for 
from the State Government and will be 
laid on the table of the Sabha.

(b) N o .

Village Road Development
^5. Shri Hem Ra) Will the Minis

ter of Transport be pleased to state ;

(a) the amount spent during the 
First Five Year Plan period on village 
road development on a co-operative 
basis out of the sum of rupees fifteen 
lakhs earmarked under that Plan ;

(b) the break-up of this amount State- 
wise; and

(c) the amount proposed  ̂ to be spent 
for that purpose during the Second 
Plan peridd and its break-up State 
wise ?

The Deputy Minister of Railways 
and Transport (Shri Shnhaawax Khan):
(a) to (c). The sum of Rs. 15 lakhs 
originally earmarked from the Central 
Road Fund fOrdinary) Reserve for giving
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grants lo States for village Road develop
ment or a co-op;rative basis was subse
quently increased to Rs. 60 lakhs. The 
scheme was not confined to the ist Five 
Year Plan. The grants sanctioned upto 
31st March 1956 to the different States 
aggregate Rs. 48 24 lakhs as shown in 
the statement laid on the Table of the 
House Appendix IV, annexurc
No. 36) The amounts spsnt during the 
First Plan period are being ascertained 
from the States and win be furnished 
to Lok Sabha. The amount available 
for expenditure during the Second Plan 
period will be the unspent balance out 
of the total of Rs. 60 lakhs.

Oitpcnsariet in Manipur

846. Shri Reishang Keithing : Will 
the Minister of Health be pleased to 
state;

(a) the number of dispensaries es
tablished in each year during the First 
Five Year Plan in both the hills and plains 
of Manipur;

(b) whether Government are aware 
of the fact that almost all the dispen
saries have been without medicmes; 
and

(c) the action Government propose 
to take to improve the supply of medi
cines ?

The Minister of Health (Rajkiimari 
Amrit Kaur)t (a) The information 
is given beiow:—

1951-52 • N il
1952-53 10
1953.54 10
1954*55 One Mobile Hill

Dispensary (East) 
One Moble Hill 

Dispensary (West)
1955-56

T o t a l 22

(b) Medicines arc supplied regularly 
to aU the dispensariefi and there has been 
no shortage.

(c) Does not arise.
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B rid ge  on M achhu R iv er

849. D r. J. N. Parekhx Will the 
Minister of R a ilw a y s be pleased to refer to 
the reply given to Starred Question No. 
215 on the 20th November, 1956, ^nd 
state: /

(a) whether it is a fact that the Rail
way Bridge on river Machhu at Wankaner 
(Saurashtra) on former Moris Railway 
originally built and designed for narrow 
gauge Railways is utilized for metre gauge 
purposes; and

(b) when the bridge was uriginaliy cons
tructed and what is the present age of the 
bridge; and

(c) what steps are proposed to be taken 
to widen the bridge in view of the fact that 
it is also utilized for normal traffic between 
the town and Railway Station and great 
hardship is felt by the public bccausc of 
frequent closure of gates?

The Deputy Minister of Railwayŝ  
and Transport (Shri Alagesan): (a) Y e t.
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(b) The bridge was constructed in the 
year 1890 and its present age is 66 years.

(c) T h e bridge is programmed for 
strengthening in the year 1958-59 when it is 
proposed to be widened to 16 ft.
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Delhi-Fazilka National Highway

5̂9* /  Sardar Iqbal Singh:
\Sardar Akarpurit

Will the Minister of T ra n sp o rt be* 
pleased to state:

(a) whether a siatement showing the 
number of culverts and bridges with their 
width on the National M idw ay between 
Delhi and Pazilka will be laid 011 ihc Table 
of the Sabha;

(b) whether it is a fact that the breadth 
of culverts and bridges has not been widened 
according to the width prescribed by rules; 
and

(c) the steps Government propose lo 
take in the matter ?

T h e D eputy M lniater o f  lU ilw afB  
and T ran sp ort (Sh ri AlafCM in)i (a)
10 (c). The requisite information is being 
collected and will be laid on the Table of 
Ix>k Sabha in due course.
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2491
LOK SABHA

Tuesday, 11th December, 1956

The Lok Sabha met at Eleven of 
the Clock.

[Mr. Speaker in the Chair]

QUESTIONS AND ANSWERS

(See Part I)

12 hrs.
PAPERS LAID ON THE TABLE

Amendments to Travancore-Cochin 
Motor Vehicles Rules

The Depnty Minister of Railways 
and Transport (Shri A la g e^ ): Sir, I 
beg to lay on the Table, under sub
section (3) of section 133 of the 
Motor Vehicles Act, 1939, a copy of 
each of the following Travancore- 
Cochin notifications, making certain 
amendments to the Travancore- 
Cochin Motor Vehicles Rules, 1952:

(1) Notification No. T4-11846/55- 
PWC, dated the 26th April, 1956.

(2) Notification No. T4-5146/54- 
PWC, dated the 18th July, 1956. [Plac
ed in Library. See No. S-539/54]. 
Notifications under Essential Com

modities Act
The Minister of Agricnltore (Dr. P. 

S. Deshnmkh): Sir, on behalf of Shri 
M. V. Krishnappa, I beg to lay on the 
Table a copy of each of the following 
Notifications, under sub-section (6) 
of Section 3 of the Essential Commo
dities Act, 1955:

(1) Notification No. S.R.O. 2342, 
dated the 20th October, 1956. [Placed 
in Library. See No. S-537/56].
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(2) Notification No. S.R.O. 2409, 
dated the 27th October, 1956. [Placed 
in Library, See No. S-538/56].
Report of Indian Delegation to Uni

ted Nations Wheat Conference 
Dr. P. S. Deshmnkh: Sir, on be

half of Shri M. V. Krishnappa, I beg 
to lay on the Table a copy of the Re
port of the Indian Delegation to the 
United Nations Wheat Confer«ice held 
during 1955-56. [Placed in Library 
See No. S-536/56].

ELECTRICITY (SUPPLY) AMEND
MENT BILLr—conoid.

' Mr. Speaker: The House will now 
take up further consideration of the 
following motion moved by Shri Nan- 
da on the 10th December, 1956:

“That the Bill further to amend 
the Eelectricty (Supply) Act, 1948, 
as reported by the Select Com
mittee, be taken into considera- 
ration.”

Shri N. C. Chatterjee (Hooghly): 
Mr. Speaker, Sir, when you were good 
enough to appoint me as Chairman of 
the Select Committee, I did not realise 
that it would be such a difficult task. 
The hon. Minister rightly pointed out 
that it was a very difficult and com
plicated measure, but xmtil we went 
into the deliberations of the Select 
Committee we did not realise ' how 
complicated it was.

You know. Sir, that the Electricity 
(Supply) Act was enacted in the year 
1948. During its operation for the last 
eight years, very serious defects have 
come to light, and we found it was 
the duty of the Parliament to plug all 
the loop-holes.
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[Shri N. C. Chatterjee] ^
The electricity supply industry i f  

rightly regarded as a very vital indus
try absolutely essential to the econo
mic development of the country. The 
next Five Year Plan has attached a 
very great importance to rapid indus
trialisation and for that this indust
ry has got to play a very vital role.

Three representations were made 
before this Committee. First of all 
came before this Committee to give 
evidence the representatives of the 
Federation of Electricity Undertak
ings in India. They came from Bom
bay. I must say on behalf of the 
Select Committee that we were deeply 
impressed by the evidence given by 
Shri Choksi on some points, although 
we could not accept all their recom
mendations. Next came the Associa
tion of Electricity Undertakings in 
South India. That is an organisation 
tn Madras. They were also helpful. 
Third came the East India Electric 
Supply and Traction Company from 
Calcutta. We gave them toe fullest 
hearing. We realised that they were 
also conscious that the defects ought 
to be remedied and that the loop
holes ought to be plugged. But they 
appealed to us that although the Gov
ernment should control and regulate 
the industry that should not be car
ried beyond certain limits. Excessive 
control, we also realise, would not 
promote rapid development of the in
dustry but might have very deleteri
ous effect.

The aim of this legislation was to 
amend the Act so as to enable the 
State Governments to exercise a lar
ger measures of control over State 
Electricity Boards, and the real object 
was to boiefit the consumer and, at 
the same time, giving the imdertakings 
a fair deal and a fair return. I main
tain, Sir, that we have done our best 
to fulfil both the objectives.

Four abuses came to light ankl all 
those abuses had to be rectified. One 
was, we found that in regard to inte
rest the undertakings were charging 
interest on loans and debentures as 
an it«m of operating expenditure in

addition to earning a reasonable return 
thereon. Shortly putting it, they were 
earning a double return which was 
unfair. The object of reasonable re
turn was to see that for any type of 
capital there should be no discrimi
nation, they should get a fair deal and 
there should be no distinction made 
between lo^ns and share capital.

Now, while they tendered evidence, 
the representatives of the Federation— 
if I remember aright—the hon. Minis
ter will correct me if I am wrong— 
admitted that there was a loop-hole 
and that should be remedied. We 
have done it.

The second abuse which came to 
light was that the undertakings and 
the licensees were earning reasonable 
returns on amounts of investments 
made out of depreciation returns out
side the business of electric supply in 
addition to earning dividends thereon. 
Thus they were earning a double re^ 
turn and we had to stop it. I think 
Parliament will accept our suggestion 
because we have tried to rectify this 
abuse also.

The third abuse which C2ime to light 
was that the licensees were appoint
ing managing agents in addition to 
managers, managing directors or 
managing partners and the expen
diture was being changed to re
venue. Thus, in working out a rea^n- 
able return this was allowed on the 
expenditure scale, and that was again 
unfair. The licensees, in our opinion, 
should not charge managing agents’ 
remuneration and office allowances 
in addition to the pay of manager and 
managing director employed for the 
purpose of the management of the un
dertaking. We have tried to remove 
this defect.

The fourth abuse was that the licen
sees were making returns even on 
amoimts collected from consumers— 
for example, security deposit, tariff 
and dividend control reserve and so 
on. These amoimts were carried for
ward in the accoimts of the licensees 
for distribution to consumers in future.
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We thought that this should not be 
done, and we have done our best to 
see that this defect is remedied.

We have done our best to plug these 
loop-holes by suitable amendments of 
the Act. In addition, we have reduced 
the permissible margin of clear profit 
over the amoimts of reasonable return 
from 30 per cent, to 15 per cent. The 
reasonable return was fixed at 5 per 
cent. Now it is made 5i per cent. That 
increase of half per cent, will go to 
meet the demands of the licensees, and 
we maintain that we are giving a fair 
deal to them.

Shri Sadhan Gupta and another hon. 
Member have given a minute of dis
sent, where they have put forward this 
complaint that we are being over- 
generous to the industry and what we 
are giving them is not fsiir. They want 
to cut down the reasonable return. 
They are saying that we have been 
really partial to these industries. I 
claim, Sir, that it is not so. As a mat
ter of fact, if you will look at the 
figures you will realise that a com
parison of the dividends paid by the 
electricity supply industry with those 
paid by other industries indicate that 
dividends paid by electricity supply 
companies are very modest on the 
average. The return of 5 per cent on 
the capital base works out to about 
6*6 per cent, on the total share and 
loan capital. No doubt, the scheme of 
the Act would enable a compaay that 
was ploughing back profits in business 
in the past to earn higher profits. Yet, 
they are given nothing more than what 
is due to them, for nobody gets a re
turn on the capital invested in assets 
plus high rates charged on the consu
mers. Therefore, we have been fair 
both to the Industry and to the consu? 
mars. We think we have maintained 
a fair balance, a synthesis between 
rival and conflicting claims, and the 
very fact that Shri Tulsidas and ShiA 
Sadhan Gupta are disappointed shows 
that on the whole the Select Commit
tee has maintained an even balance.

Shri Tulsidas has put in a very 
pathetic plea that the electricity sup
ply industry in the country has a «ia-
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able programme of expansion during 
the Second Five Year Plan period. 
That is true, and Shri Choksi, who 
appeared on behalf of the Federation, 
pleaded before us that they are ex
pected to find finance to the extent of 
Rs. 75 crores to Rs. 80 crores. Only a 
small part of the finances can come 
from depreciation money. Therefare, 
the bulk of the resources must come 
from the ordinary investor. So, they 
wanted a higher rate, so that we can 
induce the ordinary investor to come 
forward and invest in electricity 
imdertakings. We, at the same time, 
pointed out to them—and I hope Par
liament will accept our suggestion— 
that if we accepted that recommenda
tion, we would have added to the 
burden of the ordinary consimier, 
which would not be fair. As a matter 
of fact, they have got certain conces
sions, some monopolistic privileges, 
and they have been assured of some
thing by virtue of Schedule VI and 
therefore, they should not complain.
I think on the whole the industry will 
realise that what we have done is fair 
and reasonable and they will be good 
enough to work in a spirit of co-ope
ration.

We have made certain changes 
which, I maintain, are for the better. 
We have acceded to most of the re
commendations made both by the 
Federation and by the representative 
who came from Calcutta. They point
ed out that there should not be an 
artificial introduction of the statute 
immediately, so as to imperil Hit 
financial working of the industry. 
They pointed out to us that we were 
trying to make very radical changes 
in the financial provisions of the Elec
tricity (Supply) Act and they wanted 
some time to be given to them, so that 
they can adjust their financial matters 
on a satisfactory footing. We accept
ed that point of view. We have made 
the necessary changes, so that the 
financial provisions will come into 
operation a little later; and, we hare 
given the Government the autfaoritr 
to adjust the date accordingly. I am 
iure the hon. Minister will do so, so 
as not to hit the undertakings in an 
unfair way.
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[Shri N. C. Chatterjee]
With regard to the State Electricity 

CoDSUltative Council, we have intro
duced some kind of a democratic ele
ment. We have recommended that 
the general consumers of electricity 
should have a chance of being repre
sented on these councils and I hope 
Parliament will accept it. This is a 
step in advance. Mr. Sadhan Gupta 
tried to urge that there should be such 
a representation on other bodies also. 
The hon. Minister could not accept it, 
but I think he put forward some 
cogent reasons, which appealed to the 
members of the committee.

There was a limit of Rs. 10 lakhs 
put in th© Bill with regard to the pre
paration of schemes by the Boara 
without prior consultation of the State 
Government. Then, Mr. iR t̂ra, who 
is the Chairman of the Bengal Board, 
wrote to me as Chairman of the Select 
Committee that there should be some 
adjustment made. Accordingly, we 
have raised the limit to Rs. 15 lakhs 
and we have also recommended that 
section 21 of the principal Act should 
be amended so as not to apply to 
schemes prepared by the Board at the 
instance of the Central Government or 
the State Government or any schemes 
prepared under the direction of the 
Central Government or the State Gov
ernment.

Another point which was very 
strongly urged by the Federation and 
also by the electricity company from 
Calcutta was that we are now giving 
very wide powers, so as to cover 
the entire undertaking. Formerly di
rections could be issued by the l^ard 
only i 1 respect of generating stations. 
Now we are eiq>anding that power, 
so as to cover the entire imdertaking. 
They suggested that it should be rea
sonable and there should be some 
check. Otherwise, if the Board is giv
en the power to issue any directives, 
that would be very unfair and might 
work harshly. I was a little perturb
ed, because th6 Supreme Court has 
struck down such cases where unfet
tered power or discretion is given to 
the executive authority to issue any

directives without any appeal. There
fore, a suggestion was made to the 
Select Committee and the Select Com
mittee approved of it. We put in a 
clause that it should be reasonable 
and in cases of dispute or difference 
of opinion between the Board and 
the undertaking concerned, there must 
be an appeal to the Central Electri
city Authority and they shall decide 
the matter. '

We have made onje great improve
ment and I hope Parliament will re
cognise it. We have completely alter
ed the structure of the Rating Commit
tee. The Rating Committee was to be 

. nominated or dominated by the nomi
nees of the Board. The electricity un
dertakings pointed out in the course of 
their evidence that it was not fair. You 
will appoint a Rating Committee if 
something wrong has been done by the 
Board. Then, if you allow the Board 
to nominate the majority of the mem
bers of the Rating Committee, it would 
be unfair; it will really mean the pro
secutor being the judge. So, we accept

. ed their point of view and I hope what 
we have done will appeal to the Mem
bers of the House. We have said that 
a District Judge or High Court Judge 
should be the president. In certain 
cases, we have said, the Board should 
initially determine whether the licen
see had breached the provisions of the 
Sixth Schedule. It was thought that, 
when the Rating Committee is consti
tuted, the interest of the consumer 
would be sufficiently safeguarded if 
one of the members of the Rating 
Committee is a judicial officer of 
some standing; and, the Minister was 
good enough to accept it. It was our 
suggestion that a judicial element 
should be introduced. I hope that 
the introduction of this judicial ele
ment in the Rating Committee will be 
acceptable to the House, that it wfll 
lead to fair-play and will remove a 
legitimate grievance.

Mr. Mohiuddin, who was a member 
of the Select Committee, raised an im
portant question. There was no time 
limit fixed during which the Rating 
Committee must submit its report. Mr.
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Mohiuddin suggested that a time-limjt 
should be imposed. We accepted it 
and put down that it should’ be three 
months, with a further extension not 
exceeding three months, so that the 
charge of dilatoriness and delay caused 
by adjudication may be eliminated. .1 
hope Parliament will approve of our 
acceptance of Mr. Mohiuddin’s sug
gestion.

There are certain other minor de
tails. For example, we have provided 
that income-tax should have priprity 
after the operating and management 
costs have been met. I hope there will 
be no difficulty with regard to that. 
We have amended clause 19 and we 
have really inserted a new clause to 
amend section 75. The raison d'etre 
is this. We want that an annual report 
should be prepared by the Board and 
that should be placed before the State 
Legislature, so that the members elect
ed from the State may be in a posi
tion to know exactly how the policy 
is being directed, guided or controlled. 
They should be in a position to criti
cise it if necessary, so that the atten
tion of the highest authorities in the 
State can be brought to bear upon it.

Then, we have made some provi
sion for arbitration costs. Sometimes 
arbitrators go against the undertakings 
and the undertakings do not pay the 
costs. So, we have provided that arbi
tration coste should be recovered as if 
it is an arrear of land revenue.

A view was expressed by the Com
mittee that all directions issued by 
the State Government to a Board 
should belaid before the State Legis
lature. But, the Minister could not 
accept it. He pointed out that there 
might be certain practical difficulties. 
Supposing somebody is given a black 
mark, it will not be proper to bring 
it before the State Legislature. We 
have, however, recommended that 
where any directions are issued to the 
Board by the State Governments, the 
Board should, unless public interest 
otherwise requires, incorporate such 
directions in its annual report, which

will be laid bei^re the State Legis
lature. I am sure the Minister will 
issue the necessary directives to see 
hat this is put into effect.
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Then, very important changes have 
been made with regard to clause 27.  ̂
That is the most difficult and most 
important clause. It deals with the 
Sixth Schedule and the Sixth Schedule 
IS a very difficult schedule. The elec
tricity undertaking from Bengal 
pleaded that the licensee should be 
given the permission to alter the rates 
once in each year. The committee 
felt that it would not be fair and it 
might lead to continual harassment of 
the consiuners. We had a discussion 
with the representatives of the Fede
ration and they pointed out, *‘at least 
let us increase the rates without go
ing to the State Government for prior 
approvaL” We thought that was fair, 
because prior approval would mean a 
great deal of difficulty and delay. So, 
any undertaking can increase its rates ' 
provided within the Schedule; but, if 
it is ultimately foimd that they have 
exceeded the limit or that it is not 
fair, then there must be an automatic 
adjustment in the next month’s bill; 
there should be a rebate granted to 
the extent of the excess collected. 
And they have been good enough to 
accept that position. If I remember 
right, Mr. Choksi clearly said that it is 
what they wanted. They said that 
no fetter should be put by Parliament 
because that will lead to delay and 
difficulty. They wanted that this 
should be allowed and if it is ultimate
ly found out that they have, in any 
way, violated the Act, then it wiU be 
set right by suitable adjustment in the 
next Bill.

Then, Sir, certain other alterations 
were made. One was, in regard to 
*reasonable return’, the licensee’s share 
of the excess of clear profits over the 
reasonable return has been reduced 
from 7i to 5 per cent. In the opinion 
of the Committee, such reduction is 
the logical result of the reduction of 
the permissible excess of clear profit 
over the reasonable return from SO 
per cent, to 15 per cent.
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There V as a great deal of discussion 

in regard to certain other matters. 
First of all, I shall take up the de
velopment reserve and the creation of 
a deferred taxation reserve. The 
undertakings desired that the con
cessions permitted to industry under 
the Income-tax Act due to installa
tions of new fitting and machinery 
which were recovered in later years 
should not be passed on to the con
sumers in the form of reduced rates 
but should be built in the reserve to 
meet taxation liabilities. Creation of 
reserve was permitted on condition 
that the rate should not be increased. 
I underst2ind that they have not pres
sed this point and they have written 
something to the hon. Minister. They 
are not pressing it. If that is so, that 
solves one point. They have them
selves realised the difficulty.

The hon. Minister was good enough 
to allow half a per cent, as handling 
charges in respect of the return of 
the accumulation of development re
serve. They wanted more but we 
thought that half a per cent, is good 
enough And any higher rate would 
lead to unfair burden being imposed 
on the consumer.

With regard to bonus, Shri Gupta 
strongly and strenuously contended 
that there should be discrimination 
regarding the bonus paid to workmen 
which should be treated as expendi
ture; whereas the payment of bonus 
to all other employees need not be al
lowed as expenditure unless the State 
Government ratifies it. We thought 
this kind of discrimination was not 
possible. A general charter to include 
all kinds of bonus would not be justi
fied. It will lead to abuse and imfair 
discrimination between workman and 
workman. Shri Gupta suggested that 
this sub-clause should be modified so 
as to give the licensee complete free
dom to pay bonus to employees who 
%re workmen within the meaning of 
the Industrial Disputes Act, 1947 and 
to make the payment of bonus to all 
other employees subject to the appro
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val of tlje State Government We 
thought that that was not proper. 
Ther« should not be discrimination. I 
don’t know how such a clause of dis
crimination would be consistent with 
flie equality clause in the Constitu
tion. It is no good saying, that the 
workmen are in an entirely different 
plane because ultimately those who 
get bonus get it because they contri
bute to the prosperity of the company 
during the year by their participation 
in the venture. I think what we have 
done is fair. We have amended the 
sub-clause to provide for cases where 
a dispute regarding bonus is referred 
for determination to any tribunal or 
other authority under any law for the 
time being in force relating to indus
trial or labour disputes. In other 
cases, bonus paid to employees will 
be allowed as expenditure only, if 
pajonent of such bonus has been ap
proved by the State Government. I 
maintain that this is fair. Although 
one would like to do everything possi
ble to help labour, at the same time, 
there should not be unfair discrimi
nation. Having regard to the present 
set-up, I don’t think any difficulty 
would be created. I maintain that the 
changes made in regard to the com
position of the Rating Committee are 
a distinct advance over what was ori* 
ginally provided in the Bill. The 
time-Hmit for submission of the re
port is also an innovation which should 
be accepted. Then, the interests of the 
consumers have been protected be
cause there would be a workman on 
the State Consumers’ Coimcil; and we 
have also made it incumbent that the 
report of the Board should be placed 
before the State Legislature.

We felt that a limit of ten lakhs 
of rupees with respect to the prepara
tion of schemes by the Board without 
prior consultation with the State Gov
ernment is too stringent. The limit 
has accordingly been raised from ten 
to fifteen lakhs and that should satis
fy the industry. We have also provid
ed that the excess of clear profits over 
reasonable return should be reduced 
from 7i per cent, to 5 per cent., that
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is, one-third of 15 per cent, instead of 
half of 15 per cent. This is in con
sonance with the whole spirit of the 
Act and its main operative provisions.

I submit that what the Select Com
mittee have done is fair and reason
able and they have gone to the far
thest limit in this matter. I must also 
pay a tribute to the hon. Minister who 
was very helpful. He was not rooted 
to any dogmatic attitude. We have 
gone to the farthest limit to satisfy 
the reasonable demands of the indus
try and I hope the industry will do 
their best to co-operate in the suc
cessful operation of this Act as it is 
amended by Parliament. I hope the 
House would be good enough to ac
cept the recommendations which the 
Select Committee have made.

Shri Kamath (Hoshangabad): May 
I point out. Sir, that there is no quo
rum in the House?

Mr. Speaker: The bell is being rung. 
Now there is quorum.

Shri G. D. Somani (Nagaur-Pali): 
Mr. Speaker, Sir, yesterday the hon.' 
Minister and today the Chairman of 
the Select Committee have fully ex
plained the various clauses of the Bill 
and certaiii important changes that 
have been effected by the Select Com
mittee. I propose to confine myself 
to two or three important features of 
the Bill which require re-examination 
and close attention by the Govern
ment.

Sir, I need hardly emphasise the 
important role which the electricity 
supply undertakings play in the na
tional economy of the country. Indeed 
the development in other spheres de
pends upon the full development of 
the supply of power, and this Bill is 
of vital importance, affecting as it 
does the development of electric sup
ply undertakings in the coimtry. *

Till the commencement of the first 
Five Year Plan, the total installed 
capacity of power generating plants 
in the country was of the order of 
2-3 million k.ws, of which 1:7 million 
k.ws was in public utility electric sup
ply undertakings in the public and

private sector and 0.6 million k-w& in 
industrial establishments generating 
their own power.

The private sector which forms part 
of the public utility imdertakings ac- 
coimted for 1 • 1 million k.ws. out of 
1*7 million k.ws. i.e.-, about 65 per 
cent. During the first Five Year Plan, 
the electricity supply imdertakings in 
the private sector added another 
200,000 k.ws. It can be easily seen that 
the private sector in this industry has 
thus fulfilled the target laid down for 
the development of power in the sec
tor and 4uring the second Five Year 
Plan the i^ g e t  for the private elec
tricity imdertakings has been set at 
about 300,000 k.ws. Though at the 
end of the second Five Year Plan, the 
generating plant installed in the pub
lic sector will have reached a total of 
4.5 million k.ws., the private sector 
with 1.6 million k:ws., will no doubt 
be an important factor in the scheme 
of . electriciify supply service in the 
country.

I am focussing attention on the role 
that the private electricity undertak
ings are playing in the supply of 
electric power with a view to draw 
the attention of Government, to the 
difficulties that are bound to be faced 
by these electricity undertakings in 
one or two directions.

In this connection, I would not, of 
course, like to take much of the time 
of the House, but I would like to draw 
the attention of the hon. Minister to 
what my hon. friend Shri Tulsidas 
has stated and with whose comments,
I am in full agreement.

As a matter of fact, the approach of. 
the Government to the Bill is to fulfil  ̂
three basic considerations, so vital for 
the healthy growth of this industry. 
Firstly, that its proper control and 
regulation is but necessary, I fully 
agree that this is subject to certain 
differences on basic aspects, but the 
importsint consideration governing this 
Bill is to attempt at providing suitable 
incentives to the industry, which alone 
can enable it to increase its capacity 
to the desired extent. Therefore, I 
would like to refer to the incentives
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[Shri G. D. Somani] 
as provided in the Bill and to the need 
for liberalizing the clause in respect 
of the fair return to the investors in 
these undertakings.

I would like to draw the attention 
of the hon. Minister to the fact that 
since the passing of the original Act 
in 1948, only 8 States throughout the 
country have constituted the statutory 
electricity boards. Among these States 
are Delhi, Madhya Pradesh, Saura- 
shtra, West Bengal and Bombay, and 
therefore we find that many of the 
States have still to constitute these 
electricity Boards. I would like to 
know from the hon. Minister why 
in the matter of the constitution of 
Electricity Boards many of the States 
have not implemented the provisions 
of the Bill and what the Central Gov
ernment have done to ensure that 
these electricity boards are constituted 
in all the States, as desired in the 
provisions of the original Act. Per
haps it may have been the problem 
of taxation which some of the States 
may have in view while not proceed
ing with the constitution of the elec
tricity boards, but whatevier might 
be the reason, and even as far as 
this question of taxation is concerned, 
the Central Government may have to 
lay down some sort of subvention or 
such other assistance as is found 
necessary. I think that this matter 
of the constitution of the electricity 
boards throughout all the States is 
of vital importance and should be 
looked into by the Central (Govern
ment to ensure that necessary steps 
are taken in the remaining States for 
the constitution of these boards.

I would now like to say something 
about the deferred taxation reserve 
about which the hon. Minister yester
day said that the amendment regard
ing this has been brought forward at 
the instance of the Federation of 
Electricity Undertakings. The whole 
complication arises due to the fact 
that the provisions of the Income-tax 
Act and the provisions of the Electri
city Supply Act are contradictory to 
each other. While the Income-tax

Act with an accelerated depreciation 
in earlier years results in larger tax 
relief in the earlier period, and there
by the tax liability of the undertak
ings is deferred for a future period, 
the Electricity Supply Act restricts 
the provision of depreciation to a 
much lesser degree and to that extent 
the profits of the electricity under
takings in regard to the income-tax 
development and depreciation rates 
are restricted. That Act lays down a 
smaller depreciation as compared to 
what is allowed under the Indian 
Income-tax Act. What has now been 
done has been put with certain res
trictions that it does not really solve 
the demand that was put forward by 
the Federation. As a matter of 
fact if the electrcity undertakings 
should have been allowed to set aside 
that reserve for reserve taxation liabi
lity for future years out of the pro
fits which they earn year by year out 
of the rate increase which they have 
put in force from time to time, th£̂ ,t 
would have met the needs of the situ
ation, but the clause as it has emerg
ed would rather create more difficul
ties than solve them and it has, there
fore, been further represented to the 
hon. Minister by the Federation of 
Electricity Undertakings that this 
clause as it stands may please be with
drawn, and I am at any rate, thankful 
to the hon. Minister for giving some 
assurance yesterday that he would 
look into the desirability of deleting 
this clause, so that this whole question 
may be examined later and some 
scientific formula may be evolved, so 
that the spirit of the Indian Income- 
tax Act may also be allowed to confer 
the same benefit to the electricity un
dertakings as the other industries 
which enjoy the benefits thereof.

I hope, therrfore, for the time 
being, the hon. Minister will be 
pleased to agree to delete this amend
ed clause, so as to ensure that the 
status quo remains and the question 
is re-examined later so as to ensure 
the benefit that is really meant to be 
taken of the liberal provisions of the 
development and depreciation rates 
under the Income-tax Act.
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The only other point that I would 
like to emphasize is about the fair 
return to the investors in this indus
try. As it is, the Select Committee 
bas only agreed to a return of 2 
per cent, over the bank rate. This 
issue has been very thoroughly ex
amined by my hon. friend, Shri 
Tulsidas and I would not like to re
peat those arguments; the fact remains 
that the condition of the capital 
market at present as well as the rate 
of interest being charged by the vari
ous credit institutions such as the 
Industrial Finance Corporation and 
other credit bodies really indicate 
how it is difficult for any industry to 
be restricted to a return of 5J per 
cent, which is contemplated under 
the present provisions of the Bill. 
The conditions as ane prevalent, not 
only in our own internal market but 
in the international market, are such 
that they do indicate the desirability 
of giving a much more liberal return 
than 5J per cent, which has been con
templated under the provisions of 
this Bill. And if our electrical 
undertakings in the private sector 
nave to develop their power resour
ces to the extent desired, then it is 
necessary that they should be allow
ed to attract capital on a basis which 
is the order of the day.

I therefore appeal to the hon. 
Minister to see the desirability of 
making this provision a Utle more 
liberal and in conformity with the 
present conditions as are prevalent 
in the market, so as to ensure that tne 
industry which is so vital for toe 
economic development of our country 
is not deprived of its legitimate 
finance resources. With this end in 
view I emphasise that this return of 

per cent, should be raised some
what, so that the legitimate require
ments of thfe industry will be met. I 
hope the hon. Minister will give a 
favourable consideration to these as
pects of the Bill to which I have 
drawn attention.

Shri Sadhan Gnpta (Calcutta 
South-East): The importance of this 
Bill is rather clouded to most of us, 
ordinary people, behind the very

terrifying technical aspects of it—and 
it is a really very technical Bill, in
volving a great deal of technical 
experience. But if we look at the 
matter deeply, we find that the Bill 
is of the utmost importance to us, to 
the country, to the people of the 
country. Because, it deals with an 
industry which is of the greatest im
portance in the light of economic 
planning.

We are embarking on a plan to step 
up our industrial production. For 
industrial production we need power. 
Much of this power comes from coal; 
but a considerable extent of this 
demand for power will have to be 
met by electrical energy. In fact, 
the growth of our electrical power 
resources is a very important matter. 
In every country where economic 
planning has been undertaken, in 
every country where industrial 
development has been set up as a tar
get, the desirability of electrification 
has been emphasised. In the light of 
this, we have to see how this Bill 
affects the growth of the electrical 
industry, especially from the stand
point of the consimiers of electricity.

I emphasise the standpoint of the 
consumer, because we have decided 
that the electrical industry will no 
longer be left to private hands, it 
will be in the public sector. That is 
our industrial policy which, I think, 
all sections of the House or almost 
all sections of the House wotdd 
accept. Now, that being our indus
trial policy, we have to emphasise the 
standpoint of the consumer, rather 
than the standpoint of the private 
sector. Of course, we can accom-. 
modate the private sector to a reason
able extent, because they are still in 
the field and they are likely to be in 
the field. But in deciding the needs 
of the country and in formulating 
our attitude towards this Bill we 
have to be clear that the private 
sector must be a dying or a vanish
ing sector, as it were, and therefore 
an over-emphasis of the needs of the 
private sector will be of no use for 
our purposes. In deciding our atti
tude to the Bill we will, therefore,
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have to keep in mind other points of 
view, other interests which this Bill 
will have to promote.

There is the interest, as I said, of 
the consumer. There will be the 
interest of the employees whose 
interests have so far tended to be 
ignored. These two interests will be 
the dominant factor. And there will 
be the interest of the private sector 
of the electricity industry itself to 
the extent that a smooth transition to 
the public sector is possible gradually. 
Because, let us hope the private 
sector will not last long and that 
before very long the entire private 
sector will be eliminated and the in
dustry will pass into the public 
sector.

Now, Sir, I have approadhed this 
Bill from this angle in my Minute of 
Dissent. You will find that I have 
emphasised the interests of the con* 
sumer and the employees, particular
ly the workmen. From this point of 
view there are certain good things 
in the Bill; for example, the provi
sion about an independent Chairman 
of the Rating Committee. That is 
good for all concerned. Because, in 
the Committee, as it formerly was, 
many interests would tend to be dis
regarded. I am not quite so sure 
that the Board would have been so 
prejudicial to capitalist influences 
that its composition needed to be 
changed on that account. But the 
Board, I am rather afraid, would not 
be able properly to look after tiie 
interests of the consumers, for 
instance; and, therefore, it is a good 
thing that a provision has been made 
that a judicial officer should be made 
the Chairman of the Rating Commit
tee and that the Board should not 
have a predominance in the Rating 
Committee. I am not looking at it 
so much from the capitalist point of 
view. T^e x:apitalists are well able 
to look after themselves even when 
the members are nominated by the 
Board, because the Board itself is 
heavily weighted in favour of the 
capitai«ts. This provision for a

judicial officer as Chairman—a judi
cial officer of some calibre, because It 
provides for a High Court Judge or 
a man qualified to be a Higti Coun 
Judge, or a District Judge, to be m 
Chairman— îs a good thing.

Then, there was a provision for the 
preparation of annual reports in the 
Bill as it was referred to the Select 
Committee. Ther^ was also provision 
for the reports being laid before the 
Legislature. That is a good provisiop 
which has been retained. But regard
ing directions, many of ^  felt that 
the directions should also be laia 
before the Legislature. Normally, 
directions would be fit matters to be 
laid before the Legislature, because 
directions, as you find from the rele
vant provision, are to be given on 
matters of policy; and in matters of. 
policy the Legislature is the most 
pre-eminently suitable body to pass 
its judgment, and therefore the 
Legislature should have an ODDor> 
tunity to discuss those directions. Of 
course, it may be that certain direc
tions may be of a confidential nature 
which should not become public and, 
as a result, it might be injurious to 
place those directions on the table 
of the Legislature and so to make 
them public. I hope in future, the 
State Electricity Boards will bear in 
mind that it is eminently desirable that 
the directions given by the State Gov
ernments, so far as possible, should 
be incorporated in the annual reports 
so that these directions may come be
fore the legislature and the State 
legislature may discuss whether the 
directions were properly given., whe
ther they serve the interests of the 
development of electricity industry 
and so on. Of course, we have made 
some other amendments. For example, 
formerly, there was a provision that 
rates could not be enhanced or re
duced more than once at a time. We 
have changed and enabled the licensee 
to reduce his rates as many times as 
he likeSj but not to enhance it more 
than once in each year. These are 
some of the good things that we have 
done.
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But, as I have said, we have failed 
in some instances. Taking first cer
tain minor matters, about the consti
tution of the State Electricity Boards, 
according to the Act as it stands at 
present and according to this Bill 
also, the Board will not contain any 
representatives of the consumers or 
of workmen. The Boards are con
cerned with the co-ordinated develop
ment of electricity in the States. That 
is the provision of section 18. In a 
co-ordinated development, so many 
things may arise aJffecting the con
sumer and the consumer is certainly 
interested in what rates would be 
charged, Joi example, for a imit, and 
points like that. Cr.nsuniers would 
be very much interestel in the mat
ter and therefore, I feel some pro
vision should have been made for 
representing the consumers’ interest 
on the Board. However, even if they 
have not been represented on the 
Board, they have received some con
solation by being represented oh the 
Consultative coimcils. But, what 
about the workmen, the employees 
of the electricity industry? They 
have not received any representation 
anywhere at all. The Board, as I 
said, is concerned with co-ordinated 
development. Many questions might 
conceivably come which are of the 
utmost importance, of vital concern 
to the workmen. For example, the 
Board may decide that for the better 
development of the electrical indus
try, there should be greater automa
tion in the industry, and that more 
automatic machinery should be intro
duced. I understand that it is possi
ble today to produce electricity with 
a very few workmen by installing 
automatic machinery. It is conceiv
able within the functions of the 
Board to take such a decision and 
such a decision may be executed. At 
once, the questions arise, what will 
happen to the workmen now employ
ed, are they going to be thrown out 
of employment, if so, what are they 
going to receive as compensation, 
what kind of alternative emplosrment 
can be offered to them, what can be 
done to reduce retrenchment on 
account of automation or to prevent 
retrenchment altogether, etc. All

these questions are of vital concern 
to the workmen. The workmen need 
to be represented. They have to have 
a say, they have to have a vote on 
this matter. They have to be able to 
influence the decision in this matter. 
In spite of our efforts, I am sorry to 
say, we could not i>ersuade the Com
mittee to adopt this. I think it is a 
great injustice done to the workmen. 
I do not see "how the work is going to 
suffer if the workmen are put on the 
Board. I have stated how the im
mediate sectional interests of the 
workmen may suffer on account of 
their non-inclusion on the State Elec
tricity Boards.

Apart from that, by the inclusion of 
the workmen, the object of develop
ment of electrical industry itself is 
going to benefit, because, the workmen 
will bring in considerable practical 
experience of the working of the 
industry and if their suggestions are 
taken into accoimt, much ^good may 
accrue. It is under capitalism that it 
is fashionable to treat with contempt 
the contribution that may be made 
by workmen. But, in a pattern of 
society which is pledged to socialism, 
we cannot treat the workmen with the 
same contempt. We must create con
ditions in which the workmen’s sug
gestions and the workmen’s advice 
may be available to us for the 
development of the industry.. That 
purpose would have been served by 
the inclusion of workmen’s represen
tatives in the Board.

The other question is regarding 
bonus which Shri N. C. Chatterjee 
dealt with. Before I come to this 
question, I would like to give you a 
few historical facts about how this 
question arose. You know that the 
electricity industry is a very profitable 
industry because it enjoys a monopoly 
wherever it operates and as a result 
usually, it is in a position to make 
huge profits and does make huge pro
fits. Naturally the question comes up 
whether the workmen should 0et a 
share of these profits. After the pass
ing of the Electricity Supply Act in
1948, the question came up in a
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Bombay case whether the workmen 
could claim bonus out of the reasonable 
returns, because as you know, indus
trial tribunals have held that bonus 
can come only after profits. The ques
tion was whether bonus could be 
claimed either as an item of expendi
ture or out 01 reasonable returns. The 
Appellate tribunal held that bonus 
could not be claimed as an item of 
expenditure because it was not an 
allowable item under any of the sub
clauses of clause (b) of section 17 (2). 
Also the Labour Appellate tribimal 
held that bonus could not be claimed 
out of reasonable return because the 
return was, in fact, reasonable and so, 
to take something, out of it by way 
of bonus would reduce the return to 
an unreasonable level. This decision 
created great discontent among the 
working classes. Of course, sub
sequently, the Labour Appellate tri
bunal by another Full Bench decision 
modified it and admitted that bonus 
was an allowable item of expenditure. 
By this decision, bonus came in as an 
item of expenditure. There was one 
difficulty about leaving bonus absolu
tely im-regulated. Once bonus is held 
to be an item of expenditure allow
able under the Act, the danger is that 
of the provisions regulating the pro
fits of the imdertaking. There are 
elaborate provisions for regulating 
profits, provisions saying how much 
could be set apart for depreciation 
reserve fund, how much could be set 
apart for contingency reserve fund 
and we have now added development 
reserve, deferred taxation reserve and 
so on. After setting apart those things
13 hrs.

and providing for the expenses of 
management, the balance is to be the 
clear profits and the provision is that 
it should not exceed the reasonable 
return. Now, if we included bonus as 
an allowable item of expenditure 
without any further fetters, then the 
result at les^t might conceivably be 
that those electricity concerns which 
are in a position to make very huge 
profits would set up what we call 
henamdars as officers and pay money

to them by way of bonus and thereby 
the entire ceiling on profits would be 
circumvented.

Therefore, as Mr. Chatterjee has 
pointed out and I have candidly 
admitted in my minute of dissent, 
some kind of regulation of the pay
ment of bonus is necessary. Of 
course, it is certainly a fact that if we 
have to regulate the payment of bonus 
we have to regulate the payment of 
bonus to highly paid officials. There 
is no doubt about it. But does it mean 
that we have to impose a regulation in 
the case of workmen also? I have 
stated in my minute of dissent that in 
the case of workmen there should be 
no regulation. I have frankly pleaded 
for discrimination between the two 
cases between employees who are 
workmen under the Industrial Dis
putes Act and employees ^ o  are not 
workmen. Now, under the Industrial 
Disputes Act, 1947, as it has been 
amended, workmen comprise em
ployees who belong to the supervisory 
staff, the clerical staff and the sub
ordinate staff. All other employees 
would not be workmen. The question 
is whether there is any unfairness in 
making a discrimination in respect of 
these employees, whether it would be 
unfair to say that men belonging to 
the supervisory staff, the clerical staff, 
or the subordinate staff may be paid 
bonus and whatever bonus is paid to 
them will be allowed as an item of 
expenditure and on the other hand 
bonus paid to other employees, high 
paid officials, for example, and so 
forth, will be subject to the approval 
of the State Government.

Now what is the basis for payment 
of bonus? You know that industrial 
tribunals have held, and the Supreme 
Court has approved of it, and Mr. 
Chatterjee certainly knows it, that 
bonus represents the partial satisfac
tion of the differen5p between the 
actual wages paid and the living 
wages. The assump\ion—and it is a 
very correct assumption—is that the 
wages paid to the employees who are 
workmen within the meaning of the
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Industrial Disputes Act has not reach
ed the level of living wages. They 
fall short of the living wages and by 
payment of bonus that gap is being 
bridged not to the whole extent, but 
only partly. That is the principle 
which is being recognised for the pay
ment of bonus.

Of course, when that gap has been 
bridged, bonus may still be admissible 
on the principle of profit-sharing. But 
that is a different matter. What is 
being decided by the courts of law is 
that it comes out of profits, but it is 
given for the partial satisfaction of the 
short-fall from the living wages. On 
this ground is there not rational basis 
and a fair basis for discrimination bet- 

\ ween employees belonging to the cate
gory defined in the Industrial Dii- 
putes Act as workmen and other kinds 
of employees? Can we say that there 
should be no discrimination in the 
payment of wages, for example, in the 
case of a person whose earning is say 
Rs. 60 or Rs. 70 per month and in the 
case of a person, whose earning is 
Rs. 1,000 or Rs. 2,000 a monlh? There 
is absolutely no sense in not making 
a discrimination. Where Is the unfair
ness in it? Every discrimination is 
not unfair. Actually, the Supreme 
Court and other courts have recognis
ed the justification of discrimination, 
because the equality clause in our 
Constitution does not mean that when 
there is need to discriminate, we 
should not be able to discriminats.

Shpi N. C. Cliatterjee: It makes a 
rational classification.

Sh^ Sadhan Gupta: I maintain with 
aU the emphasis at my command that 
there is an entirely rational basis for 
the classification made; namely dis
crimination between workmen and 
non-workmen. Therefore I strongly 
plead for incorporation of such a pro
vision in this Bill. I have myself 
given notice of an amendment to that 
effect. I will come to that when 
amendments are under consideration. 
That is about the question of bonus.

Now I come to the most funda
mental question regarding the regula
tion of profits. I am not for giving

no profits to private enterprise at alL 
Private enterprise should be entitled 
to reasonable profits. The question is 
whether the profits allowed by this 
Bill would be reasonable in all cases. 
Mr. Chatterjee has quoted figures to 
show that on the average the profit Is 
about 6*6 per cent of the paid up 
capital. In that average there are 
undertakings with high profits; there 
are undertakings with low profits. 
Therefore, the average itself is mis
leading. But even taking the average 
you will find that 6*6 per cent of the 
paid up capital is income-tax free 
which would really come up to about 
9 9 per cent plus Income-tax. I sub
mit that is not a very unfair return, 
but again I say that is the average. 
These provisions about regulations of 
profits should be concerned not with 
the average, iTOr with those imder- 
takings which have a low income, but 
with those undertakings which have a 
high earning, because every concern 
is not a threat to the consumer. Those 
concerns which are not in a position 
to make profite there is nothing to 
complain about them. But it is those 
concerns which may exploit the con
sumer for the purpose of making pro
fits which we should have in view. 
What do we find from that point at 
view? In most big cities we have 
electricity concerns which are cer
tainly not the average. For example, 
in Calcutta we have a foreign com
pany, a British company, which has 
been long established in the City, 
which has long enjoyed a monopoly 
of an important industrial area in 
India, and has built up a considerable 
capital base which has no relation 
whatsoever to the paid-up capital. It 
is infinitely larger than the paid-up 
capital. It is about three times the 
paid-up capital. Even this company 
gets five per cent on its capital base 
income-tax free, and after the passing 
of this Bill it will get 5i i>er cent 
income-tax free on its capital base 
under the new formula. That means 
that it is going to get over eight per 
cent plus income-tax that is the re
turn it will get on its capital base, 
and calculated in relation to its paid- 
up capital, it will get about 25 per 
cent return on its paid-up capital. I
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submit that by any Ftandards this is 
unconscionable, and this would be the 
case in every place where there is a 
big industrial area and where there
fore the electricity undertaking is in 
a position to make profits.

Shri Somani has complained that 
five per cent is a very small figure, 
but he has ignored the fact that the 
five per cent tor 5i per cent is not the 
return on the paid-up capital. It is 
the return on the capital base which 
must be larger than the paid-up 
capital, and when we take into ac- 
coimt that it is income-tax free, I 
think it is not a small figure. That is 
why I suggest a change or revision ol 
the scheme of regulation of profits. 
We cannot give up the capital base. 
At one stage I thought that regula
tion with reference to the paid-up 
capital might be sufficient, but in the 
case o f smaller companies which are 
trying to raise capital a little higher 
return on the paid-up capital may be 
necessary to be provided, but if we 
apply the same standard to the bigger 
companies, it may be that some anom
alies may be created. Therefore, I 
was suggesting a composite scheme of 
regulations with reference both to the 
capital base as well as to the paid-up 
capital. I was suggesting that the 
reasonable return may be fixed for 
example as it has been fixed at the 
Reserve Bank rate plus two per cent, 
and a maximum may be laid down 
which will be calculated with refer
ence to the capital base. When I come 
to my amendments, I shall explain 
my scheme in a little greater detail, 
but I would request the Minister to 
consider the formula and accept it in 
the interests of the consumers.

I once again appeal to the House to 
take the interests of the consumers 
into consideration, to take the interests 
of the employees into consideration 
and adopt a democratic attitude, a 
changed attitude to these questions, 
pai^icularly 'the question of the em
ployees. Even now, even after we have 
pledged ourselves to the socialist pat
tern we show a tendency to ignore

the interests of the employees and the 
workmen, and this is regrettable. I 
plead for a revision of that attitude 
and for giving the workmen their due 
share of representation on the appro
priate bodies. Our Plan envisages 
workers* participation in management. 
I am only asking for workers’ parti
cipation on the Boards and nothing 
more, and I think that should not be 
very difficult to  adopt. Also, in the 
interests of the consumer I would re
quest that the House should give that 
representation on the Board and also 
regulate the profit not only with re
ference to the capital base, but with 
reference also to the paid-up capital 
which usually is the criterion adopt
ed for calculating the reasonableness 
of returns in private enterprise.

Shri Tulsidas (Mehsana West): I
have already in my Minute of Dissent 
explained my approach to this Bill. I 
may say at the outset that at every 
stage of the discussions in the Select 
Committee the hon. Minister was very 
considerate, and always took into con
sideration the points of view put for- 
word on the different aspects and 
considered them fully but my ap
proach at the Select Committee does 
not seem to have been appreciated by 
the hon. Minister.

The speakers before me have point
ed out the importance of this industry. 
This industry is really a very import
ant one because the development and 
progress of the couL.try depend on a 
number of key industries like rail
ways, transport, coal, electricity and 
power. Without these industrial pro
gress cannot take place. Power is an 
important aspect, and therefore one 
has to consider this industry from that 
point of view.

My approach has been very much 
different from that of the Government 
as regards the basic considerations 
such as that of the method of rate 
fixing, the formula for fixing the 
reasonable rate adopted by the Gov
ernment etc. I feel that the approach 
of the Government as regards the
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determination of the rate of reason
able return is far from being scienti
fic. Even though an ad hoc method has 
been adopted in the Bill, I have a 
strong feeling ttiat it is far from satis
factory, particularly to those who are 
responsible for establishing the future 
of the electricity industry.

We in this Parliament have been 
making stupendous efforts at accelera
ting the tempo of economic progress 
since independence. Our Five Year 
Plans are xmdoubtedly aimed at in
creasing the national icomi^ per capita 
income and consumption inrough de
velopment schemes in agriculture, ir
rigation and power, industries, trans
port etc. However, if one compares the 
rate of progress that we have attain
ed with the state of development in 
some of the advanced countries, say 
in the matter of power generation and 
consumption, we feel rather despond
ent. Our annual per capita consump
tion of electricity is only 17.8 k.w 
which is far below that of any other 
advanced country in the world. Other 
countries have got tremendous con
sumption of electricity, and ours is 
very small compared to the advanced 
countries in other parts of the world. 
I therefore wish to draw the attention 
of the hon. Minister and the House to 
the great leeway that we have still 
to make up, to improve the rate of 
progress so as to compare with the 
advanced countries.

Looking back at the background of 
electricity undertakings in this coun
try, it is clear that this industry has 
been recognised as a vital public uti
lity so essential for the economic pro
gress we all aim at. My friend Shri 
Somani has already described the 
part played by the electricity imder- 
takings in the non-State sector, and 
has given the figures. I have a parti
cular reason why I am trying to avoid 
the words "private sector” . It is 
because nowadays there is a fashion 
that the private sector should be 
attacked every time. My friend Shri 
N. C. Chatterjee said that my plea is 
a pathetic plea. Even he belongs to 
the same sector to which I belong.

Still, it is now a fashion to see that 
there is something put against the 
private sector. That is the popular 
thing to do now.

Shri N. C. Chatterjee: We have ac
cepted nine out of 11 recommenda
tions.

S M  Tulsidas: I am mentioning the 
non-state sectors, because the State 
sector has got a particular thing and 
the non-State sector is a huge sector. 
The importance attached to power 
generation in our economic develop
ment can be seen from the fact that 
Rs. 260 crores have been allotted for 
this purpose in the first Plan as against 
an outlay of Rs. 427 crores provided 
in the second Plan. The installed 
capacity is expected to be raised from 
3.4 million kws. to 6.9 million kws, 
during 1956-61, thus providing for 
cent per cent expansion in this vital 
industry.

May I draw the attention of the 
House to the fact that I have no per
sonal interest in these undertakings. 
But I want to point out that everyone 
in this House is interested in this par
ticular industry. I want to say that 
the progress of these industries must 
not slow down. This is a key indus
try in which we have got to see that 
progress takes place as rapidly as pos
sible. Everyone in this House should 
be interested in seeing that this indus
try fimctions in a proper way.

There are to my mind, three basic 
considerations which should govern 
our approach to this Bill. Firstly, it 
is the method of control and regula
tion that have to be adopted for this 
industry. Secondly, is the scheme 
and formula for determination of the 
rate structure in this industry which 
must ensure power generation at eco
nomic rates, and at the same time, 
guarantee sufficient incentives to the 
investors in this industry. Undoubt
edly, the interests of the consumers 
must be borne in mind both by the 
industry and the Government in their 
scheme of things. The third consi
deration is about the machinery for 
controlling and regulating the elec-
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tricity undertakings through the Elec
tricity Boards. I have pointed out 
these three basic considerations which 
this Bill must take into consideration.

Coming to the first consideration, I 
concede that electricity generating in
dustry is a vital public utility service 
and therefore, its regulation and con
trol should obviously be imperative.
I have said even in my Minute of 
Dissent that I have no hesitation to 
say that this being a public utility 
industry, it must have a proper regu
lation, and control. But this control 
must be such that it should not throt
tle the industry. It must have a cer
tain amount of freedom within which 
the industry should function. That is 
the point which I would like to make.

I am sure that a nxmiber of aspects 
have been token into consideration at 
the time of the Select Committee 
meetings. I must say that the hon. 
Minister did look at the Bill from the 
point of which I mentioned. But still 
I feel that there are a number of 
things which require that electricity 
^ould be controlled and powers be 
given to the Government. But all this 
will not create that condition which 
I have just now pointed out.

Then there is the question of rate 
fixation. My main argument in this 
respect has been incorporated in my 
Minute of Dissent. I would like to 
add to what I have stated there. I 
am sure the hon. Members must have 
read my Minute of Dissent because 
I have made it quite exhaustive. In 
the U.S.A., rate regulation of utilities 
is enforced by a two-tier permeinent 
regulating commission, the proper 
state power commission and the 
Federal Power Commission, with re
sort to courts when necessary. How
ever, in this country, with a large 
number of medium and small-sized 
electricity undertakings ad hoc regula
tions by Commissions become imprac
ticable, and therefore, there is a need 
for regulation of rates by legislation. 
However, it is possible to adopt the 
principal governing regulations in the 
U.S.A. with a suitable modification.

The basic requirements of rate fixa
tion is the guarantee of a fair return 
to the investor in the industry. Sir, 
you will be surprised if I point out 
the fact that in America, the return 
on the rate base varies from 7.5 per 
cent to 6.5 per cent, as compared to 
the rate, a rigid rate, of 5 or 5i per 
cent on the capital base as provided 
in our law.

Why I consider this as unscientific 
is because of this. We have consi
dered this question of 2 per cent over 
the bank rate. I do not know whe
ther the hon. Members know that the 
bank rate is not really the criterion 
in this comitry, on which people in
vest. You know very well that the 
bank rate is per cent today and 
anyone who would like to borrow 
against even an industrial undertaking 
cannot take below 5 or 5i per cent, 
on the working capital. With regard 
to the borrowings on the fixed asset 
or for expansion, the rate is at pre
sent, normally, excepting in a very, 
very exceptional case, six per cent 
tax-free or 6i per cent tax-free. You 
cannot get an investor to invest other
wise.

My hon. friend Shri Sadhan Gupta 
told us, as usual, of their policy. He 
represents a party which naturally 
does not like to say that there must 
be a democracy in this country and 
they say that everything must be done 
by the State. I am not one of those 
who believe in such a scheme of 
things. Our country has already ac
cepted the other aspect of it. There
fore, to my mind, whatever he says, 
namely, that it is a decaying or dying 
sector, is not true. That sector is very 
much alive and very much kicking.

Shri N. C. Chatterjee: At the elec
tion time?

Shri Tulsidas: My point is that in 
this particular aspect, the important 
point is, the investor must get a fair 
return on his investment. Unless he 
gets a fair return, it is not possible 
to get the capital from the people.

I would like to point out here that 
very few shares of the public utility
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concerns are at a premium. Practi
cally everyone is at a discount in 
spite of what my friend Shri Sadhan 
Gupta says, namely, that there has 
been an enormous profit in these 
undertakings. Practically, almost all 
shares of almost all the companies are 
at a discount. One can appreciate the 
fact that even if the investor wants 
to put in more money in these under
takings, he must be tempted to’ invest 
it. Unless he has some chance of get
ting a fair return on his investment, 
he is not going to put in the money 
which is required.

There is another aspect which has 
been pointed out in this connection, 
namely, this 5 or 5i per cent will be 
tax-free, and it has been contested 
that 5 or 5i per cent would mean 
about 8 or 8^ per cent taxable. I 
have already made that point in my 
Dissenting Note. I- would like to 
dilate it a little more, because there is 
a certain amoimt of difference of opi
nion, and there is also a misimder- 
standing. The Income-tax Act and 
other monetary Acts in this country 
bring about things in a different way, 
and they bring about a different pic
ture. In this undertaking, the basic 
assumption is 5 or 5J per cent. It is 
understood that it is tax-free. But, 
in the present stage, when an indus
try has to expand rapidly, and when 
they put in a new asset, then, under 
the Income-tax Act, they get a certain 
relief by way of accelerated depre
ciation. If this accelerated deprecia
tion is first taken out from the profits, 
before they are assessed for income- 
tax purposes, then, in the initial period 
the profits become so small or practi
cally nil that there is no sizeable pro
fit, and therefore the companies do 
not pay income-tax in the initial 
period. That is why there is a pro
vision for Development Reserve. Later 
on, when the assets are depreciated 
much more, then, there has to be 
more tax, and therefore, a provision 
to that effect has been made in the 
very beginning. But what has hap
pened to the investor when he gets 5 
or per cent return which is consi
dered tax-free? He does not really 
get it tax-free. He has to pay, be

cause the company has not paid any 
tax in the particular year. There
fore, the dividend is taxable and not 
tax-free. To that extent, he is not 
interested in this 5 or 5i per cent

Unless the investor has got a chance 
of getting it tax-free, he will not be 
able to invest more money in this in
dustry, and he will not be able to 
invest capital on the acquisition of 
more and more assets. As long as this 
industry has to expand, this provision 
as it exists now should continue. In 
my opinion, it should continue at 
least for the next ten years, because 
this industry has to expand and has to 
invest more and more on the acquisi
tion of assets. I hope the Minister 
will look at it from this point of view.

I am not ignoring the effect on the 
consumers. I would like the Minis
ter to tell me what rates are being 
charged by the State electricity imder- 
takings as compared with the ones 
charged by the undertakings nm by 
private enterprise. If the figures are 
given, you will see clearly that the 
private undertakings are charging a 
much lower rate than the State under
takings. I would like to know from 
the Minister whether any State under
taking charges a lower rate to the 
consumer.

Again, as I have pointed out al
ready, if the rate is increased from 
5i per cent to 6 per cent tax-free, the 
difference, so far as the consumer is 
concerned, is very small; it comes just 
to one pie or IJ pies per unit. That 
is the extra cost which he has to pay 
at the most. But, as you have seen, a 
number of taxes are being imposed 
by the State Governments, which put 
up the cost to the consumer to a 
greater extent than the increase in 
the rate from 5i to 6 per cent; these 
taxes add another two or three pies 
to the cost per unit. But that aspect 
has never been looked into. The con
sumers’ point of view comes in only 
when the question of giving a reason
able return to the investor comes in 
and not at the time the State imposes 
the taxes and thereby increases the
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[Shri Tulsidas] 
cost to the consumer. The consumer 
is really forgotten at the time the 
taxes are imposed, and he has some
how to put up with the increase.

The most important aspect which 
has to be borne in mind is that the 
investor should be tempted to bring 
in more money in order to expand 
this industry. Unless you put these 
industries on the same basis as other 
industries where money is available 
for investment, it is not possible to get 
more and more of investors to invest 
money in this industry. This is an 
aspect which I would like the Minis
ter to examine.

Then, I come to the question of 
bonus shares, to which my hon. friend 
Shri Sadhan Gupta had made a re
ference. I would like to remind hmi 
that under the Income-tax Act no one 
can be paid more than three months' 
salary as bonus, unless it be under 
the Industrial Disputes Act.

Dr. Krishnaswami (Kancheepuram): 
But he wants to have it amended.

been made has been made after the 
most careful consideration.

I would request the Minister who 
has taken great pains in regard to this 
Bill to go into these aspects and con- , 
slder the approach that I have sug
gested. We want this industry 10 
make rapid progress, and we want the 
investors to come forward for helping 
this industry to expand. But unless 
the necessary conditions are created, 
the investor would not like to put In 
more money, and it will not be possi
ble to make as rapid a progress as 
we would all desire.

Shri Mohtaddin (Hyderabad City): I 
must, at the outset, pay my tribute to 
Shri Nanda who, in the Select Com
mittee, had shown a remarkable grasp 
of the technicalities involved in the 
Electricity Supply Act; and whenever 
he saw there was some substance in 
the objections or arguments that were 
raised, he immediately accepted the

• suggestions, and made a decision on 
the spot.

Shri TaMdas: He wants discrimina- 
timi. But a workman is a workman 
whether he is a worker or a manager. 
The definition of *workman' is such 
that even an ofl&cer drawing a salary 
of Rs. 1,000 or Rs. 1,500 is still an em
ployee of the company. So, you can
not make any distinction in this 
regard. The ^ lect Committee have 
definitely gone into this question, and 
they have felt that it is not fair to 
make any discrimination between a 
workman and a manager. If there Is 
any dispute, it can be settled through 
the usual madiinery. But we have 
provided here that everything must 
be done with the approval of the 
State. That is a sufficient check. As 
long as that check is there, there is 
no difficulty, and there is no need to 
create a different machinery for the 
worker and a different machinery for 
somebody else. The Select Commit
tee have looked into this matter al
ready, and there is no doubt whatso
ever that the suggestion which has

The Electricity Supply Act, I am 
sure, is unique as compared with other 
Acts on our statute-book, because it 
contains detailed provisions regarding 
the calculation of the capital base, the 
calculation of the expenditure that 
may be incurred for the production of 
electric power, calculations for various 
items like depreciation, and so on. 
This imique Act, unfortunately, has 
not had a complete chance of being 
fuUy worked in the whole country. It 
is applied to the private sector in all 
the States, but as far as Government 
undertakings are concerned, the 
boards have not been established in 
more than a few States.

Shri G. D. Somani just now said 
that in so many States the boards have 
been established, including Saurashtra 
and New Delhi. But the important 
States in which electricity boards hav« 
been established, as far as I know, 
are only Bombay and West BengaL
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We were informed that some of the 
amendments proposed in the Bill are 
intended to induce the State Govern
ments to appoint electricity boards in 
their States. Some of the provisions 
give greater power of control to the 
States over the boards. But, I believe 
the hon. Minister might have read the 
report that appeared in the news
papers last week that the Chief Minis
ters of some of the States have said 
that the appointment of a board is not 
desirable, since it will only add to 
red-tapism and it will hamper the 
progress of electricity undertakings.
I hope that this attitude would only 
be a temporary phase, and the Minis
ter of Irrigation and Power would be 
able to induce the Chief Ministers of 
the States to apply the Act as a whole 
in their respective States.

Although the Act has been there on 
the statute-book for the last eight 
years, yet, very few States have 
established electricity boards. The 
position here is just like what obtains 
in the case of fixation of minimum 
wages for agricultural workers under 
the Minimum Wages Act; the Labour 
Minister comes forward before the 
House almost every second year and 
asks that an extension may be given 
to the Act, since many of the States 
have not been able to apply the Act 
in their territories. I hope this will 
not be the state of aifairs as far as 
the Electricity Supply Act is concern
ed.

Shri Sadhan Gupta has very strong
ly pleaded today, as also in his Minute 
of Dissent, for freedom to pay bonus 
In the Minute of Dissent, he has said 
—and I am sure Shri Tulsidas and 
Shri G. D. Somani must have been 
pleased to read these words—

“We, therefore, strongly recom
mend that the proposed new sub
clause (xii) should be modified so 
as to give the licensee complete 
freedom to pay bonus to em
ployees who are workmen within 
the meaning of the Industrial Dis
putes Act, 1947” .

I am surprised that a representative 
of the Communist Group should plead 
for ‘complete freedom’ to the employ
ers, that they should be given com
plete freedom to do anything they 
liked. I do not know what is the 
reason why in all other respects the 
Cpmmunist Party pleads for more and 
more restrictions being enforced on 
the employers and capitalists, while 
in this case they plead that complete 
freedom should be given to them.

Shri Sadhan Gupta: Because money 
will come to the workers.

Shri N. C. Chatterjee: Socialistic 
approach.

Shri Mohinddin: It is not only a 
question of pleasing the workers, but 
there is something more. For ex
ample, in this electricity undertaking, 
which is a monopoly undertaking, the 
items of expenditure are strictly regu
lated by the Act. Under the amend
ed Act, bonus comes under the per
mitted item of expenditure. If the 
expenditure is increased* indiscrimina
tely in order that some licensees may 
please the workers, it will have the 
effect of damaging to the industry as 
a whole. The Select Committee has 
provided that if a tribunal has given 
an award that bonus should be paid, 
the approval of the State Government 
is not at all necessary; but if there is 
an agreement between the workers 
and the employers, the approval of 
the State Government is essential, 
because it adds to the expenditure 
and the State Government must look 
into the affairs of the company and 
see whether the bonus paid will not 
unduly add to the total expenditure of 
the company. There, I do not agree 
with Shri Sadhan Gupta and I hope 
the Government also do not agree to 
the amendment proposed by him.

Shri Tulsidas and Shri G. D. Somani 
have pleaded for an increased rate of 
reasonable return. Shri G. D. Somani 
in his speech simply said that the 
return was 5i per cent, and pleaded
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[Shri Mohiuddin] 
lor a rise. He did not mention that 
the 5i per cent was free of income-tax 
and was calculated on the capital base 
and not on the paid-up capital. These 
two important factors have got to be 
taken into consideration.

Shri Tulsidas made the point that 
according to the Income-tax Act, if 
the company did not pay the income- 
tax on the dividend paid, the dividend 
receiver had to pay. I am sure that 
what is intended by the Act is that if 
the profits fall within the scope of the 
Income-tax Act and the dividends are 
paid, the company will pay the in
come-tax on the dividends. Of course, 
the receiver has not got to pay the 
income-tax on that part of his income 
which he receives as dividend, though 
the dividend is included in his total 
income for the purpose of the rates at 
which his tax on income will be cal
culated. Now, I do not wish to go 
into the details of this. I am sure that 
the revised reasonable return, that is,
2 per cent, over the bank rate, is very 
liberal and should satisfy all concern
ed.

The Select Committee has plugged 
so many loopholes, details of which 
have been given by the hon. Minister 
and by Shri N. C. Chatterjee. I would 
not like to go into the points already 
dealt with. But I should like to draw 
the attention of Government to one 
very important consideration. The 
principle underlying the Electricity 
Supply Act and the amendment which 
we have now before us is that because 
the electricity imdertaking is a mono
poly concern, the profit should be 
regiilated and restricted. With that 
we entirely a^ee, and, as I have said,
2 per cent above the bank rate is a 
very liberal profit. The other consi
deration is that consumers* interests 
should be safeguarded. The consumer 
should get electricity supplied at as 
low a rate as possible, consistent with 
the principles of expenditure laid

down in the Electricity Supply Act 
and reasonable profit.

Now this amendment has made 
many changes in Fifth, Sixth and 
Seventh Schedules, but there is one 
important consideration, to which I 
should like to draw attention. With 
a view to reduce the cost of electricity 
to the public or at least with a view 
not to raise the price of electricity to 
the public, it has been laid down that 
depreciation should be calculated at a 
certain rate for a prescribed period.

A clause in the Schedule lays down 
that an amount would be set aside 
for depreciation throughout the period 
and accumulated at 4 per cent interest 
per annum until it reaches 90 per 
cent of the value of the assets. That 
principle is no doubt very sound. But 
the provision goes a step further. It 
says that as soon as the accumulated 
depreciation reaches the level of 90 
per cent, there should be no more 
depreciation provided for as an item 
of expenditure. That is meant to see 
that as soon as 90 per cent of the 
value of the fixed assets has been kept 
aside in depreciation account, the ex
penditure should go down by reduc
ing the amount of depreciation set 
aside for that purpose. The result is 
that for companies which had pur
chased their machinery before War 
the depreciation amount for the ma
chinery will be practically half of the 
replacement value of the machinery 
which they have got to buy today. 
The Schedule lays down the limit. 
For some plant and machinery the 
prescribed period is 25 years. For 
the plant and machinery for hydro
electric generating stations, the pres
cribed period is 35 years. I am sure 
that those companies who had pur
chased their generating plants about
15 years before the war or 20 years 
before the war will realise, when they 
want to replace a plant, that the cost 
of the plant which they will have to 
purchase will be more than double 
the amount they originally paid 20
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years ago. The result would be that 
they will have to raise funds from the 
public or borrow money from the 
Government, That is why Mr. Kila- 
chand and Mr. Somani pleaded for an 
increase in the reasonable return so 
that the electricity undertakings can 
borrow money from the public. Re
garding the commercial policy as far 
as fixed assets is concerned, the imder> 
taking should be able to provide at 
the end of the prescribed period, that 
is, at the time when the fixed assets 
become obsolete, sufficient funds from 
their own resources to purchase new 
machinery to replace old ones without 
borrowing funds from the public. It 
is, therefore, desirable that the prin
ciples on which depreciation amoimts 
are restricted to a prescribed period 
should be reconsidered and it should 
be seen that the funds which the 
undertakings accumulate from their 
own resources are sufficient not only, 
as I said, to replace the plant, but 
also for the purpose of expansion.

In modem times the savings from 
corporations, or corporate savings, as 
they are called have assumed very 
great importance. The personal sav
ings are going down even in advanced 
countries. In England, for example, 
in 1942 over £2,500 million were in
vested as capital out of which £1,250 
million came from the corporate sav
ings. In India also, if industries are 
worked on soimd financial principles, 
and if indvistries are to expand and 
add more machinery—not only to re
place, but add more machinery—it is 
necessary that they should be in a 
position to meet with their own re
sources, as far as possible, the cost to 
be incurred for replacement and for 
expansion. For this purpose, I hope 
the Ministry will consider the Sche
dule, as far as “prescribed period” is 
concerned.

Hie Bill, as it was introduced, has 
imdergone considerable changes and, 
as Mr. Chatterjee stated, the Commit
tee had made certain improvements. 
I hope the House will accept the sug

gestions made 
mittee.

by the Select Com-
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f  ?T5^ ^  5irac*TRT̂
^  ^ «b̂ a ^  ^  %
f m  \ W R  ^
^  ^  ^  T̂TOTT

^ ^  ^+ '̂1 «TT ?tV̂  ^
T?! «T  ̂^  ■̂ f+ ^  <*i>H «t§d <fir^
«ft I ^  i^ii+1d ^ ^
( Revision ) #  W T ^  ^  qT W

^  ^  | f 1<,\3 ^  %
^  ^ ̂  % Ht̂ if̂ «f> ̂ T̂T «f>̂ »fl
=Ft y^reiTR I  f% ^  rRt% % %m  
f r ^  ^  ^  ^  r̂% ?iV̂  ^  ^  ^

^  ^  ^  ^  ^ (+^ I
Tsn^ ^  tRTvTT m\tK 9T?imTT
^  «TT ^ r  ^

¥ ^  ?r*R w  ^  ^o % 'T?T 
5̂TR ^  ^  ^  Xv9 ^
T̂RT % ‘MHH ^ ^  ^

^  ^  ^  ^

qW R  ^l|+td % ^ T il^  ^  37̂  ^7?1T

W  ^  % ? r ^  ^
^  ^ ^  KV9 %■ ^  I

aO*t* TK ^  :

“In the ibsence of an agreement to 
the contrary, a licensee may charge lor 
energy supplied by him to any con
sumer—

(a) by the actual amount of 
energy so supplied, or

(b) by the electrical quantity 
contained in the supply, or

(c) by such other method as 
may be approved by the Pro
vincial Government.”

t f e
^  ^  «ft 

^rfvtt #  ?Tf w m  fOT OT 
^  «rr f% ^
firPPTH f w  ^

I ^  9*^^^ PfHlI ^
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5 T fT  ^

V.V9 ^  ^
5TTf^^ ^  ^  W em r
^  ’T'JiN
# ^  m f^  ^TJTRT ?W

^  l(V9 ?flT ^ TfcPT
^  I Îrt TR ?  7'»iv«l
^rl+ld ^  (otrr^i)

«TT I ^  ^

^l6«i ^  ^  ^  \*\̂  ^
l̂̂ *t>1<i ^  ^  »T^

W  ^  ^
^  ferr I ^  ^  ^  ^

*Tl< 3̂̂  % 3TTfk»l«̂
^rPpft ^  ^  T̂T r̂OrZTiT ^  ^ 

f% ^  ?TT»T ^
fr îf^R^r ^  ^  fr s ^
^  ^  ^  ^  «̂T>dl ^ I ^

i  ^  r̂Tftn: f # % -

^Tppfhr
I  ?ft7: w n: ^  ?r# %

^  ŷ<1 >̂T»T % ^ r̂^nTRT 
f  ?ftT ^ -*<l̂ dl g 

^  T̂iT ^  ’M«-<< Xf̂  ’Hc4ii'»T ^  WK
f̂ f*T r̂nr I

The provisions of the Sixth Schedule 
and the Seventh Schedule shall be 
deemed to be incorporated.

?ftT iT̂  5ft¥ f̂ nrr

(and to have always been incorporat
ed) in the licence of every licensee, 
not being a local authority.

Shri N. C. Chatterjee: They want
to msike it retrospective.

2»PFT f?TflW
^ r f ^  «TT I ^  fsTFfW «TT f% f ^ -

I ^Pt»H al^*i r^d*i «b«i|l*flH 3ft

^  h1'3}5 ^  ^
t̂«TT ■qlf̂ *! 5RIT f% 

t -  ^  ^  ^  W T T T T
^ 1% ^  r<.d*1 ^  I

^Pt>^ *T>I»jH % ^  ^T ĉ^TR ^
^  ^  ̂ r?TfT % 2?̂  f  %  ?rrT
r<d»1 % ^ifttci ^  *l1«T)l ^

I ^
im q t ^  WqTT I, ^  SPTT 5TTf%^

»T ^  *t‘l»H TRT ^  Pî T ^
^  ( ^ )  ^  ^ ? ^TT^R
5T ^  T̂PTT ^ 'lal'Jll ^
^  ^TW, ^  ^
% I  f¥ ^  ^  ?V ^

^ •
“and the licence granted to him 

thereunder and of any other law”

^  % ’Mc'Vhl̂  ^  t  :

“The licensee shall comply with 
the provisions of the said Sche
dules accordingly, and any provi
sions of the Indian Electricity Act, 
1910, and the licence granted to 
him and of any other law, agree
ment or instrument applicable to 
the licensee shall, in relation to 
the licensee, be void.......”

^  % 5TTT )̂7?TT :

“deemed to have always been” 

^  ^
^  '5TFT ^  <'4)1 ^ *bint<!i«ri

^  t  ^  ^  
ITRT ŝrPTT ^
eft ? T F U T ^  ^ f t f  ĵT R  :

“deemed to have always been” 

? f t r  ^  ^  H t VTST

“Provisions of the Indian Elec
tricity Act, 1910”
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^  % ?mT «i<bN1 3̂rr!T : “ includmg
sec ioD 23  ̂ ^  ^

f̂ RT % T̂PT f̂ PT» ^  ^  ^ ^
^  ^  STTf̂ rsR W  

»TT ^  I  I
%f%rf ({vjI |q ^ f̂ PTT,

^  % ^TTT ^  ^

I, ?ftT.̂ «R !<\S ^ ^  ?V9
^  ^  fr ĉ^TKid ^  I *T'5rr̂

% ?T ^  ^  %
^  ?rff I  ^  ?m  

^  ^  ^  I 4
=5rr̂ dT ^ It  t̂pt ^  
f jT ^  ^  sit̂ h: f  ^  ^
^  fnr ^ ^  f  ^

T̂RTTt 1 ^  ^
I  I

^  % i«HHT, W  I
ftr ?rt̂  %
^  ^ TO# f  I ^  'rm
^  ^  ^ V th- ^

+"H'f)ir ^  sî «̂Ri*i ?T % TO, ^  
t  ^  ^ 5̂T̂ €t #
HTTf  ̂ 3TTf^

i^ ^  ^  ti«T>dl  ̂ I

Ŵ cTT ^^1 f% xW*T^^ 'Si^^*f^l  ̂
'Directions) ^  ^  ^  ^  ^
OTTfr^t wrm  ^  ^  ^
T T ^  ^  I  I ^  ^  ^

% % «(lt̂  TT?2^
«FT I  I «nn: ^

^  ̂ snrrfk  ̂ ?ft ^
^ TO^ f  I W  % Thr#5T?r

*̂»T ^  ^  T̂̂ r̂ TT
!MT«rrr<d1 ?p> ?r ^  ^

5T5T m ? n ff i^  ^  ^di ^
?T5§|T «TT ?nrf% y ft ?R f ^  ĉJfr T̂R ^

TO^ %  ^  vPTPT «n%
t  ^  q f ^  #■ »pf t  5fk 
V̂ qpf)' ^  ^5fT qr N̂ «rt»I I
^̂TtTT I

^  w  ^  % ? r ^
«ft ?P^ ^  ^  ftqfe 5T^ ta€t I  I 

?T ZTî  qft%5T «Ti  ̂ f% 1%^
srr^^d ^  f^rvftf^ f e n  r̂rr, 
2TT ^  % ^TR^nr ^  %  i m r o ^ v  
^^rfl' ^  ^  'TO' 1% ^  <PRT

TTT ^  J|§tS7T?T T ,̂ 4
^ ?T5T t,
f m  % ^  n̂ TT I  ftr s n w
*T>“*-̂ »il'̂  ^  l̂ aHT ^  M̂1 Wlcl T̂̂ T, 
«frsT T̂T?» *T

I 5TT  ̂ ftrfrort ^rr^
# W T P T T  «TT ? n R  s rrf? 7 ^  
VnT*r ■??5RT Hl^qd ^
^  ^  t, 
?TFT Mf®TO ^  5TR ^  %^?T, ^  fifW 
?rof ?p5S[T I
^  ?rnr ^  ^  ^  % •nf^^ ^
fwHMI I ^

^  I  ^  ^  4  ^rr?  ̂frrfsTFTT
# 'fiT̂ TRTT ST fv  5R-TO 5iN w  
WHT 1 ; ^  TO ^  ^  t̂nHiiV̂ fd̂ ,
1>̂ 3T?̂  ( ^ 3 ^ ^ )  %ttr V R i T R  ^  

^  ^  ^  ^  V I T ^  ^

gfPT, ^  iTsfhn:
( m f ^  ?r t o r  3TR I ^

4  f  ^ > T T
wn ferr

r̂̂ TT ^ ^  ^  ^  fVDTT
'Jll4 VT ^  ^ 1̂% I R̂T̂FT
#5R3T5r % ^i^r^TO ^

f  ^  ^  fr o w
t  ^  ^  ^  t

5PRT TTW ^ ’T T̂W
^  ^  ^  ^̂ TTT w r  "Sft ?T  ̂ f̂fer ^  
^RkTT" fv̂ PT P̂T ^̂ P1T8[̂
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[ q f ^

^  snf% ^
11 ^ ^  I  ^  ^
5T T f^  I  ^  ^  f h l R ^  t, OT % 

^  ^  t  rrqrm
cdi^  ^-fi ^  I ^  TO
^  ^  I, ^  ^  t̂rt

^  ?TTfW<
i;ft iR iT ^  ̂  ̂  ĥTT

^  ^  ^  ^  

^  I 4  = S T T ^  f  f %  ^

%# ^  w m :  ^  ^  f ^
TOT I  ?ft r ft^  ^  ^
^sfrtr ^  ^  ^  ^ T f^  I
% m# ^  5T̂  I  ^  ^
^  ^  ^ ^  55TRift ̂  ̂ 5RT
«ĥ l̂T ^  T̂T*1% ^  ^  l̂*f» -fRTWr
2PT ^  I 4  ^nrSRTT g  f %  

m K  ^  ^  ^ rr^  ^
^Sfrtr ^  ^  XTRfWf ^
iHPT̂ n: 5t f̂ [7n" f% ^  ^

^  I
^  f̂hflTT *i+^< ^  ^

?n^ ^
^  5TT %h 4  ^

^ * b T  ^  d iPt* 'sJti % y^TT ^
?FT ^  « P r f'h « ^  ^  ^1% ^ 0

3f>T *n?T 11 ^  ^
«rlT [̂?rct ^  ^rrft ?R-fj %■
Ij+tr P̂T# ^  W^TR t̂?fT ^

^  tf+dl t  ̂  *TR^
^  t̂mK f  f¥ ^  ^
ii5Pl#2: ^  5 ^  ai<nf(^ 3ft
3TST ^  ^  ^  ^N> ^
?m r  ^  ^ r ,  ^  m#Eft
I  ^  ^  ^  5T̂

irsr ^  ^  I  ^  w
I ?RT ?TRTft

^  Qeqr ĝg(f%^pRf) ^  ^  ^
5 F ^  ^  ^
%as 5*j[ (<RCT>r) ^

1
The Minister of Planning and Irri> 

gation and Power (Shri Nanda):
Which clause are you referring to?

Pandit Thafcur Das Bhargava: Page 
7, clause 14. It reads;

“ (2) Where a Board is constitu
ted under this Act, the rating 
committee shall consist of three 
members as follows:

(i) one member shall be nomi
nated by the State Government 
who shall be a person who is or 
below the rank of a District 
has been a judicial officer not 
Judge; ^

(ii) one member shall be a 
member of the Board having ex
perience of accounting and fin
ancial matters; and

(iii) one member shall be a re
presentative co-opted jointly by 
the two members referred to in 
clauses (i) and (ii) from an as
sociation of licensees of which 
the licensee concerned is or is eli
gible to be a member, and if there 
is no such association, from such 
Chamber of Commerce or similar 
body as the the State Government 
may direct.
(3) Where no Board is constituted 

under this Act, the rating committee 
shall consist of five members of whom 
three members shall be nominated by 
the State Government, one member 
shall  ̂be nominated by the licensee 
and one member shall be nominated 
by the association.......”

So far it is all right.

^  ^  W  :
“one member shall be nominated

by the licensee”
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^  « T T ^  T̂TT ^  ^  %
^  ^  ^  1 q r

^  f e n  ^RT ^rtr
^  +)H < ^  I 

'5 f^  a < ^  %  «T)'^ ^  M

I ,  ^  ^
?ft^ ^  dl^<l ^  

w^  %  ^  ^  m i
%(Ji> T̂T

?n’*f) 1? %■ % w I ’R’̂  ^
^ ^  ^  ST̂ siT̂ TW «)»̂ dl

I  ¥ V , ^  I T ^  ?>

T̂r̂ #Fft ^  fT ^ Pqŝ qlti
^  I

m  ^  ^ 9 T T ^
^ I 'j f^  ^  ^  ^  ti<^M ^
ĵ̂ rrfr̂  I  ? r m ^  ^
4RRT4T*f T{^fx ^  «ft I T̂TT ^

TTsf: ^  ^

I  I fJR ^  ’TFSf ^

f^fsrts' ^  ferr ^ i ^
^  ^  «TT ^  ^  ^
ift ^  îTOT %

% 1 ^  q>T^ fe f t  ^̂ TT- 
5fTt ?T  ̂ ^

^  I ? T 5 F T - ^  ^  ^  ^  « ft  rft

?tN )  %  q r #  ^  ^  f  I
^  ^  ^  'STFfT ^
4 M H ^  %  w r  f w  f J T ^  I  I W  

an^ ?TN> ^  ^  ^  t
qiRTT 5hTTft^ ^  ^  M|'«<dr

I I  ^  ^  ^  ^  ^
strtt ^  ̂  f r ^  ̂  ̂  11

^ ’̂TRT'TC F̂RTT

^ T 2 ? T T | | ^

2 ^  f ^ T ^  ’ T I  I ,  ^  ^ ^  

^  ^3nif% 5 1 ^  ^  t>

O T ^ T T  q J T W  ^  ^  q f ^

t  I ^ ^  5nTT^?iT ^ ^  ?nfH
f̂t̂  ^  t , ^  ^  I  I #  T5TR ^

« n R T  ' » i H d l  ^  ? r t T  %  ^ d l f ^ H +  ^  

fk̂ flNr f  I ^  ? r^  ?tpt ^  T̂Hif #
^  1 %  T E x p a n s i o n )

^  ^  if ^rnr + fe ^
? T (T ^ , ^  ? r n T ^  ^  ̂  ’ t N ’ q r # 2 :  ^

'cRT^ «l®i»u ^^l'( I r̂ ^ f* f^  ^ 
f% F̂iî Tf̂ Tzft ^  f r ^  »T  ̂ HlFfii 
^  f̂ T̂  'STRTT ^ f̂+H[ ^  iiipfid >sa»n 
^  ^  t  fw ^ r f% ^rF#Tzff ^ 

I  I ^  q r  ^ H T R r r  3 r r f q » ?  

I  I mK  ?rnT « fr  ^  ^
r f ¥ ^  ^  %  w ^  ^  q w  ^

f e r r  ^sTTTT 7 T ^  q i r T ^  I  ^  ^ i t  q N “

^  W. %  ^  ^  f ^ j R  I  ? r n f t  q ^  

W T  ^  #  I ^  3 n q r  f q > ^  f t ’ f i '  

t̂tK fT ?rr^ S3J % f e f  ̂
^ r f e q i r ? ^  i ? r ^  w 
ferr ̂ nrr ^  ^  ̂ iW ̂  
q r ? : 7 [ w  I ,  ^ 3 w  3 n q r  f r r f r ^  f ^ r ^  

I ^  f V
q f r  ^ x ? T T ^  ^  f i T ^  I ,  

q r t  f ^ R f t  l ^ d H T  ^  I h ^

virn̂ , W f^  *̂TRT ^nTT f̂?5T (^^- 
^ R t )  q j t  ^  I  I ^  ^

q w  I  ^  ^  f ^ r q n r - ^  ^ ( ^ r n T q R )

q r ?  q > T  q q r  T ^  ^ S fR fT  | ,  ^  ^  ^

STRTT I  I ’TFl^ 5 ^  ^
^  I  ?ilT ^ 5̂?trt

i ^ ^ s r r q r t O T T ^  

%  I  f %  W  q j t

^  q r q  %  q R  ^

^ fh ff  %  ^  ^  ^  ^  
? n ^  %  q R ^

q n " ' * f l '  ^ f l q n ’ P n ^ ^ r r  i

^ r r g -  ^  ^  ^  ^  q ^

f  1 >5ft ^  n ^  ^



^  ^  ^  I ^  ' ? » T ^  r T S f ^ t ^  %

I Wf¥«T ^ ?T¥

w m  «TT f% fjpFt ^  ^
^  ĵqKT ^  ^ T ^  =^Tf ,̂

I T  ^  I ^  ^

^  ^  f e r f t  ^  ^srm ^
^  n̂rr I r̂î Tf 

%  " F T  ^  4 n <  ^ ^ 0

%  ^  ^  ?T ^ F W  ^

^  I  I + 5 ? T H 1  %  # T T ^  ^

^  ! T n T ^  I t T ^

^  ^  ftr ^  I ,  i f t

q f s ^  I  ^ 3 ^  >ft ?rrr 
k r i l l ’ ^  f  I ? r r r T  v t t t  ^  ^

^  ^  I  ?fk  TO ^  % ^Tf^
^ T R J T  ^ J H I '+ » I  ^  f e r  ^  ^  I

^  ^  ^  y ^ » T T  H N R ^

^  q r  T T ^ f ^  ^  ; 5 r m  I ? p n :  ? T n r

? ir< ? T  T w  ^  ^  ^  ^

( ^ )  ^ v f f j J T ^ T  ( ^ 3 ^ ^ f i ^ )  T ? :  f > r r

^  ^  <̂11 I ^  ^  ^
^ ^  f̂lP̂TT ^̂ *11
^JTi  ̂ fsr̂ ifiiHd TO t| ? r r ^

^  q r ^  ^  ^  t  ? r ^  

^PRRrr f  I irft THT ^ ^siH ^  
5 T P T T  T ^ s f N "  I ? r r T H ’ %

^ F T R  ^  ^  a ^ c i f S i i i

^  ^  ^  W ^  » T ^  f^ F ^ T T

t  1 ^  ^  5STTT ^ r r ^  ?
TO ^  r̂pttt % ?ftr <̂r
^ r p T T  %  W T O  t  T O %  ? T f ^ ,  t

i  ?rPT TO ^  snroft
^  ^  ^fN^T ^  1 ^  

'S*1<<?1 Srrf^TO f  TO^ '4flM̂ H #  ?TR 
%  ^ T ^  ^  4 '  ^  ^ n r N "
i p r r f r o l  i ? n r ^ f t T f ^ ? r ^ ^ ? r T m
e f t  ^  ^  3 p ^  ^  ^  v Z T R T
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^  «<K fqiT Ri^r^ qd^rft ^
r̂tr ^  r»1*̂ »1

W  ^  ^  t , H«(irc+'«ri5 
I

Shri Nanda: Mr. Deputy-Speaker, 
Sir, the discussion in the House, al
though not many Members have 
spoken, has proved to be very interes
ting and illuminating. I am content 
and feel quite happy—I am sure the 
Chairman of the Select Committee 
will also be so—that the Members in 
the House have foimd the Bill, as 
amended by the Select Committee, 
generally acceptable.

The question of approach has been 
reused. As the Chairman pointed out, 
our effort was to strike a balance 
betweeh conflicting claims and to 
adopt a balanced approach, to give as 
much.satisfaction as possible to all 
points of view concerned, and I 
believe that we have succeeded in that 
effort.

Shri Tulsidas conceded that point 
but he was not content with the fact 
that nine out of eleven suggestions of 
the Federation were accepted. He, as 
possibly behoves private enterprise, 
would not rest content but would ask 
for more. I believe the hon. Member 
in his own mind is satisfied that we 
have gone as far, as possible to meet 
the requirements of industry, and to 
prevent any unreasonable restrictions 
or encroachments, as has been pointed 
by Pandit Thakur Das Bhargava.

I now take up the points that have 
arisen in the course of this discus
sion. There was, in the first place, the 
question of Electricity Boards. The 
hon. Member Shri Tulsidas has em
phatically referred to it in his minute 
of dissent and other Members who 
spoke also have made a mention of 
that fact. I owe the House an expla
nation why an Act of 1948, which 
made it incumbent on States to set up 
Electricity Boards, has not been im
plemented fully these many years.
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It was early last year, when I founa 
that this provision of the Act had to 
be extended year after year, that I 
felt there was need to look into the 
matter and to make some more effort 
about it. So I called representatives 
of various States and tried to explain 
to them that Parliament would expect 
that this provision, is carried into 
effect. The representatives of the 
States explained their own difficulties 
—administrative difficulties, financial 
difficulties, technical difficulties, diffi
culties in securing suitable persons to 
man these Boards and so on. But we 
continued our efforts, and hon. Mem
bers will be pleased to know that just 
a week before now the position was 
that the number of States which HaH 
agreed to set up Boards was such that 
it would cover about 75 per cent of 
the energy generated in the country. 
At that time, about three or four 
States still held the position that they 
were not prepared to implement this 
provision immediately. They still 
went on explaining their difficulties. 
But, I am able to inform the House 
that to-day the position is that all the 
States in the country have agreed to 
set up boards. At the last meeting in
1955, I took one step. I told the States 
that the extension the Government 
had now given would be the last ex
tension. That period will expire now. 
May be some States may require a 
little more time to make the necessary 
arrangements for setting up those 
boards, and in the case of some States, 
reasonable extension may be given. 
But, the satisfactory part of it is that 
all the States have agreed to set up 
the boards and it will be only a few 
months* time before this is actually 
implemented.

Shri Tulsidas: Is it possible for the 
Minister to give a time-limit, say, up. 
to the end of March?

Shri Nanda: The time-limit is there. 
According to what I had conveyed to 
the States, the time-Umit is till the 
end of March. tSome States, owing to 
re-organisation and other factors, have 
explained their difficulties in adhering 
to this date and they may require 
some little extension. At any rate, I

believe in less than a year’s timA all 
the States will have got these arrange
ments enforced.

The other provisions are somewhat 
minor, though they might appear to 
be very essential things from the point 
of view of hon. Members like Shri 
Tulsidas. Taking the question of rea
sonable return, on the one side, we 
have got the views of Members like 
Shri Sadhan Gupl̂ fet—there .is also an 
amendment from the same Member— 
the intent of which is to bring down 
the return from the level at which it 
stands. That apparently would be the 
consequence of the acceptemce of that 
amendment, namely, there should not 
be a calculation of the standard of 
reasonable return on the basis of the 
capital base, but it should be on the 
basis of paid-up capital only. This 
has been urged time and again by 
that quarter, but I am sorry to say 
that I have not been able to find any 
good reason for accepting it, because, 
in the first place, I think that the 
paid-up capital alone being the pri
mary basis for calculation of return 
would be irrational. The hon. Mem
ber cited the case of a particular 
comp£iny which was getting very 
much more, because it has in the 
past years accumulated a lot of re
serves. Therefore, its capital base in
creased in these years when the res
triction was not operative. That parti
cular company, instead of distributing 
the amounts, ploughed it back. We 
have to induce the industries to 
plough back a good part of the profits. 
Moreover, those companies which 
were set up earlier had built up their 
assets on the basis of very low prices 
and the replacement costs are now 
very much heavier. Therefore, con
sidered from many points of view, it 
would be wrong to adopt the paid- 
up capital as the, basis. Looking at 
the figures of dividends declared by 
those companies, it is obvious that 
the rate is not excessive. Even the 
particular company to which the hon. 
Member made specific reference has 
not given a dividend of anything like 
25 per cent. It was very much less 
The latest figure I have got shows that 
it was less than half of that.

(Supply) Amendment 2548
Bill
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[Shri Nanda]
On the other side, the contention of 

hon. Members like Shri Tulsidas is 
that we should increase this. I do 
not think there is any reason for 
that either. What the Act had 
laid down initiaUy, i.e., 5 per cent,
was all right in these circumstances. 
The change that we have made now 
brings the provisions in a line with 
the changed circumstances, namely, 
the rate of interest has increased and 
it should be made up. But if the 
intention is that we must go beyond 
this, it will need some special justifi
cation.

Then, the question of income-tax 
concession is there. It does not 
amoimt to nothing. Are the indus
tries prepared to give up this privi
lege of having this return not being 
subject to income-tax? That will be 
the test whether it is tantamount to 
no particular advantage to them. I 
am quite sure they will not say that. 
Only in certain special cases which 
Panditji point out, when they do not 
become liable to income-tax that the 
position might arise. But that cannot 
be made a ground for raising the scale 
for aU. I have also compared the 
dividend return figures for other 
companies and I find that the electri
city undertakings have not been worse 
off than the other companies over a 
period of years. Therefore, I do not 
see any reason or valid ground for 
increasing the rate of return.

I will now take up the question of 
deferred taxation reserve. Mr. Tulsi
das referred to it and said that the 
income-tax exemption would not be 
material. At that stage, possibly the 
hon. Member was not aware of the 
fact that the representatives of the 
Federation and Mr. Somani had made 
the request that thw provision about 
the deferred taxation^ reserve, which 
we had introduced in the Bill at the 
instance and insistence of the repre
sentatives of the industry, should be 
taken out. We said them that we 
would consider it. I am prepared to 
say now that we will take it out 
Therefore, that question does not re
main, ’

Turning to the other question, hon. 
Members should remember in the first 
place that the contribution of the pri
vate sector to this industry is very 
small relatively. In the first Five 
Year Plan, the contribution of the 
public sector was Rs. 250 crores and 
that of the private sector was Rs. 26 
crores only. The proposed invest
ment in the second Plan is Rs. 427 
crores in the public sector and Rs. 42 
crores in the private sector.

Shri Tulsidas: It will be Rs. 75
crores.

Shri Nanda: It might come to that. 
Therefore, I do not hold any brief 
for what Shri Gupta said that the 
private sector is vanishing. He 
referred to the electricity industry in 
the private sector and said that that 
was gradually vanishing. It is true 
so far the position of the electricity 
industry in relation to our industrial 
policy is concerned it is going to be 
more and more, and almost entirely 
the responsibility of the State. It 
does not mean that it should not have 
a fair deal. It should be enabled to 
fimction effectively. In regard to the 
tight market position, for funds the 
information that I have for the past 
years is that the debentures etc., could 
be raised by a number of companies. 
The present passing phase should not 
become the ground and basis for 
permanent policy. It may be that 
this may last for some time; but the 
fact of stringency does not apply to 
the electricity industry alone. There
fore, that cannot be a special argu
ment in this case. Then, the hon. 
Member said that the rates for the 
consumers in the public sector were 
higher than invariably or usually was 
the case in the private sector.

Shri Tulsidas: I wanted to know
what is the position.

Shri Nanda: The dates depend not 
on the point whether it is in the pri
vate or public sector. Usually the 
private sector has small plants. They 
would be more costly and therefore 
the rates will have to be higher. 
Now, the hydro-electric power whidi 
is going into the public sector is '
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much cheaper. So, in order to con
tradict any wrong impression that 
may be created, I may point out that 
there is no evidence to show that the 
moment the public sector undertakes 
generation of power the rates have to 
be higher or it becomes more costly.

There are certain other points 
. raised by Shri Gupta and I shall now 

deal with them. He referred to the 
representation of labour on the Elec
tricity Board. The hon. Member said 
that whereas we have looked to the 
interests of the consumer and made 
provision that the consumer may be 
represented on the State Electricity 
Councils we have not done the same 
thing for labour. If the hon. Member 
would refer to the Act and the Bill 
he would find that so far as the 
Councils are concerned, labour has 
already got a place there. Therefore 
there is no question of giving it a 
place more than what it has already 
got. So far as Boards are concerned, 
just the giving of representation to 
certain interests fit in with the pur
pose of the constitution of the Board. 
It is for business purposes.

So far as labour interests are con
cerned, the principle of participation 
of labour in the management has been 
accepted. It is not necessary that 
representatives of labour should be 
members of the Board. There will be 
other ways of brmging that about. 
It is not a matter which is confined to 
the electricity industry alone; it 
applies to other industries as well. 
Therefore, methods will be devised in 
order to bring in labour and secure 
participation for it in the management 
of industry. It will apply to workers 
engaged in this industry also.

The only consideration that has 
been raised is that labour has not got 
living wage in many cases and that 
the bonus is only partial compensa
tion for that and therefore there 
should be better consideration of the 
claim of labour in respect of bonus 
than in the case of the supervisory 
staff who are better paid. The discri
minations between the lower paid and

the higher paid is of a different kind. 
It was the feeling of the Chairman 
and other members of the Committee 
that discrimination in this matter 
would not be desirable. I would 
ask: where is the difficulty about it? 
A bonus that has been declared by a 
company or a licensee is not going to 
be disapproved by the State. Nor
mally it will not be disapproved by 
the state and what we are providing 
for is only a precautionary clause. 
Shri Gupta wants to make a distinc
tion in regard to the supervisory staff 
and he wants to take out the refer
ence to workers from the scope of the 
Bill. It will not really be desirable 
to make a distinction. What Mr. 
Tulsidas said in this connection is 
that there is in the Income-tax Act 
some kind of restriction about this 
bonus; but it applies only to a period 
T)f three months as a maximum and it 
does not remedy the difficulty here 
in this industry. In respect of elec
tricity industry the position will be 
this, namely, whenever it is to be met 
as a tax it becomes an item of expen
diture and it becomes a base on which 
the reasonable return has to be cal
culated.

Therefore, that consideration does 
not  ̂apply specially in this case.

I believe I have covered all the 
points that were raised in the course 
of this discussion, except the one 
raised by Pandit Thakur Das Bhar- 
gava about “deemed to have been” . 
Now, the Chairman himself—an 
eminent lawyer—and the Members of 
the Select Committee considered that 
point specifically also. The hon. Mem
ber knows that as the provision now 
sands, protection has been given that 
notwithstanding anjrthing contained in 
the licence, the lic^see is entitled to 
get a reasonable return and to raise 
the rates, in spite of the terms of the 
licence, to a level which will enable 
him to secure a reasonable return. 
On various considerations it was felt 
that this would suffice and that there 
was no practical need to do any fur-
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ther thing at this stage. That is the 
position.

Pandit Thaknr Das Bhargava: I
referred to section 23 of the Electri
city Act of 1910 which requires that 
the approval of the Provincial Gov
ernment must be obtained. And the 
Punjab High Court has held— will 
send a copy of the judgment to the 
hon. Minister—that that section gov
erns section 57, and section 57 does 
not take away the power mentioned 
in section 23 of Act of 1910..

Shri Nanda: I shall have it examin
ed. But at the moment I can only say 
that the words “notwithstanding any
thing contained in the licence” will 
possibly obviate or counteract any 
mischief that might arise from that 
section, because that was not there 
previously. But still I will have it 
looked into.

Mr. Depaty-Speaker: The question
is:

“That the Bill further to amend 
the Electricity (Supply) Act, 
1948, as reported by the Select 
Committee, be taken into conside
ration.”

The motion was adopted.
\

Clauses 2 and 3

Mr. Depaty-Speaker: The question
is:

“That clauses 2 and 3 stand 
part of the Bill” .

The motion was adopted.

Clauses 2 and 3 were adedd to the 
Bill.

Clause 4— (Amendment of section 5) 
Shri Sadhan GupAa: I beg to move:
(i) Page Tr

ior lines 4 and 5, substitute:
“4. In section 5 of the principal 

Act,—
(i) in sub-section 2, for the word 

“three” , the word “five” shall be 
substituted;

(ii) for sub-section (4), the fol
lowing sub-section shall be substi
tuted, namely:—”

(ii) Page 2— 
after line 14, odd:

“ (d) at least one shall be a 
person chosen in the prescribed , 
manner to represent the interests 
of employees employed in the 
generation, supply and distribu
tion of electricity who are work
men as defined in the Industrial 
Disputes Act, 1947; and

(e) at least one shall be a per
son representing the interests of 
consumers of electricity.”

Sir, I have listened with care to the 
hon. Minister’s speech justifying the 
exclusion of workmen from the Elec
tricity Board. I could not find in it 
any reason to convince myself. Now, 
the Minister has stated that the plans 
of associating workmen with the 
management of industry are still to be 
formulated, are still under considera
tion, and therefore before that is deci
ded this matter cannot be taken up. 
That is what I understood him to say. 
Now, Sir, I for one am very much 
apprehensive about this delay in fina
lising this plan. We brought it up in 
connection with the Companies Bill, 
in connection with the State Bank 
Bill, and we have been bringing it 
over again and again. But still we 
are met with the same answer that 
the plan has not yet been formulated 
and therefore it cannot be considered.

In this case, however, it is quite a 
different matter. It is not the asso
ciation of the workers with the 
management of the industry; that is a 
different matter, whether the workers 
will take part in the management of 
electricity concerns. The question 
here is whether the workers will be 
represented in arriving at decisions 
regarding development, regarding 
‘co-ordinated development’ as sectiwi 
18 of the Electricity Supply Act of 
1948 puts it, whetiier the workers will
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have any say or will have any repre
sentation in the matter of deciding on 
the co-ordinated development of the 
electricity industry. There, as I 
pointed out, the workers had a double 
interest. The workers’ representation 
was useful not only to the workers 
but to the country as a whole. First 
of all, as I pointed out, the workers 
were concerned because decisions 
taken in the Board might vitally 
affect them. I quoted the instance 
of automation of installing automatic 
machinery which might throw a lot of 
workers out of employment in this 
industry. And the question would at 
once arise about their compensation, 
about how many workers to throw 
out, about giving them alternative 
employment and so on. All these 
questions have their relevance in any 
decision of the Board.

Secondly, it might be decided that 
electricity undertaking should increase 
their production, apd then the ques-  ̂
tion would be the increase of work
load of the workers. In that case also 
the workers would be interested, be
cause the question would arise whe
ther they are able to imdertake the 
additional work-load; if they are made 
to undertake the additional work
load, how much that would be; whe
ther they are entitled to any increas
ed emoluments in respect of the addi
tional vork-load and so on. At every 
stage, as I visiialize it, the worl^ers 
have an interest, and therefore in 
their own interest they should be re
presented. It is entirely different 
from participating in the manage
ment of undertakings. I would not 
give U5 the case for management, but 
what I want to say here is that this 
is an entirely different case, indepen
dent of the question of participation 
in the management.

Thm, as I pointed out—I do not 
want to repeat it in detail but I want 
to pdnt out briefly—the participation 
of tĥ  workers would be of benefit 
to tht industry also, because the 
workirs can bring into the delibera
tions of the Board the practical ex
perience of the working of the indus- 
trj» tnd, therefore, may make valua

ble suggestions in the light of their 
practical experience. If, as happened 
m many industries, the workers have 
made valuable suggestions regarding 
increase of production and by adopt
ing them the industry has benefited— 
that often happens in socialist coun
tries—, there is no reason why we 
should not take advantage of that. 
Therefore, on these two grounds I 
again strongly plead for granting 
workers representation on the Board.

Shri Nanda: I have already dealt
with this isssue, and I feel that there 
is less force in that argument after 
having heard him than I felt before. 
Because, he separates the question of 
management from the type of ques
tions which he has mentioned. If 
that is so, then it is not a question 
of management but of certain inte
rests of employees as employees. For 
that there are other ways and other 
methods of securing protection for the 
interests of workers. There are of 
course tribunals; there is the whole 
machinery for settlement of iijdustrial 
disputes. Settlement of industrial 
disputes would be the best way of 
looking after those interests and then 
there is joint consultation between 
workers and employers also, apsirt 
from the management in general. As 
I already pointed out, the workers 
have representation on State Eelec- 
tricity Council. That is specifically 
mentioned here and since the hon. 
Member pointed out that there will 
be some assistance in the two boards 
in securing suggestions from workers 
regarding co-ordination and regarding 
the general improvement of the work
ing of the undertakings, I would like 
to invite his attention to section 16 of 
the Act of 1948, where the functions 
of the State Electricity Council have 
been set out and among the functions 
are to advise the Board on major 
questions of policy and major schemes, 
to review the progress, to consider 
such other matters etc. Therefore, 
there is a rule for receiving any use
ful advice which the representatives 
of labour on the Council could offer 
and I am sure, the Board will benefit 
by those suggestions. Thus, there is 
no need for accepting that amend
ment.
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Mr. Deputy-Speaker: I shall put 
both the amendments of Shri Sadnan 
Gupta.

The question is:
Page 2—

for lines 4 and 5, substitute:

“4. In section 5 of the principal 
Act,—

(i) in sub-section 2, for the 
word **three” , the word “five” 
shall be substituted;

(ii) for sub-section (4), the 
following sub-section shall be 
substituted namely:—”

The motion was negatived.,

Btr. Deputy-Speaker: The question
is:

Page 2r— 
after line 14, add:

“ (d) at least one.shall be a per
son chosen in the prescribed man
ner to represent the interests of 
employees employed in the gene
ration, supply and distribution of 
electricity who are workmen as 
defined in the Industrial Disputes 
Act, 1947; and

(e) at least one shall be a per
son representing the interests of 
consumers of electricity."

The motion was negatived.
Mr. Deputy-Speaker: The question

Is:
“That clause 4 stand part of 

the Bill.**

The motion was adopted.

Clause 4 was added to the Bill

Clauses 5 to 26 were added to the 
Bill.

Clause 27*— (Amendment of Sixth 
Schedule)

Shri Nanda: I beg to move:
(i) Page 15, line 37—

for “paragraphs” substitute ‘para
graph”

(Supply) Amendment
Bill
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(ii) Page 16, line 5—
after “the clear profit” insert:

“ (excluding the special appro
priation to made under item 
(Va) of clause (c) of sub-para
graph (2) of paragraph X V il)” .
(iii) Pages 16 and 17—

omit lines 23 to 44 and 1 to 23, 
respectively. ’

I may mention here that this amend
ment is as a consequence of my accep
tance of a suggestion of my hon. 
friend, Shri Somani that the fair 
taxation reserve clause, which we had 
introduced at his insistence should be 
omitted. We are omitting that.

I beg to move:
(iv) Page 1 7 -

lines 40 and 41—

< omit “during the year in which 
the asset ceases to be available for 
use” .

(v) Page 21—

omit lines 17 and 18.
(vi) Page 21—

for lines 32 to 38, substitute:

“ (b) the income derived from 
investments other than those in
cluded in the capita] base mder 
the provisions of clause (d) of 
sub-paragraph I.”

Apart from what I have expltined,
I wish to inform the House that these 
are only consequential amendments.

Shri Sadhan Gupta: I have got 4 
amendments.

I beg to move;

(i) Pages 20 and 21—

for lines 32 to 36 and 1 to i res
pectively substitute “ (xiii) t>onus 
paid—

(a) to employees who are 
workmen as defined in the Indis- 
trial Disputes Act 1947;
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(b) subject to the provisions 
ot para^aph (a> of this sub
clause, where any dispute regard
ing such bonus has been referred 
to any tribunal or other authority 
under any law for the time being 
in force-relating to Industrial or 
Labour disputes in accordance 
with the decision of such tribunal 
or authority; and

(c) in any other case, with the 
approval of the State Govern
ment"

(ii) Page 21—

after line 3, add:

“Provided that notwithstanding 
anything contained in the Indus
trial Disputes Act, 1947, When
ever any Industrial dispute arises 
between any licensee and his 
workmen regarding the payment 
of bonus, such dispute shall be 
referred for adjudication to an 
Industrial Tribimal by the appro
priate Government immediately 
after receipt of a request in this 
behalf fran a Trade Union or 
from seven or more Workmen 
employed l*y the licensee ”

(iii) Page 21 line &— 

add at the end:

"given either of its own motion 
or on application by the licensee 
or M y Trade Union which has as 
its members the employees of the 
licensee or any section thereof 
who are workmen as defined in 
the Industrial «lq>utes Act, 1947, 
or by seven or more of such em
ployees”

(iv) Page 22, line 13— 

add at the end:

“subject, however, to a maxi
mum calculated by applying 
double the said Reserve Bank rate 
to the paid up capital”

As far as amendment No. 8 is con
cerned, that is a very ticklish ques
tion which has come up and this 
relates to bonus to employees; then 
Nos. 9 and 11 are also concerned with 
that and amendment No. 15 is con
cerned with the new scheme of regu
lation of profits.

With regard to the question of
bonus, I have heard the speeches that 
have been made by the hon. Minister 
as well as by other hon. Membera 
against my plea for adopting a discri
minatory scheme as between some 
employees and others as between 
workmen, that is to say, employcsea 
highly paid ofi&cials. Shri Tulsidas 
urged the argument that there should 
be no discrimination on the question 
of bonus, because in any case, the 
Income-tax authorities would not 
allow a high rate of bonus. The point 
is if ypu do not fetter the discretion 
to pay the bonus to anyone and every
one, then that bonus becomes an item 
of expenditure and subject to pa3rment 
of taxes, you can pay that bonus to 
whomsoever you like. What is more is, 
as the hon. Minister pointed out even 
those taxes become items nf expendi
ture, so that by paying bonus to high
ly placed officials or to the hinamidars 
whom you appoicit as ofilcials, you can 
practically circumvent the whole sys
tem of regulation of profits. Therefore,
I would plead for the retention of the 
‘fetter’ as far as it relates to pay
ment of bonus to highly placed offi
cials namely, ‘the fetter of approval* 
of the State Grovemment. But in 
relation to workers or rather work
men, as defined in the Industrial 
Disputes Act, that is to say, the 
supervisory staff, clerical staff and 
subordinate staff. I would adopt a 
different procedure. I would grant 
them complete freedom for the i>ay- 
ment of bonus. Shri Mohiuddin is very 
much tickled about my advocating 
complete freedom for the capitalists 
in this matter. The reason is obvious. 
We the communists want that the 
workers should have an improved 
standard of living and wages for their
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work. Therefore, we do not want to 
impose any fetters which would come 
in the way of their earnings. In this 
instance, if we do not advocate com
plete freedom, what we would have to 
advocate is that that freedom should 
be subject to the approval of the State 
Government, that is to say, the free
dom should be restricted so that it 
should be subject to the decision of 
the Industrial tribunal as has been 
provided in this Bill. These are the 
fetters that we want to remove in the 
case of the workmen.

Why do we want to remove them? 
In the first place, if we make it sub
ject to the approval of the State Gov
ernment, then, the licensee can defeat 
the claim of the workmen simply by 
sitting tight on the claim without 
approaching the State Govermnent 
for approval. If the licensee does not 
want to pay the bonus, he may not 
find it convenient to tell the porkers, 
I do not want to pay bonus because 
that may give rise to many complica
tions, strikes and what not The 
simple way would be to procrastinate, 
to sit tight over the matter, not to go 
to the State Government, not to take 
its approval at all, so that this provi
sion of para (b) of sub-clause (xiii) 
would, in practice, amount to denial 
of bonus to workmen in many cases. 
On the other hand, there is provision 
for adjudication. This is a very un
satisfactory procedure because the 
workmen do not have access to Indus
trial tribunals as of right. The State 
Government must refer it to an In
dustrial tribimal before there is an 
adjudication. Any one who is con
nected with labour matters, who 
knows anything about labour matters 
knows how dilatory that procedure is. 
First of all, there are negotiatians 
with the employers. Then, it goes up 
to the conciliation stage. When there 
is refusal or no satisfactory answer, 
the Conciliation officer delays with it. 
God knows for how long, somethnefl 
for a year or so. Then, there arc 
attempts at conciliation in which per
haps the employer does not turn up 
and repeated opportunities are given

to him. That also takes time. Then, 
finally, it may either be referred to 
a tribunal or not referred to a tribu
nal. Therefore, there is an initial 
hurdle apart from the delay which is 
caused in conciliation. The hurdle is 
that the Conciliation officer may not 
recommend reference and a reference 
may not be made. Therefore, the 
workmen are denied the bonus which 
is justly due to them, which the profit 
undoubtedly warrants. When it is re
ferred to an adjudication after one or 
two years or even after a lesser period, 
it takes time in adjudication, filling of 
statement by the two sides, so many 
other things like calling for accounts, 
etc. Besides that, the Industrial tribu
nals, at any rate, in industrial areas 
are so heavily occupied that they 
cannot even take up a case for a consi
derable amount of time. All this keeps’ 
the demand for bonus hanging, keeps 
the workers expectant and still the 
bonus does not come. The workers feel 
frustrated and demoralised and there 
is considerable danger of disturbance 
of industrial peace. If you provide 
this kind of machinery, you really 
encourage industrial strife and strike 
or lock out, as is inevitable, happens. 
That way, considerable complication 
may arise. Even apart from compli
cations, it is but fair that the demand 
of the workmen for bonus should be 
decided as soon as possible. Therefore, 
if you make the employees’ right of 
bonus free of fetters, the workers can 
straightaway negotiate with the em
ployers, they can bring forward their 
demand and take it up with their 
strength and the employers have no 
way of avoiding it. They have to face 
it and either to agree to it or deny it, 
in which event, of course, conciliation 
may take place. Here, you give the 
employers a right of evading it and 
compel the worker to face adjudica
tion.

Regarding the approval of the State 
Government, that is another matter to 
be considered. You know that the 
Government has a certain unreason
able attitude towards bonus. The Gov-
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eminent has taken up the attitude that 
the employees appointed in the public 
sector will not get bonus. This attitude 
that the Government has taken, I 
would say, is unreasonable, because, 
if an undertaking in the public sector 
earns a profit then, they should pay 
to their workmen a bonus, because 
bonus is a very important thing. As 
I have pointed out previously, it is 
partial satisfaction of the shortfall of 
the workers’ wages from living wages. 
However, the Government thinks that 
bonus should not be granted, I do not 
know for what reason. A large part 
of the electricity industry would be 
in the public sector. Therefore, there 
may be many difficulties in the way 
of the State Government approving 
payment of such bonus in such an 
industry. If bonus is paid by the 
private sector without intervention of 
the State Government, the State Gov
ernment would not be so much em
barrassed in the matter. But, if the 
IState has to take the responsibility of 
approving payment of bonus to the 
workmen, the State Government will 
take into consideration the demands 
which will arise for pajroent of bonus, 
to their employees in the public sector 
in the State. All these things are 
there. When the. Government has 
adopted this unreasonable attitude, it 
would be very dangerous and it would 
be very prejudicial for industrial 
peace to leave to them the responsi
bility of approving the payment of 
bonus in the case of workmen. In the 
case of workmen, their payment of 
bonus should be left absolutely unfet
tered. Therefore, I have moved amend
ment No. 8. I would ask your permis
sion to move it without paragraph (b) 
which is really redundant. Because, 
industrial labour disputes would 
always concern the workmen. Para
(a) could cover the case; pare (b) is 
not necessary. Therefore, I would 
move it in this form.

“Pages 20 and 21— 
for lines 32 to 36 and 1 to 5 

respectively substitute — “ (xiii) 
bonus paid—

(a) to employees who are work
men as defined in the Indus
trial Disputes Act 1947;

That would be a logical thing and 
in the case of workmen the right to 
bonus would be absolutely free.

The question has been raised why 
discrimination should be made in the 
matter of approving. I have given the 
answer. The hon. Minister raised the 
question today. Discrimination should 
be made because, in the first place, it 
would mean delay; it would, in the 
second place, give the licensee a 
chance of evading payment by sitting 
tight; thirdly, it would create an em
barrassment, though very unreason
able, in the State Government and 
prejudicially affect the interests of the 
workers. If you do not agree to this 
scheme of mine in the case of bonus, 
I would suggest that there should be 
compulsory adjudication when an ad
judication is requested by the work
men. That is why I have moved 
amendment No. 9 which reads:

Page 21, after line 3, add:

“Provided that notwithstanding 
anything 'contained in the Indus
trial Disputes Act, 1947, whenever 
any Industrial dispute arises 
between any licensee and his 
workmen regarding the payment 
of bonus, such dispute shall be 
referred for adjudication to an 
Industrial Tribunal by the appro
priate Government immediately 
after receipt of a request in this 
behalf from a Trade Union or from 
seven or more workmen employed 
by the licensee.”

That would be the second best 
because at least the workers would be 
sure that an adjudication would follow 
the demand for bonus if the licensee 
were not willing to grant it or is 
sitting tight over it in order to evade 
it.

Even if you do not accept that, I 
would suggest amendment No. 11 by 
which the workers would have the 
right to approach the State Govern-



[Shri Sadhan Gupta] 
ment for approval. The amendment capital base is likely to be much

smaller in proportion to the paid-up 
capital. The normal way ol calculat
ing returns is in relation to the paid- 
up capital. The hon. Minister has said 
that even in the instances I suggested 
the dividend was not large. I do not 
know what dividend they paid, but 
what I know is this, that under the 
Act they would be entitled to earn a 
reasonable return which would be 25 
per cent of the paid-up capital. I do 
not know what dividend they paid, but 
they would be able to pay it. What 
dividend they pay is quite another 
matter, that depends on their will, but 
what we want to do here is so to 
regulate the profits that imconscion- 
able dividends may not be paid. Ob
viously, the electricity industry must 
be treated on a different footing from 
other industries. First of all, as I 
pointed out previously, the electricity 
industry is a public utility industry, 
and is of vital concern for the deve
lopment of our country. Therefore, 
they cannot be alowed to make un
conscionable profits. Secondly, from 
the other point of view, from the capi
talist point of view, the risks attend
ant on the electricity industry are far 
less than the risks attendant on ordi
nary commercial or industrial ven
tures. They have hardly any risk of 
failing. They have a monopoly in 
areas at any rate where there are 
industries flourishing, where the 
demand for electricity is likely to be 
great, and there is no risk at all. It is 
those areas we are considering here, 
because in other cases whatever the 
regulation of profits you adopt, it will 
not very much matter, because they 
are not in a position to make uncon
scionable profits. It is only in these 
cases in which unconscionable profits 
may be made that the regulation 
becomes relevant. In these cases they 
have a monopoly and through no 
merit of theirs they have a huge capi
tal base. Simply by exploiting their 
monopoly, simply by charging certain 
rates from the consumers they make a 
profit, they cannot but make a profit, 
and that way they expand their 
capital base. Why should we allow a
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Page 21, line 5 add at the end:
“given either of its own motion 

or on application by the licensee 
or any Trade Union which has as 
its members the employees of the 
licensee or any section thereof 
who are workmen as defined In 
the Industrial Disputes Act, 1947 
or by seven or more of such 
employees” . ^
That would be the last alternative. 

Of course, I would not suggest it with 
any sense of happiness because it only 
enables the workers to approach the 
State Grovemment for approval, and it 
does not guarantee their right to 
bonus, but it will at least protect the 
workers from the employer’s evasive 
tactics and give them the right to 
approach the State Government for 
approval. It may be urged that 
already they have this right, but it im 
better to recognise this right by law, 
because otherwise State Governments 
may not take notice of it unless the 
approach comes from the employers, 
because it is, after all, the employers 
who have to pay the bonus and there
fore the question of approval would 
not come in. Therefore, I would 
recommend my amendment No. 8. If 
that is not acceptable, I would suggest 
acceptance of my amendment No. 9, 
and in any event I would at least 
suggest acceptance of amendment No, 
11.

Mr. Deputy-Speaker: What about
amendment No. 15? There is a fourth 
best also.

Shri Sadhan Gupta: Regarding
amendment 15, it relates to the regula
tion oi profits. The scheme adopted 
in the Act and confirmed in the Bill is 
the scheme of granting a certain per
centage of the capital base as a reason
able return. As I said, the extent of 
the capital base differs from company 
to company. In an old established 
company, the capital base bears no 
relation to the paid-up capital. It is 
much bigger in comparison with the 
paid-up capital. In new companies the
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huge return on that kind of capital 
base? Let us give the shareholders 
the return that they deserve, a reason
able return on their investments. 
Therefore I suggest that the return 
should be fixed with reference to tne 
capital base, subject to a maximum 
fixed with reference to the paid-up 
capital. I have suggested that me 
maximum should be calculated on 
double the Reserve Bank rate. Under 
present conditions the maximum 
would amount to seven per cent. I 
am not very happy about this seven 
per cent, but I think I cannot have my 
own way in this matter. Therefore, to 
have a compromise I am suggesting 
seven per cent. I would not also 
adhere to any rigid percentage. If the 
Minister thinks that some other per
centage is more suitable, he may adopt 
it. But the crux of the matter is the 
principle whether we should be en
abling companies to earn on their 
capital base, enable them to earn a 
profit out of all relation to their paid- 
up capital, especially when these com
panies do not owe it to their merit that 
their capital base has expanded so 
much in view of the monopoly which 
they have enjoyed over a long period 
of time.

Mr. Depaty-Speaker: Shri Somani.
Shfci G. D. Somani: Most of my

amendments are covered by the 
ameiidments proposed by the Govern
ment and therefore I do not propose 
to move them.

Shri Gadgil (Poona Central): He is 
always in agreement wth the Govern
ment.

Shri Nanda: This ground now
covered by the observations made by 
the hon. Member Shri Sadhan Gupta 
has been traversed several times in 
the course of the discussion. I do not 
want to repeat what I have said 
before.

The hon. Member is very anxious 
about the interests of labour. I appre
ciate his anxiety, but I feel his appre
hensions are not well founded. Re
garding the question of bonus, the hon. 
Member says that the licensee will 
delay a reference to the State. If

actually he has made up his mind to 
pay bonus, which is the assumption, 
why should he then delay making a 
reference to the State for approval. 
But the main point of the hon. Mem
ber is that this adjudication procedure 
should be open to him. Whether the 
State Government given approval or 
not, whether the licensee demdes in 
favour of paying the bonus or not, 
they are immaterial considering that 
he has a right to approach some other 
machinery for securing whatever claim 
he may have for bonus. His point is 
that this machinery is extremely dila
tory. My ^ ^ t answer is that this 
machinery itself is being simplified 
and has been simplified, and therefore, 
I am sure that those delays will be 
obviated. I recognise the fact that in 
the past there have been cases of 
delays, and sometimes inordinate 
delays. But they will not be there 
hereafter.

But, in this particular case, the 
situation is somewhat different. The 
hon. Member was saying that if I did 
not accept his first amendment which 
asks me to make a distinction between 
the workers and . the supervisory 
staff—-which, I am not prepared to 
do for reasons which I have already 
explained—then, I should accept his 
other amendment to the effect that a 
dispute of this kind should be com
pulsorily referred to a tribunal

I just secured a copy of the Indus
trial Disputes Act, 1947, and there I 
find in section 2 (ix) the following 
definition of ‘public utility service’ :

“ ‘public utility service’ means, 
among other things, any industry 
which supplies power, light or 
water to the public’ .”

Then, there is section 10 in Chapter 
III of that Act, where the procedure 
has been laid down for reference of 
disputes to boards, courts or tribunals. 
The proviso to sub-section (1) of that 
section reads as follows:

"Provided that where the 
dispute relates to a public utihty 
service and a notice under section
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[Shri Nanda]

22 has been given, the appropriate 
Government shall, unless it con
siders that the notice has been 
frivolously or vexatiously given 
or that it would be inexpedient so 
to do, make a reference imder this 
sub>^tion notwithstanding that 
any other proceedings imder this 
Act in respect of the dispute may 
have commenced.” .

Shri Sadhan Gupta: May I ask for
a clarification? The notice imder 
section 22 is a notice of strike. Does 
the Minister envisage that in every 
case, when the question of bonus is 
raised, the workers must give a strike 
notice and then go to adjudication?

Shri Nanda: It is not confled of the 
question of claim on behalf of the 
employees in the electricity industry 
only; this is a general clause which 
applies to all public utility services. 
However, that is another issue. I was 
only explaining that there is provision 
for compulsorily referring this dispute 
to adjudication. It is only a question 
of certain steps to be taken by the 
workers. So, it is not that the worker 
in this case has not got protection—a 
special protection in this case—because 
he is employed in a public utility 
service.

As a third alternative, he said that 
if I did not accept this amendment 
also, then, the workers should be 
allowed to approach the State direct. 
But, having explained that what he 
has asked for in his third amendment 
is already there, I believe that any

• recourse to his third amendment will 
be wholly unnecessary. My further 
answer would be that I do not see 
what meaning the procedure suggested 
has, namely that when the employer 
has not decided on giving bonus, the 
v/orkers should directly refer the 
matter to the iState for approval. But, 
for what will they ask for approval? 
There is no decision to pay bonus. That 
means that the workers only make a 
claim before the State for a ceilain 
amount of bonus. That means that

there is a dispute. But that dispute 
should be settled not by Government 
but through the machinery to which 
the worker has access at present. For 
these reasons, I am not prepared to 
accept his amendments.

Then, I come to his last point regard
ing reasonable return. I have dealt 
with that at length earlier. I think it 
is wholly an unscientific thing to link 
up the return of an industry with 
paid-up capital, because that paid-up 
capital has no relation at all to the 
total investment in an industry. Any 
decisions that have been taken in 
regard to what the appropriate reason
able return should be in relation to an 
industry in other cases, either, through 
the Tariff Commission or other such 
machinery, have always been in terms 
of the investment, the total block or 
something comparable to that only 
and not in terms of paid-up capital, 
for that would be a very imreasonable 
and irrational procedure to adopt.

I am sorry I am not able to accept 
the hon. Member’s amendments.

Mr. Deputy-Speaker: The question
is:

Pages 20 and 21—
jor lines 32 to 36 and 1 to 5 respec

tively substitute: •
“ (xiii) bonus paid—
(a) to employees who are work

men as defined in the Industrial 
Disputes Act, 1947; and

(b) in any other case, with the 
approval of the State Govern
ment.”
Those in favour will say ‘Aye’.

Some Hon. Members: ‘Aye’.
Mr. Deputy-Speaker: Those against

will say ‘No’ .
Several Hon. Members : ‘No’,
Mr. Deputy-Speaker: The ‘Noes’,

have it.
Shri Sadhan Gupta: The ‘Ayes’ have
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Mr. Deputy-Spcaker: Let the bell
be run^. . . .
15-38 fars.

[Mr. Speaker in the Chair]
Mr. Speaker: I shall now put the 

amendment to vote again.
The question is:
Pages 20 and 21— 
jor lines 32 to 36 and 1 to o respec

tively substitute:
“ (xiii) bonus paid— ^
(a) to employees who are 

workmen as defined in the Indus
trial Disputes Act, 1947; and

(b) in any other case, with the 
approval of the State Govern
ment.”
Those in favour will say ‘Aye*. 
Some Hon. Members: 'Aye*.
Mr. Speaker: Those against will 

say ‘No’.
Several Hon. Members: ‘No’.
Mr. Speaker: The ‘Noes’ have it. 
Shri Sadhan Gapta: The ‘Ayes’

have it.
Mr. Speaker: Those in favour may 

kindly rise in their seats. I find that 
there are six.

Now, those against may kindly rise 
in their seats. So, by an overwhelm
ing majority.........

Shri V. P. Nayar (Chirayinkil): 
What about the voice?

Mr. Speaker: The voice was nice. 
Shri Sadhan Gapta: The voice of 

the people.
Mr. Speakes: By an overwhelming 

majority, the amendment is lost.
Shri V. P. Nayar: Our voices were 

louder than theirs.
Mr. Speaker: I have to decide by

the number of voices and not on the 
pitch of the voices.

The motion was negatived.
Mr. Speaker: I shall now put the 

other amendments moved by Shri 
Sadhan Gupta to the vote of the 
House.

The question i«:
Page 21— 

after line 3, add:
"Provided that notwithstanding 

anything contained in- the Indus
trial Disputes Act, 1947, whenever 
any Industrial dispute arises bet
ween any licensee and his work
men regarding the payment of 
bonus, such dispute shall be 
referred for adjudication to an 
Industrial Tribunal by the appro
priate Government immediately 
after receipt of a request iA this 
behalf from a Trade Union or 
from seven or more Workmen 
employed by the . licensee.”

The motion was negatived.
Mr. Speaker: The question is:

Page 21, line 5—
add at the end:
“given either of its own motion 

or On application by the licensee 
or any Trade Union which has 
as its members the employees of 
the licensee or any section there
of who are workmen as defined 
in the Industrial Disputes Act,
1947 or by seven or more of such 
employees”

The ifCotion was negatived,

Mr. Speaker: The question is;
Page 22, line 13— 

uaa at the end:

“subject, however, to a maxi
mum calculated by applying* 
double the said Resei’ve Bank rate 
to the paid up capital.”

The motion was negatived.

Mr. Speaker: I shall now put the 
Government amendments to the vote 
of the House.

The question is:
Page 15, line 37—
Jor “Paragraphs” substitute ‘Tara- 

graph”

1956 (Suppht) Amendment 2$J2
Bill

The motion was adopted.
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Mr. Speaker: The question is;
Page 16, line 5-
after “the clear profit'* insert:

“ (excluding the special appro
priation to be made undor item 
(Va) of clause (c) of sub-para
graph (2) of paragraph XV II)"

The motion was adopted.

Mi . Speaker: The question is: 
Pages 16 and 17—

omit lines 23 to 44 and 1 to 23, res
pectively.

The motion was: adopted.
Mr. Speaker: The question is:
Page 17, lines 40 and 41 —

omit “during the year Li which tn  ̂
asset ceases to be available for use".

The motion was adopted.

Mr. Speaker: The question is:
Page 21—
omit lines 17 and 18.

The motion was adovtca.

Mr. Speaker: The question is:
Page 21—
for lines 32 to 38. suhstiiute:

“ (b) the income derived from 
investments other tiici those 
included in the capital basL- under 
the provisions of clause; (d) ol 
sub-paragraph I” .

The motion was adopted.

Mr. Speaker: The question is:

“That clause 27. aF u/neijJed, stanc 
part of the Bill”

The motion was acZoptcd.
Clause 27, as amended was added to 

the Bill.

Clauses 28 and 29 were added to the 
Bill

Clause 1, the Enacting Formula and 
the Title were added to the Bill

11 DECEMBER 1956 Fvnance (No. 2) Bill 2574 
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Shri Nanda: I beg to move:
“That the Bill, as amended, be 

passed” .
Mr. Speaker: The question is:

*That the Bill, as amended, be 
passed” .

The motion was adopted.

FINANCE (NO. 2) BILL 
AND

FINANCE (NO. 3) BILL—Contd.
Mr. Speaker: The House will now 

resume further consideration of the 
motions to consider the Finance (No. 
2) Bill and Finance (No. 3) Bill and 
also the amendment for reference of 
Finance (No. 3) Bill to a Select Com
mittee moved on the 7th December,
1956. ?

Shri N. C. Chatterjee, who was in 
possession of the House last time, 
may now continue his speech.

Shri N. C. Chatterjee (Hooghly): 
Mr. Speaker, Sir, from the point of 
view of building up healthy traditions 
in a democratic set-up, it is desirable 
that the introduction o f  such radical 
changes in the structure and level of 
taxation should be confied to the 
occasion for presentation of the 
annual budget when Parliament can 
have a full picture of the overall 
budgetary position. But it has been 
ruled that the Bills are In order and 
We have got to address ourSelves to 
the merits.

[Mr. Deputy-Speaker in the Chair] 
15-55 hrs.

The first thing I want this Parlia
ment to consider is whether the ex
panding governmental control over 
the private sector is in consonance 
with the objectives of democratic 
socialism or with the declaration 
made by the Prime Minister. The 
Five Year Plan definitely envisaereH 
an important role for the private sec
tor, which Shri Tulsidas today has 
described, as you know, as the ‘mn. 
State sector’. The Plan embodies
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a large extent the aspirations of the 
people for getting out of the clutches 
and ravages of crushing poverty and 
for attaining a higher standard of 
living. In a planned economy, there 
should be peaceful co-existence of 
both the public and private sectors, 
and if you allow the private sector to 
function, you must give it a fair trial.

In the Second Five Year Plan, we 
have stated that the socialistic pattern 
of society is not to be regarded as a 
fixed or rigid pattern. We thought 
that the present Finance Minister 
would make an objective approach 
to economic problems. He says that 
he is not rooted in doctrine or dogma. 
If our coimtry is to develop according 
to its own genius and traditions, then 
we must recognise that it is not desir
able that our economy should be
come a monolithic type or that the 
State should be a totalitarian one and 
should eliminate all private enter
prise. In a growing economy, if it is 
to be increasingly diversified, there 
must be scope for both the public and 
private enterprise to expand simul
taneously. We have assigned an im
portant place to the private sector in 
the Plan. We have placed upon the 
private sector obligations of an oner
ous nature, and we expect them to 
discharge those obligations. But if 
we want them to play the role assign
ed to them, then we should not place 
too many curbs, too many restrictions 
and too many fetters so as to destroy 
initiative or to imperil enterprise.

The other day the Prime Minister 
administered a very salutary piece of 
advice which, I hope, was meant for 
all, including his colleagues and the 
planners. He said that once the pri
vate sector was allowed to operate in 
any sphere, it must be allowed to do 
so without hindrance and without un
due restrictions. Are you not going 
against this declaration of the Prime 
Minister? At present, governmental 
control over economic activity is 
quite extensive. On the top of that, 
you are by this type of fiscal mea
sures ordering companies to deposit 
part of their reserves and also a por

tion of their current profits with 
Government. This will certainly 
hinder normal activities, and the in
vestment plans that the private sec
tor has been enjoined upon to under
take are bound to be upset. In siute 
of all assurances of the Minister, 
bureaucracy will rule triumphant, 
and there are bound to be delays and 
procrastinations in disposing of 
applications for return of dei>osit of 
reserves.

We know that in spite of the assur
ance of the ex-Finance Minister, Shri
C. D. Deshmukh, the private sector and 
to undergo very great difficulties 
under the Companies Act. If you 
think that the private sector is 
thoroughly incapable of imdertaking 
economic development this coun
try, then be consistent. Weed it out 
and be a thorough socialist. If you 
think that the private sector is not 
showing either initiative or enter
prise, then liquidate it, if you like. 
But do not impose progressive restric
tions, limitations and disabilities of 
this character and then utilise the 
failure of the private sector as an 
excuse for expanding the public sec
tor.

The private sector is today com
plaining—and I think there is a great 
deal in the complaint— t̂hat it would 
have made a better and more impres
sive record of achievement, if it was 
not to work under all these limitations 
and handicaps.

The hon. Minister indicated the 
other day that he was going to take 
drastic action because some companies 
had misbehaved. His complaint was 
that they had utilised funds for specu
lation or for purchasing new imder- 
takings. Can we get any figures 
from him? Can we get any reliable 
data to know that the Companies have 
thus jnisbehaved?

Shri Gadgil (Poona Central): There 
are facts and possibilities, he has 
taken both into consideration.

Shri N. C. Chatterjee: Mr. Gadgil
is not yet a Finance Minister.
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Shri Gad«il: It will be a bad day
for you if he becomes one.

Shri C. Chatterjee: I know it
will not happen.

Mr. Depnty-Speaker: Anyhow, that 
is not the issue at present.

Shri N. C. Chatterjee: What pro
portion of the reserves have been 
utilized in this manner? Secondly, 
may we know whether this abuse is 
continuing even after the promulga
tion of the new Companies Act? Very 
stringent provisions have been incor
porated into that Act with regard to 
interlocking. Mr. Deshmukh’s Act 
had imposed very serious restrictions 
on the manner in which investments 
can be made by a company within a 
particular group in the shares of that 
group. I had the privilege to be a 
member of that Select Committee and 
I know that a limit has been placed 
on the amoimt of such investment. 
Government has extensive powers of 
control and inspection and investiga
tion imder the new Companies A ct 
Â ’e we to imderstand that all these 
sections, all these restrictions, which 
4ie ex-Finance Minister has impose *̂ 
have all proved abortive? Can the 
Finance Minister give us any data as 
to how much he expects out of thii: 
compulsory deposit of reser'/es on 
reserves on current profits? The 
Finance t Minister has not taken the 
trouble to give us any reliable evi
dence or proof about the existence of 
malpractices or abuses anĉ  we should 
like to have some reliable data be
fore us. If the amount is not appre
ciable, will it be worthwhile to have 
this shock tactics or will it simply 
kill the goose that lays the golden 
egg?

«
The fact is that your Plan is not 

realistic. The fact is that you are
neither consistent nor logical.
The fact is that the Gov
ernment have not the courage and the 
conviction. You pay lip homage to 
socialism. You want the private

sector to continue to contribute hand
somely to the election funds. There
fore, you want to keep them alive for 
your purposes.

But you do not admit that the Plan 
is over-ambitious. You do not admit 
that the estimates in the Plan are 
unrealistic. In sffite of all the special 
pleadings of the sponsors of the Plan, 
some of the financial provisions of the 
Plan are known to be inadequate. 
You are liow admitting in a grudging 
way that the requirements of foreign 
exchange are bigger than what was 
estimated. But you do not pay any 
heed to the timely criticism which 
was advanced. It is amazing that 
when one of the members of the 
Planning Commission categorically 
stressed that it would be different to 
implement the Plan in a period of 
five years, still you endorsed the Plan 
without making due provision for this 
legitimate criticism. Secondly, the 
same member of the Planning Cpm- 
mission pointed out that deficit finan
cing on an extensive scale may prove 
dangerous to the economy and may 
cause hardship to certain sections or 
the population. Yet, the Plan was 
signed by the members of the Plan
ning Commission without making pro
vision for this criticism. The Plan 
was imposed on the country in that 
manner. The same member of the 
Planning Commission also drew 
attention to the need for balanced 
development of both transport and 
production. You simply stated: these 
are important points and signed the 
report. But really no adequate cor,- 
sideration was given to this very im
portant and serious criticism of the 
Plan, coming from a man who is a 
member of the Planning Conmiission.

In the United Kingdom they had a 
Royal Commission on the Taxation of 
Profits and Income. After a good 
deal of deliberation, they said:

“We are not at all impressed by  ̂
the argument that the taxation o f '  
capital gains would achieve a 
more equitable distribution of tax 
burden between one tax-payer 
and another.”

and Finance (No* 3) 2578
Bill
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They also gave their verdict, say
ing:

“We do not share the view of 
those advocates of the charge 
who maintain that it is called for 
by the need to correct an evident 
inequity between different tax
payers.”
Therefore, unless one is* dogmatic 

we have got to be very careful before 
we introduce such kind of taxation.

, The effort to make the capital gains 
tax a logical or scientific or just tax 
.by marginal adjustment is foredoom 
ed to failure. The British Royal 
Commission was urged to recommend 
it. But although they had very com
petent men, they had deliberately 
stated:

“Such a tax would have some, 
even possibly, a serious disincen
tive effect on the private savings 
which now takes place and though 
it might discourage small number 
of people who were enabled by 
the obtaining of capital gains to 
maintain a standard of living out 
of relation to their income, its 
general effect will be to tax very 
much larger number of people 
without the justification of an 
equitable design/’

That is the finding of an important 
Commission.

The Finance Minister had enuclated 
the principle that personal saving 
can play no very large part in finan
cing the vast investment programme 
of the Plan. That is a dangerous 
argument in a country where corpo
rate earnings and corporate savings 
must necessarily be a relatively 
small part of the stream of our na
tional finance. There may be some 
justification in theory to some taxa
tion of capital gains; but there can be 
none in either theory or practice for 
this kind of penal taxation by penal 
legislation, through fiscal measures. 
After all, dividends and capital gains 

‘ have a high saving potential and by 
diverting large parts of them to the 
exchequer, not much net increase in

capital formation may be achievea. 
This will be credit squeeze and this 
will discourage investment. On the 
contrary, the trends towards capital 
formation would be discouraged by 
the assault on the incentive for sav
ings and investment. Indeed the 
terms in which the capital gains tax 
is being revived are certainly onerous. 
Even Mr. Kaldor did not suggest the 
lowering of the exemption limit. Thf* 
revised scales may prove expropria- 
tory especially as the exemption pre
viously given in the case of transfers 
of property on compulsory acquisi
tion is not being repeated in the pre
sent measure.

Mr. Ldaquat Ali Khan’s budget, so 
far as we know, produced Rs. 6 
crores in two years and then tax on 
capital gains was given up. How 
much the present hon. Minister 
thinks to get? Will the price index 
be affected? I am afraid, the Finance 
Minister’s taxation proposal will have 
a very limited impact on the price 
index. On the level of foreign ex
change, I am afraid, it will have very 
little effect National planning will 
be a mockery if it results in the 
poor becoming poorer.

The Minister of Finance and Iron 
and Steel (Shri T. T. Krishnama- 
chari): Capital gains tax makes the 
poor poorer!

Shri N. C. Chatterjee: Not only
that. You are also diverting curr^t 
profits by imposing further taxation 
on dividends. That will make the 
poor poorer. Equity investment is 
mostly held, as you know, by poor 
middle class people. It will be hard 
hit.

What I am afraid of is that by 
taking charge of liquid capital  ̂ Gov
ernment may impede the working (rf 
the private sector seriously and this 
kind of additional taxation will be a 
further disincentive to both produc
tion and saving. The real truth is 
that the current economic trouble is 
due to the inability of the Govern
ment to adjust the Plan to the nation
al resources available. Fiscal measure 
will not be effective unless they are
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[Shri N. C. ChatterjeeJ 
accompanied by an efficient utilisa
tion of fiscal weapons. The assump
tion that the public alone is at fault, 
or the private sector is at fault, is not 
quite fair. Government is itself a 
major culprit. It has failed to adjust 
the expenditure to income. It has 
failed to make the Plan objective and 
realistic and there lies the main diffi
culty. That problem should be first 
tackled and solved.

Shri Gadgil: I never thoi^ht that
my hon. friend, Mr. Chatterjee, will 
read out such a reactionary speech. 
Obviously, it means that it has not 
come out from his heart. He almost 
seems to be an advocate of the capita
list system.

My grievance against the present 
Bills is this. They have been intro
duced, if not too late, late. They do 
not go very much. They go very 
little. The object of the Bill is to 
take us nearer to the goal that we 
have set before ourselves and, to that 
extent, I have already publicly wel
comed it.

*' There are certain tests by which I 
have always been measuring taxation 
proposals. One of them is that once 
you have accepted that the future 
society ŝ going to be casteless and 
classless, then whatever measures you 
take are judged by the standard 
whether the steps are calculated to 
bring that ideal nearer.
16 hrs.

The step may be long or may be 
short. In my view the whole thing 
should be finished quickly. If I 
may borrow an expression— Î hope I 
will not be misunderstood—it should 
be by Jhatka and not by Halal. I do 
not believe in the gradual death of 
capitalism by a process called eutha
nasia. I do admit that in certain 
special circumstances, gradualness has 
a place. But having established poli
tical democracy, it is hard to justify 
to the vast poverty-stricken, down
trodden masses that we could not pro
gress much more quickly. I have

always held that the alternative to 
violent revolution is the revolutionary 
use of the Constitution.

Now, what are these measures? My 
own view is that these measures, as 
I said, should have been introduced 
much earlier. At least the approach 
should have been assertive and not 
apologetic. At Calcutta my esteemed 
friend, Shri Krishnamachari, the 
Finance Minister—I do not kjiow— » 
called the Government as a buccaneer 
of altruistic motives. I think that 
designation is eminently deserved by 
the capitalist classes in this coimtry 
minus the qualifying adjective.

Shri T. T. Krishnamachari: They
have altruistic motives.

Shri Gadgil: I do not subscribe to
the view that all property is theft, 
but those certainly in the hands of the 
capitalist classes in India are as good 
as theft, and the sooner you take it 
back and restore it to the lawful 
owner, the better.

I do not think there is any necessity 
for the Government to be apologetic. 
The capitalists do not even deserve 
crocodile tears, much less any sjon- 
pathy, for in the past they have be
haved in a manner which does not 
justify the sort of treatment that is 
being given by the Government. Now 
they are making much
of some of these taxes. 
They always say, “We are all for a 
socialist society and there is a neces
sity” , but when it comes to draw a 
logical conclusion, they say, “Not in
dustry” , “Not now” and “Not in this 
manner” . This reminds me of what 
happened in the House of Lords when 
Lord Clive was on trial. The House 
of Lords voted the major that those 
who commit atrocities must be punish
ed. They voted the minor and Lord 
Clive was one of them. When it 
dawned on the Lordships that the 
conclusion would be something not to 
their taste, they suddenly resiled and 
passed a resolution that Lord Clive 
had done meritorious services and, 
therefore, all that should be dropped.
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The private enterprise had done 
such great services for the country 
and, left to themselves, they will turn 
this land into a land of honey and 
milk!

But our experience is contrary to 
these claims. What they have done 
during the last 30 or 40 years is such, 
as I said, that it does not deserve 
the treatment which the Government 
of India h|is been giving. Even imder 
the First Plan, during a period of 
five years, the net result is that the 
poor classes have either remained 
poor or have become poorer, except 
the organised section of industrial 
labour to some extent, and the rich 
have become richer. And by empha
sising a particular type of industry 
and giving a free hand for consumer 
goods industry for some time, and 
when such a situation operates in the 
context of a licensing system or a 
mixed economy, the result is that 
there is a sort of monopoly capitalism. 
Even a very balanced quarterly like 
The Tata Quarterly in one of its 
issues, has gone into the structure of 
our industry and has tried 
to ascertain what were the effects of 
the licensing system or mixed eco
nomy, and with apology and some 
sort of plausible argument, the con
clusion drawn is that in certain in
dustries. if not monopoly, at 
least oligopoly has b e ^  
established- In certain industries, 
some sort of special pleading is there. 
The fact remains that on the one 
hand we are trying to build up a 
classless society and trying to extend 
the public sector, and on the other 
hand we are allowing these people, 
who are already well entrenched, a 
free hand because there is no free 
competitive market. I can understand 
the utility to a limited extent of pri
vate enterprise in the industrial field 
if the market is absolutely free and 
competitive market. But that is not 
so.

What I find is that during the last 
nine years when there was not enough 
supply ot raw material. Government 
help was sought and Government help

was given. Whenever there were 
labour troubles, appeals were made 
to labour—Oh! in the interest of 
national good, you must not ask for 
wages here and there. When prices 
were not favourable to them, they 
asked for certain things. In short, the 
losses were public and profits were 
private. That\ adequately was the 
position of private sector and the 
position still continues.

Completely for socialist society, I 
think, we are, because this House has 
unanimously accepted that resolution 
in the month of December 1954. If 
this is the strategy, then every tactic 
that is followed must accord with the 
main strategy, and if it does not, then 
the House will be perfectly justiflea 
in rejectihg the same. Now what is 
being sought? The Finance Minister 
said indirectly that the inequalities m 
income may be removed to a slignt 
extent. That means that that objective 
does not, at ^ y  rate from the speech 
he has delivered, weight much with 
him. On the contrary, he should have 
said definitely that these proposals are 
not merely financial proposals but 
they have a socialist or sociological 
aspect, and it is a definite step, a fur
ther step, in the establishment of a 
classless society or socialist society.

Coming to the merits, we are told 
that this capital appreciation tax— 
nothing new— ŵas introduced in the 
1947-48 Budget by Liaqat Ali Khan. 
I quite remember that after his 
Budget speech was over,—I happened 
to be the Secretary of the Congress 
Party, and you know the weakness of 
a politician for a newspaperman—a 
newspaperman asked me for my reac
tion, and I said that it meant death 
to the capitalist class. The next day 
the whole Congress Party was astir— 
What is this? This is aimed against 
the Hindus and so on and so forth. 
In that atmosphere the proposals and 
the principles embodied in these Bills 
were not considered purely on merit 
and the result was that it was there 
for a year or so. We know that 
from 1948-49 upto the time when



It is said: “This will affect capital 
formation.” Once you accept that 
your society and economic organisa
tion is going to be of a particular 
type, socialist type, the responsibility 
for capital formation is not on indivi
duals; it is on the commimity as such. 
What are you doing? You are allow
ing these people to earn to any ex
tent. Their argument is, if they earn 
a hundred, they should eArn more 
and then they say: “We will contri
bute to the formation of capital.” 
They say this, that and the other. 
Boiled down, it comes to this. We 
allow them to earn a profit of Rs. 100 
and they give us just Rs. 5 or Rs, 10 
by way of investment and another 
Rs. 5 or Rs. 10 by way of taxes. Can
not we,annex the whole thing, leav
ing a small field for the private en
terprise? It is my considered view, 
and I have voiced it on Doth relevant 
and irrelevant occasions, that all the 
main industries must be nationalised.

Otherwise, all your talk of socia
lism and equality of opportunity is 
meaningless. There cannot be equal
ity of opportunity unless there is 
equality of income or near-equality 
of income. What is the good of tell
ing a poor man that the portals of the 
university are open to his boy when 
he has no money? Again, what is 
the good of the Railway Minister 
teUing me that anybody can go and 
make use of the air-conditioned com
partment when I have no money even 
to buy a third class ticket? So, 
equality of opportunity is meaning
less unless there is equality of in
come or near-equality of income. 
What has been done in the First Plan 
should not be repeated in the Second 
Plan. At least the rich should not 
become richer. Then we shall man
age the poor disinherited of the 
earth, which we have continued to 
be whether it is the Moghul Raj or 
the British Raj or anybody’s Raj.

The British Raj came and they 
opened roadways so that poverty can 
travel from Madras to Bombay, Bom
bay to Calcutta, and Calcutta to
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this particular capital appreciation 
tax will come into force, huge pro
fits have been made both in a man
ner which may be considered legiti
mate and in a fnanner which 
is difficult to say legitimate 
because nobody knov^ how much 
water the fish drinks—it is impossi
ble to say. Those who are actually 
in the business really know how they 
manage. The point is .that for in
crease in the capital value which is 
due not to any effort or efficiency on 
the part of the earner or the owner, 
it must be accepted in justice and 
fairplay that he is not entitled, at any 
rate, to the whole of it.

I buy a house. Suddenly, some Act, 
a town planning Act comes and my 
property rises in value. If I sell it 
it has appreciated by twenty or thirty 
per cent when I have done nothing, 
not even current repairs. Is it fair 
that I should have the entire sum 
over and above the real value? The 
State is a partner. Without the State 
or society, you cannot earn a single 
copper coin. I ask my capitalist 
friends to gc to a jungle and let me 
see how much they earn. There will 
be no buyer; there will be nobody. 
The conception of wealth is essential
ly a social conception. Even the 
sanctity of private property has a 
social background. This is my watch 
and I have engraved my name on it. 
It does not make it my property un
less the society accepts it to be the 
property of Mr. Gadgil and if any
body tampers with it, the entire ap
paratus of the State comes to see that 
I am not deprived of it.

Whatever wealth you have collect
ed or whatever wealth you have 
earned is there because of the law of 
the land and the institutions which 
are approved and accepted by the 
society at large. If that is the basis 
of private property, is not Govern
ment justified in taking a reasonable 
part? In future it should take a sub
stantial part straightway. At any 
rate, there is a case for taking as 
much as has been proposed here.
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Delhi, with or without typewriters. 
It makes no difference. They had 
remained poor; they continue to be 
poor, when they arfe the masters of 
the country. You will go to them in 
another two or three months’ time 
and ask for their votes. I am going 
to tell them: “Unless you are promis
ed that the inequalities of wealth shall 
disappear as quickly as possible, you 
will not be justified in voting the 
party which does not stand for a 
quick transformation of . the present 
society into an egalitarian society.”

They are always saying that the 
direct taxes should be less and less. 
That has exactly been the history of 
this country after Independence. From
1948 and onwards, till the last year’s 
Budget, the direct taxes were either 
removed or lessened. Th(e Excess 
Profits Tax has gone; Capital Appre
ciation Tax has gone and so on. No 
dividend limitation. It ŵ as introduc
ed for the first time when the Act 
for the electrical supply undertak
ing was piloted by my humble 
self and passed by this hon. House.
I thought that the principle, once 
accepted, would be extended in other 
industries. But, nothing of that kind 
was done. A little attempt was made 
in April when the current year’s Bud
get was introduced and some further 
step is now being taken.

The only objection is that there 
will be no incentive for qapital foim- 
ation. The responsibility for that, in 
my humble opinion, is on the com
munity itself, namely, the State. So, 
why should we go to these people? 
They dictate the terms. They take 
Rs. 90 and give only Rs. 10. Why 
not take most of these industries by 
way of nationalisation?

We are told that they are junks. 
The capitalist who runs an industry 
which does riot give him profit is yet 
to be borne just as a politician who 
is averse to publicity is to be borne. 
The point is this. Apart from the eco
nomic importance of nationalisation, 
it is a great moral strategy. They 
know that this is the work of the

community; this is the work of the 
nation and they will put their best in 
the work.

I am the occupier of a room. The 
relation between me and possession 
of the room is one today. If I am 
told that I am a permanent occupant 
of that room  ̂ the relation will im
mediately change for the better. But, 
if I am told that I am the owner 
immediately, the best, the noblest and 
the most efficient in me will come 
forth and will express itself in the 
actual improvement of the room and 
in its decoration and so on.

Today, the capitalists are saying: 
“Shri Khandubhai Desai and Shri 
Nanda are inciting the labourers to 
ask for more wages, twenty or 
twenty-five per cent. more. How can 
we nm them?” If you cannot run 
them, hand them over. If you say 
that you cannot nm them and that 
they will go to dogs; let them go to 
dogs. I am quite ready and I have 
not the slightest doubt that, if they 
are offered, my friend, Shri T. T. 
Krishnamachari, will have them, this 
evening, not even tomorrow. It is no 
good telling us so. We know a little 
about it, both as politicians and ad
ministrators. If you really think that 
you are not going to get any profit, 
you will not have this carcase even 
for a minute. You are making tons 
out of them. So much of surplus 
economic power in your hands is a 
danger to the society because econo
mic power virtually, in final analysis, 
means political power. You can ap
point anybody. You can utilise that 
power in any manner.

Today, when he just tries to tackle 
this problem of deposit, you say: 
“What is this? The industries will 
lack working capital.” What he is 
afraid of is this. They will invest 
it, not in the public sector by buy
ing bonds or loans. You will invest 
it in certain industries which will go 
to strengthen your own front. Six 
months ago, it was almost an article 
of faith with the whole country—thfe 
socialist- patteiTi of society was ap-
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proved by everybody; even the Hindu 
Sabha people were eloquent at one 
stage. But, now there is an organi
sed opposition. I want to warn my 
hon. friends here. This Free Enter
prise Front is a front patronised by 
capitalists here and capitalists out
side.

Just consider how and to what ex
tent you will allow the import of 
foreign capital in this country. Only 
yesterday the Finance Minister said 
that there is no rigid percentage, 
everything will be considered on 
merits. I want him to stand by the 
old policy that in any new concern, 
or even so far as expansion of old 
concerns which are in the hands of 
foreigners if concerned, the control 
should be in the hands of the Indian 
people. We might become prosperous 
and we right lose oiir freedom. If 
it is a question between prosperity 
and freedom, I shall vote for the 
latter, and I am certain the entire 
House will be with mt). Therefore, 
although he has said it, and it is 
capable of any meaning—he is very 
clever that way— Î want to tell him 
that it is better to be clear, lucid and 
honest about it and not necessarily 
clever. The point is that if you want 
the control of deposit from our Indian 
companies, and I understand the stra
tegy to be that these things should 
not be invested in such a manner as 
to prejudice our Plan, there is greater 
necessity so far as foreign capital is 
concerned. After all, just as books 
are for reading and it is no good 
having a book almirah with so many 
volumes when nobody reads them, 
what is the good of having money 
unless it is continually turned over 
and in such a manner as not to result 
in affecting the Plan in a disadvan
tageous way?

My submiisslon is that, if an honest 
concern, which suffers for lack 01 
capital for the purpose of expansion 
or for working capital, goes to tfte 
5’inance Minister—you know, he him
self has been a private enterprise 
wallah, not now, and so he will not

be at least against you—he will do 
whatever is reasonable. I go a step 
further. If you convince me that 
certain inconveniences are likely to 
be caused, I am prepared to consider 
them. But I am sure, as he has given 
an assurance that so far as adminis
trative inconveniences are concerned 
they will be removed, subject to that 
you must not worry about it, because 
we \yant to see that every step taken 
in industrial field advances the imple
mentation of our ideal of establishing 
a classless society, and 1 do not warn 
to follow tactics which will ultimate
ly sabotage my strategy. That is the 
main thing that I want to impress on 
this hon. House.

Now about indirect taxes 
and direct taxes. Compare what 
has happened in the six years. Tax 
after Tax has gone and indirect 
taxes are added every year. 
Whether this article or that article,
I don’t mind luxury goods being 
taxed. But along with it the poor 
man’s necessities are taxed. I am for 
it, because it is my Plan, my com
munity’s Plan, my country’s Plan. I 
am for it, but I must be convinced 
that there is equality of sacrifice and 
the burden is not on those who can 
afford to bear least. When you ask 
me to tighten my belts I can’t stand 
the sight of fat-bellied and pot-bel
lied capitalists. They must be pro
perly sized and then only there is an 
atmosphere of equality of sacrifice. 
Then people will go to any length and 
honour any order that this Govern
ment may desire to be honoured by 
them, by their industry, by their 
labour and by such small savings as 
they may have.

What I suggest is that I am not 
looking at these as merely financial 
measures. They say it is only Rs. 16 
crores, only Rs. 4 crores here and 
there. If it is so little, why are you 
worried. But I do emphasise on the 
ideological aspect. Somebody criti
cised that Government is too much 
after ideology. My grievance is that 
they are not. They are always will
ing to do something but are afraid to
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do it, and, as I said, througout the 
attitude has been apologetic when it 
ought to be assertive.

Lastly, while private sector is al
lowed. it must get all that is due 
and legitimate, just as a condemned 
man even if he is to be hanged the 
next day is entitled to his evening 
meal. We cannot deny him. That is 
only fair. But let him understand 
the fate that awaits him. So let me 
appeal to their patriotism that in this 
great endeavour of building new 
India on the lines which have been 
approved by this House you have also 
a part to play. Don’t indulge in anti
social activities. While food is scarce 
in this country it is sold at a high 
price, and we are told it is being 
smuggled out of this coxmtry. The 
whole Plan depends upon the stabi
lity of prices. If you maintain the 
price level then alone the Plan will 
be successful. Leave aside all other 
international complexities, we will 
meet them. But let us be sure that 
we are absolutely united, our methods 
are clean and our objects are clear. 
Then only we will meet this chal
lenge. If the Plan fails, he has right
ly struck a note, democracy fails.

After all what is democracy? What 
is democracy unless I find my perso
nal life is a little better than what it 
was? If it is going to be the same 
thing like the doctor’s prescription, 
who writes ditto, then there is nothing 
in it. If it is going to mean to me in 
terms of concrete experience, more 
food and better food, more cloth and 
better cloth, better housing, better 
educational facilities for expansion of 
my personality to which I have a 
right guaranteed by the Constitution, 
then only I shall reconcile.. But if it 
is merely a form, and if that form 
continues and contents are different 
then it means nothing. People today 
are very much non-violent^ I want 
them to be non-violent, but there is 
a limit to human sufferings. For ages 
they have remained like that. They 
won’t remain any longer because they 
have become conscious of the politi
cal power which is with them.

Sir, there is no case for opposition 
of a Bill of this type. I am sure, if 
it has been possible under the proce
dure to increase something by getting 
sanction of the President, if it was 
a practicable thing I would have done 
that. It is not practicable and, there
fore, this does not go much. But, as 
I said, I am one who does not think 
good is the enemy of better. There
fore, I support the Bill entirely.

Shri Asoka Mehta (Bhandara): Mr. 
Deputy-Speaker, Sir, after the aggres
sive and ultra radical speech of Kaka 
Sahib, what I have to say is bound 
to soimd moderate. Before I turn to 
the proposals for additional taxation 
made by the Finance Minister I would 
like to say something on the wider 
framework that he provided to this 
additional taxation in his speech.

He gave us a resume of the econo
mic conditions that ^ e  prevailing now 
and I believe, while it may be useful 
to go into the economics of some of 
thesp tax proposals, and it may be 
useful also on the eve of the election 
to make some kind of a sentimental 
or emotional observation about the 
conditions of the people, it is neces
sary, if we are not to face greater 
difficulties later on, to look at our 
economic situation. I think it is 
reaching a critical point. We in this 
House and this country are often com
placent about our internal conditions. 
We are prone to be acutely aware of 
international situations and interna
tional tensions. I feel that the 
Finance Minister has not done jxistice 
to himself, to the House and to the 
coimtry by playing down the serious 
situation that is confronting us to
day. The tax screw is being applied 
from time to time. We are told that 
more taxes will have to be imposed. 
But even when the tax screw is being 
applied, we also find that resources 
are falling. The short-falls 
in the resources are becoming 
increasingly alarming. The
foreign exchange gap is widen
ing; and, it is widening at a time when 
the international situation has become 
somewhat obstinate and our difficul
ties there are growing. The Plan im-
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plementation is weakening. Whether 
it is wise to have a Plan of this size 
or whether it should be cut down 
is a different problem. But, this 
House adopted the Plan and we find 
that from day to day and from week 
to week, we seem to be falling be
hind.

If we look at the development of 
our national income in the past few 
years, we find that the increase in the 
national income has been tapering 
down. Three years back, there was 
a substantial increase, but since then 
every year the rate of increase is go
ing down. Why? It is because in the 
earlier period the increase was main
ly due to fortuitous circumstances. 
We thought that inside our economy, 
we have discovered or imcovered the 
forces of development, that a djTiam- 
ism of our economy had at last been 
brought out. But, on the other hand, 
looking to the developments that are 
taking place, we find that it was only 
an accidental improvement and we 
seem to be still in the stagnant con
dition that we were in before. There 
have been sharp changes in the 
seasonal pattern of money-supply; 
there have been so many develop
ments. I do not have the time to 
bring all these threads to a common 
knot or to provide an adequate focus 
for all these developments. But, I 
would say that the crux of the pro
blem has been well brought out by 
the Reserve Bank in their report some
time back. The situation has wor
sened since then, i.e., since June 1956. 
The report says:

“While real national produc
tion has shown only a modest in
crease, the stepping up of the 
developmental expenditure has 
been accompanied by larger defi
cits in the Government accounts.”

What does it mean? It means that 
the economy’s digestive capacity is 
going down. As a matter of fact, we 
seem to be suffering from some kind 
of economic indigestion. Unless eco
nomy has the requisite digestive capa

city, just as a human being begins to 
suffer, economy begins to suffer.

We have been, and I ani among the 
sinners, accustomed to quote figures. 
We talk about the increase in the in
dex of wholesale prices or cost of 
living, but very rarely do we realise 
exactly the price that the people are 
paying. Recently a survey was made 
of the conditions of the people in 
Poona city by t*rof. D. R. Gadgil and 
it has been quite a revealing one. A 
similar survey had been made some 
years back. What is the result? 76 
per cent, of the families in Poona, as 
my friend Shri Pataskar should know, 
are living under poverty line and 25 
per cent, are living under the line of 
destitution. In the last ten years or 
so, 10 per cent more have come under 
the destitution line. When a similar 
survey was made some years ago by 
Professor D. R. Gadgil—this survey 
has been made under the Programme 
Research Committee of the Planmng 
Commission—15 per cent of the fami
lies were destitute. Today 25 per 
cent are destitute and 75 per cent 
are living under poverty line. This 
is what is happening in one of 
the cities of which we are all 
proud. It means that the conclu
sion is irresistible that the infla
tionary tendencies in the economy 
have been eating into the living stand
ards of the people, meagre as they 
have been. This is the reality that 
we are. The Prime Minister swd that 
we must pour our sweat and blood 
to build our country. We are pouring 
our blood; 10 per cent more of the 
people of Poona have been pushed 
under the destitution line. What more 
can we do?

When some of these taxation meas
ures are being discussed, my friends 
like Shri Chatterjee and Shri Tulsidas 
raise questions of all kinds saying. 
What about incentives? What about 

this difficulty and that?” I under
stand all those difficulties, but here is 
a basic fact from which we cannot get 
away. Recently there was a survey 
made of the condition of imemploy- 
ment or severe under-employment in
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towns ana cities of India. This survey 
was made again by an official body. 
It reveals that 5 million people are 
either uhemployed or severely under
employed. What does it mean? 
Anything between 20 to 25 per cent 
of the labour force in our urban areas 
is unemployed or under-employed. 
What is happening to them? When 
we say that the wholesale price index 
has reached 433 points, that in the 
last seven months the index number 
has gone up by more than 50 points, 
that the prices have been increasing 
at the rate of 2 per cent a month, we 
have to realise that this kind of in
crease is eating into the vitals of our 
people. What are we doing to meet 
this? The Plan is there, but it is 
breaking down. Whether it is a ques
tion of foreign exchange, whether it 
is a question of resources or imple
mentation, from every side, we find 
that things are not going as we had 
planned. Still there is a kind of com
placency in the country and that is to 
my mind most disconcerting. I wish 
the Finance Minister, and if possible 
the Prime Minister, had given a ring
ing call to the coimtry that we are dn 
the threshold of* a serious economic 
situation and we shall meet it jointly 
by the devoted efforts of the people as 
a whole. This is a crisis. My friend, 
Shri Chatterjee, talks about what will 
happen if reserves are to be deposited- 
During the war, reserves and profits 
were deposited; there was E.P.T Any 
fresh capital was raised had to be 
deposited with the Reserve Bank. 
At that time Mr. Tulsidas and Mr. 
Chatterjee had no objection, because 
it was a situation of emergency. Today 
these objections are being raised, be
cause the Finance Minister is not pre
pared to. go and tell the country that 
there is a similar emergency. We are 
literally pouring our blood to 
build our country. That is my serious 
quarrel, if I may use the word, with 
the Finance Minister.

There has been a big gap in the 
foreign exchange and a sudden jump 
in imports; sterling balances have 
gone down. I am surprised, because

if I am not mistaken— îf I am mis
taken, I apologise for the mistake— 
some months ago, when the present 
Finance Minister was Minister of 
Commerce and Industry; he had pooh- 
poohed the very idea of a foreign 
exchange gap; but, today we find that 
there is a big gap which has emerged. 
It is because of a certain policy of im
port and export that the present 
Finance Minister pursued whai he 
was Minister of Commerce and Indus- 
ry. I do not like this. I hope the 
Finance Minister will pardon me when 
I say that he should take up one posi
tion as Minister of Commerce and 
Industry and a different position when 
he becomes Minister of Finance. I do 
not like this. I want to know what 
the Government has to say to this. 
There is my friend, the Laltour Minis
ter and also the Planning Minister. 
They talk about 25 per cent increase 
In wages. I ask, as I asked the pre
vious incumb«it of the office of 
Finance Minister on an earlier occa
sion, can we afford it? I am in favour 
c* increase in , wages, because prices 
are rising; but, it will have to be link
ed up with increase in production. If 
you are going to have increase in 
wages unrelated to increase in produc
tion, you are going to undermine the 
very solvency of our economy.

These are facts from which we can
not get away. I am not concerned 
with capitalists, nor with pseudo
socialism of Kaka Gadgil. I am con
cerned with certain basic facts that 
we have to face, and I find that Mem
bers on the Treasury Benches seem 
to be singing different tunes. It is 
not even an orchestra; it is rather a 
deafening cacophony of voices. Time 
has come for the Finance Minister, 
who prides himself on being a good 
economist, having a lot of experience, 
and also being rather an early brand 
of socialist—I believe, from the time 
before I was bom—if that is so, it is 
necessary that he should end this 
cacophony and see that the divergent 
voices are brought together and some 
kind of meaningful orchestration is 
there if he is to be trusted ^ t h  the 
stewardship of our economy.

and Finance (No, 3) 2596
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[Shri Asoka Mehta]
Then, what has been his trade 

policy? His policy, as the Reserve 
Bank report says, has been one of 
progressive but controlled liberalisa
tion of imports. My contention is that 
the policy reaUy has been not con
trolled but progressive realisation of 
imports, and suddenly we wake up. I 
do not know how he justifies it. He 
wants to draw in the horns, but even 
if he does so it will take some months 
before the drain is stopped.

Shri T. T. Krishnamachari: May I 
point out to my hon. friend, just as 
a matter of information, that so far 
as our foreign exchange resources are 
concerned, they were maintained 
more or less at a stable equilibrium 
almost from 1954, and they have been 
added up during 1952, 1953. We have 
drawn on it, certainly deliberately, 
since the beginning of the year. But 
it was part of the policy of import and 
export followed in the past when we 
were really adding up to these resour
ces.

Shri Asoka, Mehta: The gap that
we were expecting over a period of 
five years has overtaken us in the 
very first year. If it is part of our 
deliberate policy, well, I am happy to 
know about it. ‘

And this deliberate policy is follow
ed when storing itself is in danger. 
I do not know whether one can say 
with confidence that the sterling area 
is a safe area just now. I will not 
quote figures; the Finance Minister 
knows about them better than myself. 
But the fact remains that the sterling 
area has been losing dollar and gold 
reserves at a fairly rapid rate. And 
political developments have been tak
ing place which are likely to have 
their disturbing consequences. And 
the Suez Canal has been stopped— do 
not blame the Finance Minister for 
it—but 65 per cent of our foreign trade 
passes through the Suez CanaL All 
these difficulties are there. Suppose 
tomorrow something happens to ster
ling; suppose sterling topples down; 
where will we be? When I say we 
are facing a crisis, I do not say that 
evei îTthing is the creation of the Gov

ernment and the Finance Minister; I 
am not foolish enough to say that. 1 
say there are difficulties in which we 
are living, and it is the business of 
somebody to sound a note of warning 
to the country and say let us not be 
coniplacent about it. And I do hope 
that the Finance Minister, when he 
introduces a special budget of this 
kind, would sound such a note of 
warning rather than go about 
in the kind of way in which he has 
been doing.

Shri N. C. Chatterjce: Robin Hood;
Shri Asoka Mehta: I was reading

the Capital, and I find that in regard 
to the proposals he has made in the 
Finance Bill about increasing import 
duties, it says that these proposals are 
“in fact lenient” . So I do not know.
I again want to know whether it is the 
hangover of the policy that he was 
pursuing previously that still conti
nues, and if it does I hope he will cast 
it off.

Shri T. T. Krishnamachari: But I do
not take my advice from the Capital.

Shri Asoka Mehta; I am not saying 
that you take it from any one; I will 
come to it a little later—about the 
advice part of it.

Then I would make a suggestion to 
the Finance Minister that he should 
take an early opportunity of meetmg 
the Finance Ministers in the Com
monwealth countries or in the sterling 
area. I would also like him to go to 
Washington. Recently, he has been 
sending his aides and officers; but I 
think we are facing a situation where 
he should personally go. A similar 
suggestion was made by Mr. Gaitskell 
about his Finance Minister, and I 
would support this plea about a meet
ing of the Finance Ministers of the 
sterling area. And I would like him 
to go to Washington and not be satis
fied with sending either his aides there 
or with carrying this long-range 
correspondence with various indivi
duals in the United States of America. 
If he goes there, I am sure he will be 
able to get more assistance, which 
we need, and he may be able to work
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up some kind of a Foodgrains and 
Fibre Bank, for which I believe there 
is a fairly good atmosphere in the 
United States. If speculatiwi is to be 
checked here, an International Bank 
of Foodgrains and Fibre set up in the 
United States would be of great value.
I need not dilate the point further, 
because I know the Finance Minister 
is quite aware of it. But he has got 
to show his drive, his dynamism there 
and see that these things get done. 
Because, otherwise what will happen? 
My friend Mr. Chatterjee and other 
conservative economists will say, "Cut 
down deficit financing” . And where 
are we? If you cut down deficit 
fineincing, and the Plan, unemploy
ment will grow, and all kinds of diffi
culties will grow. We are in a way 
cornered, and we have got to take an 
aggressive attitude. We have some
times to take a rather speculative risk 
in order to get out of the difficulties 
into which we have gone, and there I 
believe the Finance Minister should 
not be satisfied with what he can do 
in this country, but he should be 
prepared to go out of India also.

Next, I would like to refer to tue 
budget proposals. I am sorry, it is 
my misfortune that again I have to 
bring up this matter, but there nas 
again been a leakage. On the previ
ous occasion I referred to it. A 
Capital Gains Tax has been levied. 
But some businessmen seem to have 
made a lot of capital gains already-^ 
capital gains which are going to escape 
the net of the tax completely. I have 
my own information. I am prepared 
to place it at the disposal of the 
Finance Minister. Whether it is 
reliable or not it is for him to find out. 
And this is what the Capital has to 
say— believe it is a responsible 
paper—this is from the Capital of the 
6th December;

“Once again, certain large 
speculators were able to get wind 
of what was in store before it was 
actually announced, and so relieve 
their fellow gamblers of consider
able sums of money” .

I am not worried about what hap
pened to the fellow gamblers. And it 
goes on to say:

“It is ironic that Mr. Krishna- 
machari’s announcement last 
Friday should have put huge capi
tal gains into the hands of a few 
speculators on the Calcutta stock 
market, if on no other, and that 
the Finance Minister is unlikely 
even to see an anna of i t ”
Here you introduce a Capital Gains 

Tax. And what the first result of 
that Capital Gains Tax? Somebody 
makes a lot of capital. This is what 
the Capital has to say. The charge is 
substantiated by a fairly responsible 
journal like the Capital. And I would 
like to know from the Finance Minis
ter tomorrow whether he is prepared 
to make searching enquiries into the 
matter, or is this going to be a kind 
of normal policy of the Government?

Shri T. T. Krishnamachari: All that 
I can tell my hon. friend is that imless 
I have been talking in sleq?, it’ could 
not have gone out at all. Because, it 
was absolutely confined to a couple of 
people, and the only person that could 
have giv«i it is that I should have 
done it unconsciously speaking in 
sleep. But I do not suppose anybody 
visits my house when I am sleeping.

Shri Asoka, Mehta: If it is as simple 
as that, if it was a question of the sub
conscious or the unconscious of the 
Finance Minister, I do not think the 
Capital would have dared to say what 
it has said.

Shri T. T. Krishnamachari: May I
teU my hon. friend that the Capital 
will dare a little more?

Shri Asoka Mehta: I am also pre
pared, and I am sure my friend from 
Calcutta would also be able to help 
us, and I would like to know if the 
Finance Minister is going to make a 
searching enquiry.

Shri Sadhan Gupta > (Calcutta ^uth- 
East) : Lady Macbeth did not keep to 
her bed while asleep—and' perhaps 
something like that happened!

and Finance (:Vo. 3) 2600
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Shri Asoka Mehta: I am glad that 
there is a Banking Amending Bill. I 
cannot go into it just now. I am also 
happy that the Finance Minister has 
been responsible for introducing selec
tive credit control. Here again, the 
Finance Minister has had talks with 
the bankers. I do not know what the 
bankers told him. Evidently he found 
the bankers intellectually sterile, be
cause they had no suggestions. I have 
had talks with bankers in Bombay.

An Hon. Member: Shri Tulsidas.

Shri Asoka Mehta: Not Shri Tulsi
das; but others who take banking more 
seriously than Shri Tulsidas. They 
have told me—I do not know if it has 
been brought to the notice of the 
Finance Minister—that in Bombay and 
Calcutta Rs. 100 crores are circulating 
in private hands and lots of business 
deals are done on a cash basis. No 
sales tax, no income-tax, nothing 
appears in any books. This is being 
dcme in an organised manner and some 
of the trade associations are responsi
ble for this kind of activity. If the 
Finance Minister wants, I can tell him 
the name of the banker. A  very 
responsible banker gave me this infor
mation. I would like him to look into 
these matters because he himself has 
said it. It is something amusing. 
Here is a difficult situation. We are 
piling up taxes on taxes and imposed 
new taxes on the common people also. 
What is being done about tax evasiwi? 
He made yesterday or day before yes
terday a startling statement. He said, 
if all the people paid their taxes, 
naturally income-tax, I would be able 
to increase the size of the Plan by 25 
per cent which means by Rs. 1200 
crores, which means an annual loss in 
income-tax to the tune of Rs. 200 
crores, a fantastic loss. If that is what 
he feels, it is time that he looks into 
the working of his own department 
rather than come to this House and 
say, I want this tax and that tax. 
Levy by all means capital gains tax 
and other taxes on those wno can 
affoi^ to pay them. We have increa
sed the prices. We have the Central

sales tax and other taxes on the com
mon people. In the National Develop
ment Coimcil, you have called upon 
the State Governments to increase the 
taxes. There has been a suggestion 
that the revenue that the peasants 
have to pay should also be increased. 
When these taxes are being thought of 
seriously, is it not time that you look 
into these matters and see that leaks 
are stopped? I cannot imderstand a 
Finance Minister of the ability of Shri 
T. T. Krishnamachari going about say
ing, Rs. 200 crores are not coming to 
my coffers, if only people paid, I 
would do this, 1 would do that What 
is the administration doing?

Then, again, I do not know what is 
being done about economy. In 
England, in a similar emergency. 
Parliament set up a Committee called 
the National Economy Committee. It 
was the business of the Committee to 
see that the expenditure was cut down. 
The former Finance Minister said that 
the Cabinet was going to set up some 
Committee.

Shri T. T. Krishnamachari: May I 
teU my hon. friend that all these files 
that I have here are budgetary esti
mates which are being looked into, 
every item, by myself?

Shri Asoka Mehta: I do not know, 
when additional taxes are to be piled 
up upon the people, when this Parlia
ment is called upon to sanction taxa
tion, whether we are discharging our 
duty to the people if we leave the 
onerous responsibility "of looking after 
the economy in expenditure on the 
shoulders of the Finance Minister 
alone. It is oiir responsibility and it 
is our privil^e and this Hous« should 
not be prepared to give up its respon
sibility and deny itself its privilege. 
There also nothing is being done.

I am happy that the provisions of 
the Capital gains tax have been acti- 
vised. They have been there. I have 
often asked that they should be acti- 
vised. I am happy that has been done. 
In the past four years, industrial swu- 
rities have registered a price rise of
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50 to 100 per cent The capital gains 
tax has been activised a little late. 
There is a major exception. Many 
exceptions have been made; there is 
one except!^  whidi, to my mind« is 
disturbing. In clause 4 you will see, 
it is slated,

“Provided that___under a deed
of gift, bequest or wiU shall not 
lor the purpose of this section be 
treated as a sale, exchange, relin
quishment or transfer of the C2̂ i- 
tal assets:”

Here, I would like to invite the 
attenticm of the Finance Minister to 
what Professor Kaldor has to say in 
his report on page 34. He talks about 
exemptions. He says:

*11, on ttie other hand, transfers 
by way of gifts, bequests, etc., are
exempted,......... These exemptions
may easily cut the potential long 
term yield of the tax by two- 
thirds or three-quarters and they 
do not seem to be justified on any 
principle of equity.” .
I would like the Finance Minister 

to tell us why this major exception, 
which is not justified on any ground 
of equity and which is likely to cut 
the long term yield—after all, a tax 

this kind can be fhou^t of only in 
terms of a long period— ĥas been 
made. As far as this tax is axicemed, 
1 find that the financial journals have 
endorsed the tax and I do not think 
there is ^ y  serious opposition even 
from our capitalist friends.

As far as tax on dividends is con
cerned, I would say two things. Pro
fessor Kaldor has made his own 
criticisms. I am not worried 
about what he has said. 
My own point is, the Finance Minister 
^lould have an integrated tax struc
ture in his mind. I would not like 
him to pick up something from here 
and something from there and tag 
things together. As we have a plan
ned economy, we should have a fairly 
integrated tax structure before us. 
He has himself said that we have got 
into a rut and that we should get out

of it. We do not want and we are 
not entitled to enquire what taxes 
will come and when. But, it will be 
useful to know from the Finance 
Minister some time what is the general 
integrated tax structure that he has 
in view.

An lion. Btemben Anotho: leak.
Shii Asoka Melita: I do not know

how it can be a leak. One ^ould 
have a fairly good idea of what kind 
of taxes he has in view. Otherwise, 
what happens is this. Here, Professor 
Kaldor has sugg^ted various taices 
and riveted than together. You take 
away the rivet. If you bring them 
piecemeal, we do not know what the 
iiy>lications will be.

I do not know if tiie Finance Minis
ter is interested in making a funda
mental change. Are we really moving 
towards socialisation of savings and 
investment? Is there gomg to be any 
change? If you are really moving in 
that direction, it means a major 
change in the character and slant of 
our economy. Are we on the thres- 
hirfd of it? If we make that basic 
change, I believe, the whole character 
of our econtany changes and I would 
welcome that change. I would like to 
know clearly whether we are moving 
in lhat directicm.

About the provision of deposit 
reserves, as I pointed out, similar 
fHTovasions were made in an eanergency 
in the past I find that another finan
cial journal Indian Finance says, these 
deposits can be described as an incen
tive to expansion. I do not know 
wh^her that opinion is shsired by 
others. I do not know whether these 
deposits will prevent the things that 
have been happening. Here is an 
interesting instance. In a report of 
the Orient Paper mills, this has hap
pened. It is said,

“In order to meet the require
ment of funds to implement the 
modernisation and expansion pro
grammes of the Company, it is 
proposed to raise further capital 
of the order of Hs. 50 lakhs by the
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[Shri Asoka Mehta] 
issue of preference shares. Since 
the period under report, the Com
pany has acquired the entire 
issued share capital of the Air- 
Conditioning Corporation Private 
Ltd., manufactxirers, dealers and 
importers of airconditioning and 
refrigeration equipments with fac
tories in Calcutta and Bombay.”

The Orient Paper mills has not 
the money far modernising its own 
plant; but it has the resources to buy 
up an airconditioning factory. What 
a paper mill has to do with aircondi
tioning passes my imagination. Is this 
kind of thing going to be permitted? 
The Finance Minister is reported to 
have said at the party meeting that 
he is going to have a list of 20 indus
tries in which they can invest the 
reserves. What exactly does it mean? 
I would very much like to know much 
more about this scheme, because this 
kind of hanky panky has been going 
on for a long time and I do not think 
it adds to the health of the economy. 
If this can be checked without in any 
way adversely affecting the normal 
needs of our economy,, it needs to be 
done. Here, I would agree on one 
point which some of the previous 
speakers have referred to that the 
Finance Minister must work out very 
carefully the impact of these changes 
On the bank resources. To what ex
tent the banks are in a position to 
bear the consequential impact of these 
changes—that needs to be carefully 
thought out, because that is the one 
point on wMch a number of critics 
have been rather outspoken.

17 hrs.

I have just two small points to 
make before I conclude. One is 
about deficit financing. I thought the 
former Finance Minister was pursuing 
the strategy of putting in a fairly 
large dose of deficit financing in the 
initial period and then stepping up 
taxation after that during the remain

ing three or four years. Now that 
policy seems to have proved difficult, 
and we are now in for what we may 
call loosening the reins and tightening 
the reins alternately. 'This loosening 
the reins and tightening the reins 
alternately may be a useful policy, 
but I would not like that we cut down 
our deficit financing drastically. We 
should somehow recover or re-dis- 
cover the digestive capacity of our 
economy, because if we do not do that 
[ do not think we shall ever be able 
to raise the resources that we need 
to put through a Plan of the size 
that is needed by the coxmtry. And 
with it, it is necessary to give special 
attention to the production of food 
and cloth. I feel that far too much 
attention is being given to the new 
institutional set-up that is likely to 
be introduced. Suddenly our Prime 
Minister developed interest in agri
cultural co-operatives, and when he 
develops sort of an interest in some
thing, practically every one develops 
an interest in it. I am sure you must 
have read the report that Mr. Gomul- 
ka had to give up the experience in 
Poland. The agricultural co-opera
tives have been yielding 16 per cent 
less output than the small pesisants. 
The State farms, of course, have been 
yielding probably 25 to 30 per cent 
less. Let us not rush into some of 
these things. Of course, co-operative 
marketing and other things are neces
sary, but in the difficult situation in 
which we find ourselves, we have got 
somehow or other to create conditions 
where the small peasants with what 
little assistance we can give them, 
without bringing about those drastic 
changes of bringing them into co-ope
rative farms and all that, are able to 
produce more of what we need. This 
is an emergency, and emergency mea
sures have to be taken. If that atti
tude is adopted, I belive we shall be 
able to meet the situation.

About labour,* I would just like to 
say two things. One is that while 
there is a case for increase 4n wages, 
that has got to be link'^d up with
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higher production. I would like the 
Prime Minister and the Finance Min
ister, after the Prime Minister is free 
from his international preoccupations, 
to call the trade unions together, talk 
to them. It is necessary if we are 
to get over the crisis that is threaten
ing us to call them together 
and get their co-operation for 
the next two or three years. 
They will likewise have to call the 
industrialists and see to it that the 
entire structure of • management is 
modified, it improved. Tf it is not 
done, it is no use appealing to the 
Ipbour. And above all, I believe it is 
necesssiry by seeking the co-operation 
of all sections of the people and all 
political parties in the country to 
bring them together to see that we 
are able to step up in the next ax  
months, one year or two years, food 
production and cloth production in a 
very big way. And for that the co
operation of millions of people is 
needed. That can be obtained only if 
we can create in this coimtry an 
awareness of the crisis that is con
fronting us and the willingness to 
forge the unity through which alone 
we can overcome the difficulties that 
are facing us.

Bill, to imderst^d its provisions and 
appreciate its implications and then 
only it is passed.

You may recall that in 1952-53 
there was no proposal for fresh taxa
tion at all. In 1953-54 only Rs. Ir5 
crores were raised. In 1954-55 it was 
Rs. 11-85, in 1955-56 Rs. 21* 70. Even 
then two months* time was given to 
discuss and finalise the tax proposals 
contained in those Finance Bills. For 
the year 1956-57 this is the third time 
we are considering major proposals 
for taxation. In February we cotisi- 
dered taxation proposals for about 
Rs. 34-15 crores. Then we had the big 
excise duties, and now we are having 
this third dose of taxation which 
comes to about Rs 16 crores. Sir, my 
grievance is not against the amount 
that you are raising by taxation. As 
the Finance Minister has said, it is 
a national emergency. We have a Plan 
to put through and for that purpose 
if the internal resources have to be 
raised and geared up, taxation can 
certainly be raised, but the manner in 
which the proposals are put before 
the House and the manner in which 
they are hurried through, certainly, 
is not desirable.

Shri Morarka (Ganganagar-Jhun 
jhunu): Sir, on the Order Paper 
there is a motion in the name of Shri 
Tulsidas to refer these Bills to a 
Select Committee. I am not support
ing that motion in view of what the 
hon. Finance Minister explained, 
namely that these Bills have to be 
passed by this House and then they 
have to be sent to the other House 
and before the session ends they have 
to be put through. But in saying so 
the Finance Minister characterised the 
motion of Shri Tulsidas as a dilatory 
one. I am sorry I cannot agree with 
these remarks of the Finance Minis
ter, because you know, Sir, that when 
the annual budget is presented to 
this House and when the Finance Bill 
is introduced which contains the tax 
proposals, almost two months* time is 
given to this House to consider the

Last time when the Finance Minis
ter put the proposals for increasing 
the the excise duty before this House, 
he quoted certain facts and figures. 
The main justification for the Finance 
Minister in raising the excise duty 
was that there was a big gap between 
the fair price of cloth and the actual 
price charged on the market, ai^ he 
quoted two particular qualities of 
cloth. He said the price of certain 
dhotis and certain sarees were so 
high that he was fully justified In 
increasing those excise duties. I am 
told by the people in the, market, and 
I am even supported by a paper no 
less than the Commerce that the 
figures quoted by the Finance Minister 
were not accurate. I will seek your 
indulgence to read only one paragraph 
from Commerce dated 22nd Septem
ber, 1956, which reads like this:
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IShri Morarka]
"We have since had these figur

es (the figures given by the f in 
ance Minister) checked up with 
the trade. This was possible, 
because T.T.K. was good enough 
to give the names of cloth bought 
by his men. Our enqxiiry shows 
that the figure of Rs. 7-4 per pair 
Samrat dhoti mentioned by him 
as the ex-mill price is perfectly 
correct. But where he has gone 
wrong is the fact that this ex
min price excludes the excise duty 
amounting to Rs. 1-8-6 per pair 
(at the rate before increase). 
The same is the case in regard to 
the India United Mills sari, on 
which the excise duty was of the 
order of As. 15 per sari. So, the 
big difference between the fair 
price assumed t>y him and the 
actual price paid by him wiU be 
practically wiped out if allowance 
is made, as it should have been 
made, to the excise duties men
tioned here. It, therefore, looks 
as though T.T.IL has been misled 
by scHne official who forgot the 
fact that the ex-mill prices noted 
by him were exclusive of the 
excise duties. Indeed, a section of 
the cloth trade was amazed that 
the Finance Ministry should 
make such serious factual mis
takes and levy taxes on the basis 
of such wrong data.”

As I said, my grievance is not 
against raising taxes, but when you 
bring forward measures of taxation, 
such important measures, at least the 
House must know the implications oi 
the measures, we must be supplied 
with full facts and figures before we 
can give our assent to these proposals.

My next criticism about the pre
sent proposals is that enough data is 
not given to this House to appreciate 
the implications. For example, we 
are not told what would be the total 
gain on account of the capital gains 
tax. We are not told how much he 
expects to collect from the increased 
dividend tax. We are again not told

how much he expects to receive by 
way of con^iulsory deposits in the 
first instance. These are the things 
which we must know. Otherwise, 
what are we discussing? How can we 
intelligently apply our mind to the 
proposals which he has put forward? 
The national emergency is there, more 
money is required. The taxation 
proposals are there. The House should 
psLss them immediately so that the 
other House may pass them. Very 
good. But why were these proposals 
not placed before the House when the 
House started the session on the 14th 
November? Why so much delay? 
This is my one criticism and I hope 
the hon. Members of this House would 
aw>reciate the force behind this criti
cism.

My second point is this, that a new 
type of procedure is being mtroduced 
here in the sense that the Govern
ment wants now a blanket power of 
taxation. They say: **Yom give us the 
power to put tax up to this limit. We 
are not putting so much tax today, 
but give us that power so that when
ever the need arises we can increase 
the tax” . I would give you example 
after example to illustrate my point. 
I thkkk this 4eBd^cy has started oiiky 
receitly. Last time when the Fin
ance Minister lMx>ught before the 
House his i»x>pQsal for excise duties, 
he wanted the excise duties of six 
annas, four annas and four aamas on 
superfine, fine, medium and coarse 
clotii respectively, but he said: “No, 
I am not raising the excise duty to 
this level today. I am only going to 
levy four, three and two annas res
pectively.” He ■ wants to kee^ th« 
margin for himself, so that whenever 
he wants he can raise the taxes, and 
the whole trade will be at his feel 
and the entire public will be at hi» 
mercy. Is that fair? The proposal* 
of taxation must be concise, predact, 
specific and definite. Then only this 
House can ^ p ly  its mind to the taxa> 
tion proposals.



of "the current profits. If his inten
tions are only to have 50 per cent <st 
the current profits, then why should 
he take these powers which are going 
to be very harsh for the trade and 
industry. Why should he create un
necessary nervousness in the minds of 
the people? After all, the House is 
going to be there and whenever he 
likes, he can come again, justify his 
case and have the necessary powers.

Shri Bbftgrwat Jha Aaad (Pumea 
cum Santal Parganas): Tliese powers 
are there so that tire money-bags 
may not misbehave.

Shri Blorsrka: I do not want to
answer my hon. friend. He talks 
without understanding anything. (In
terruptions) .

I know
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The power of delegated legislation 
may be exercised very well in other 
fields, but it should never be intro
duced in the field of taxation. The 
right of taxing the people is a very 
serious and important right, and that 
right should be confined, and belong 
to this House only; it should not be 
delegated to any executive authority.

Professor Kaldor has criticised the 
giving of greater authority to the 
executive in a matter of taxation. Of 
course, he was not considering the 
question of increasing the tax when
ever the executive liked as there was 
no such contingency before him, but 
he was only considering the classifica
tion of companies imder/section 23A. 
So that is my second criticism in 
regard to the power of taxation that 
Government want to take.

They do not want to raise the tax 
to the fuU extent today, but they want 
to take a power under which they 
can exercise the right of raising the 
tax whenever they like to do so with
in the ceiling fixed. May I invilte 
your attention to the present propos
als? So far as layon yam is concerned 
the excise duty which the Minister 
proposes to impose today is two annas 
per lb. But he wants the power to 
raise it up to Rs. 1-8-0. Is this House 
to apply its mind to tiie prc^sal on 
the basis of Rs. 1-8-0 or, is the House 
to say that As. 2 will be enough? 
Every time if new taxes are to be im
posed, or the old taxes have to be in
creased, the Finance Minister must 
come before this House and justify 
his demand to increase the taxes.

Similarly, in regard to stamp duty, 
he wants to raise it by Rs. 5, Rs. 10 
and so on, but he say  ̂ tiiat at the 
present moment, he is raising them 
only by 50 per cent of the rates that 
he has proposed.

we find the same thing in 
regard to compulsory deposits also. 
He wants to take power under this 
Bill to have 75 per cent of the cur
rent profits and 25 p&c cent of the 
past accumulated reserves. But he 
says that for the time being his m- 
tentions are to have only 50 per cent

Shri Bhagwat Jha Azad: 
better than you.

Mr. Depnty-Speaker: When the
hon. Member hits, he must be pre
pared to receive it back also.

Shri Bhagwat Jha Asad: I have also 
hit back. What is the harm?

Mr. Depnty-Speaker: Not conti
nuously,

Shri MfMarka; In regard to com
pulsory deposits, we have two sets of 
provisions; one is in respect of the 
current profits, and the other is in 
respect of the past accumulated re
serves. *The Finance Minister says 
that 75 per cent of the current profits 
and 25 per cent of the past accumu
lated reserves would be the ceiling 
up to whidi he can take.

My hon. friend from Bhandara who 
just preceded me said, why did Siri 
Tulsidas, Shri G. D. Somani, and Shri 
N. C. Chatterjee not dsject when 
there was a national emergency and 
the British Government imposed these 
restrictions. I wonder where he got 
this information from. I am sorry 
that such a clever person as the Mem
ber from Bhandara should have 
spoken like this. Was there any legis* 
lation any time in the pa^ saying that 
the reserves oi the company should 
be deposited with €k)vecnzBcnt in any
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[Shri Morarka] 
emergency? I am afraid my hon. 
friend has mixed up two different 
things. '

During the war, the then Govern
ment used to give permission for 
fresh capital issues on certain condi
tions, one of which was that till the 
applicants utilised the simi for the 
purposes for which they were ask
ing, thos«2 sums would remain deposit
ed with Government. The same is 
the case today under the Capital 
Issue Control Orders. I^e same 

’ power is' being exercised even today 
in the same manner. Government can 
impose the condition that the money 
would remain with Government till 
the concern can make proper use of 
it.

Similarly, there was the excess pro
fits tax in India. Government can 
impose excess profits tax, and what
ever is received by way of tax can be 
kept with them. If they want any 
compulsory deposits out of the cur
rent profits, they can have them by 
all means.

But today the reserves which a 
company has got are not free or liquid 
reserves so that you can just pounce 
upon them and take them. They are 
reserves invested somewhere. This 
is not my view only. I am supported 
in this view by the Taxation Enquiry 
Commission. I am quoting from the 
Report of the Taxation Enquiry Com
mission, Vol. I, page 108:

“Outstanding reserves do not 
indicate the available liquid re
sources for industry that could be 
drawn upon for replacement and 
other purposes, because all reserv
es would have been put
to some business purpose or
other. Taking the assets side, 
cash and near cash i.e. in
vestments and EPT deposits) 
may be deemed to be liquid; in 
addition, receivables (bookdebts, 
advances against goods etc. and 
miscellaneous current assets may 
also be deemed to be liquid in
varying degree. A large part of

receivables is in the form of book 
debt. The major part of current 
assets represented by stock in 
hand (finished goods, raw mater
ials and work in progress) is cus
tomarily regeirded as ‘working 
assets* and not as liquid assets” .
Then they go on to say what is 

the position in the 407 companies, 
about which the Reserve Bank had 
carried out a survey and analysed the 
position. Now, even during the years 
1946—51, according to the Reserve 
Bank survey, most of these reserves 
are re-invested' by the companies to
wards capital formation. Even Pro
fessor Kaldor, who was called here as 
an expert on taxation, has this to say 
about these reserves. (I am quoting 
from page 87 of this Report):

“It is not always appreciated 
that the ploughing back of profits 
is an essential requirement for 
steady expansion in the case of a 
private business. It cannot grow 
through an increase in the share 
capital through public subscrip
tions; and its borrowing power 
is strictly limited to a proportion 
of the share capital employed In 
the business” .
Then he says at the footnote:

“In India, taking all companies 
(public and private) together, the 
ratio of ploughed-back profits to 
net disposable profits after tax 
was 68% (i.e. Rs. 66*5 out of Rs.
98 crores) which makes the 40% 
limit applicable to all private 
companies the more absurd” .
Kow, what I am endeavouring to 

prove is that these companies whose 
reserves you want to be deposited 
with the Reserve Bank or with the 
Government, have not got those 
reserves in liquid form lying with 
them and hence it is not possible for 
these Companies to deposit them with 
the Grovemment without seriously 
disturbing their working. The Fin
ance Minister himself said in the 
coiu*se of his speech that there 
was a tightness in the moxiey
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market and that the legitimate 
demands of commerce and indus
try were suffering. Now in such a 
situation if you want to take Rs. 30 
or Rs. 40 or Rs. 50 crores, whatever it 
may be, from these companies, where 
is this money to come from? Leaving 
aside all the technicalities, physically 
the money ̂  will have to come from 
those comp*anies and will have to go 
to Government. Would this increase 
Ihe tightness of ,the money market or 
would it decrease it? I would like to 
know from the hon. Minister what he 
proposes to do to meet a situation like 
that.

Unless serious thought is given to 
this, I am afraid a compulsory provi
sion like this may cripple some of the 
industries. There are many compa
nies which never claimed any depre
ciation. Those trading companies also 
would be required to deposit 25 per 
cent of their past accumulated reserv
es with the Reserve Bank.

These are the points to which the 
Finance Minister must seriously apply 
his mind to see that industries—even 
though, he is no longer the Minister 
for Industries—of the country do not 
suffer by any such provisions which 
are not taxation measures—as the 
Finance Minister does not hope to get 
any tax from this—but which, accord
ing to him, are merely regulatory 
provisions, by which he wants to re
gulate the investment of those funds. 
Then I think there must be some sort 
of latitude allowed. If you find that 
a concern is rimning its business with 
all the reserves invested in the busi
ness, this compulsory provision should 
not apply.

My next point is about foreign ex
change. Our Finance Minister in his 
speech has said that the foreign ex
change situation is very alarming or 
something like that. Our Five Year 
Plan, a summary of which I have 
here, anticipated a shortfall of Rs. 
1100 crores during a period of five 
years in our foreign trade. If you 
take that figure, then per year it 
comes to slightly more than Rs. 200

crores. So the present deficit is an 
anticipated one but where we have 
gone wrong is not that our balance of 
trade has gone the other way but the 
way or the manner in which we should 
have augmented our foreign exchange 
reserves both on public and private 
accoimts has not been done. So far 
as foreign trade is concerned, there is 
nothing wrong with it. It has worked 
almost according to the ^ttern  of the 
Finance Minister. But where we have 
gone wrong is that so far we have not 
been able to receive the required capi
tal from abroad, either on private ac
count or public account or on both. 
I am quoting from page 41 of this 
summary:

“Over the five years, the ag
gregate deficit on current accoimt 
is estimated at Rs. 1120 crores.
It will be seen that a large part 
of the deficit is expected to occur 
In the second and third years of 
the Plan, This “hump” in the 
middle of the Plan period is ac- 
coimted for by the fact that im
ports of steel, machinery and 
equipment are anticipated to reach 
a peak at about the time the 
Plan is halfway through.” ‘
Then, again, on page 42, this is what 

it says:

“Part of the deficit of Rs. 1100 
crores can be financed by drawing 
down the foreign exchange reserv
es of the comitry. These resrves 
are required essentially to enable 
the country to tide over temporary 
balance of payments diflBculties.
If the reasonable level of such 
reserves be taken at some 6 or 7 
months’ imports, Rs. 200 crores or 
so of the sterling balances to 
India’s credit could safely be uti
lised to meet part of the foreign 
exchange requirements of the 
Plan.

“After allowing for a with
drawal from foreign exchange 
reserves of Rs. 200 crores, there 
remains a gap of Rs. 900 crores, 
which can be filled through the 
inflow of private foreign capital



2617 Finance (No. 2) Bill 11 DECiaSfBER 1956 and Finance (No. S'i
Bill

2618

[Shri Moraika]
and by external finance— în loans 
and grants— f̂rom international 
agencies and friendly foreign gov
ernments.”
As I said, our foreign exchange 

position is alarming, not because 'we 
have imported more than what we 
planned— t̂here may be slight margi
nal things here and there—but be
cause the foreign capital they expect
ed, the foreign assistance they expect
ed from friendly governments, the 
foreign ‘ loans they expected, all that 
has not come. Therefore, the posi
tion has become serious. But even 
assuming that the foreign exchange 
position is serious, what action has 
the Finance Minister taken in today’s 
Budget? In these proposals, what are 
his concrete proposals for saying our 
foreign exchange? Proposals are 
there to increase import duty on cer
tain articles. What are those articles? 
•niey are dried fruits, woollen goods 
and things like that. How much 
would be conserved in our foreign 
exchange by imposition of these 
duties? Of course, we would get cer
tain revenue in foreign exchange— ît 
is all right. But that certainly is not 

' a measure which would help substan
tially the position of our foreign ex
change. More drastic remedies and 
more radical measures are needed for 
improving the posiUon.

My final point, which is a very short 
point, is about the dividend tax. The 
Finance Minister has increased the 
dividend tax. I welcome the increase 
in the dividend tax, but unless and 
until he simultaneously increases the 
tax on bonus shares or he announces 
his policy completely banning the 
issue of sudi shares it will be always 
advantageous for the companies now 
to issue more and more bonus shares. 
Now onoe more bonus shares are is
sued, the companies will not here to 
deposit 25 per cent of the reserve 
with the Reserve Bank, as these 
reserves would be capitalised and 
ttaerefore disappear. Secondly, those 
who issue bonus shares can avoid 
divid«id tax also because smaller 
dividends can be declared on larger 

^ t  is inereased capital

If the Finance Minister wants hia 
dividend and his capital reserve policy 
to succeed fully, he must simultan
eously decide not to give permission 
to issue bonus shares or the tax on 
the bonus shares must be increased.

Shii T. S. A. Chetliftr (Tiruppur): 
Sir, we stand by the Plan. It is neces« 
sary tiaat the Plan must be got through 
and the resources and incomes must 
be tapped. But, before we go in for 
larger taxation, is it not our duty to 
see that we spend every rupee that 
we get properly? To me this is a 
matter of great importance. The 
Finance Lfinister, when delivering 
the Budget speech, mentioned:

“With the large and growing 
outlay in the context of the Plan, 
both on revenue and on capital 
account, the question of securing 
the maximum possible economy 
and avoiding wastage owing to 
delays and inefficiency assumes
added importance-----We have an
Economy Unit set up imder the 
Home and Finance Ministries con- 
tinously re-assessing the staff re
quirements of various Central
Ministries............We have been in
consultation with the Planning 
Commission and have come to the 
conclusion that the best way of 
dealing with this matter would be 
to set up a special high powered 
committee of Ministers and the 
Deputy Chairman of the Planning 
Commission at the Centre to orga
nize a thorough investigation-----”

What has been done in this matter? 
Have any economies been obtained? 
My information is that the wastage 
about which mention has been made 
is there; it has beeh going on.

There was a question asked in this 
House. The former Governor of 
Orissa made a statement that in the
D. V. C. project, there had been con
siderable wastage of expenditure. An
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explanation was read out by the Plan
ning Minister. It must have been 
written by somebody, I am sure, may 
be an Under Secretary. It satisfied 
nobody.

We know that in many of these pro
jects, there is an immense wastage, it 
is so with the many buildings that we 
see aroimd us in Delhi costing one 
crore and two crores. I understand 
that the building recently constructed 
for the UNESCO Conference it was a 
month’s function; it was a great and 
glorious function—cost very h i ^  
What is the price that the tax-payer 
had to pay for that? I do not know 
the exact expenditure but my infor
mation is that it cost anything bet
ween Rs. 80 and Rs. 130 lakhs. Thai 
is the cost of the building Vigyan 
Bhawan. Have we any justification 
for spending such huge amounts when 
we want to save every pie for the 
implementation of the Plan. I feel 
that we are not saying; no attempt is 
made to save. I shall come to the 
Home Ministry’s unit a little later.

As far as capital expenditure is con
cerned, we spend many more times 
than necessary in these projects, 
buildings and other things. No at
tempt is made to economise.

I now come to the staff position. 
In 1935, it has been said that the staff 
of the Secretariat totalled 45,000. 
Today, I am told it is 65,000. Of 
course the Secretaries and the Minis
ters and the members of the Central 
Board of Revenue are all closely in 
touch with the Secretariat. But, what 
we hear is this. For the lower class 
of officials, the work begins a few 
minutes after 10 and ends at 5. In 
between, they do not devote enough 
time to their work; they are not very 
efficient. What is the yardstick by 
which they measure the work of these 
people? I want to know that

I am told that the intensive work 
begins at the Deputy Secretary level.

In the lower cadres the work is neg
lected and not done properly. The 
records are not maintained properly. 
I would like to know whether the 
Government have gone into this mat
ter and whether so many people in 
every office are necessary for doing 
the work. What is the yardstick?

I am for taxation. Tax the rich and 
tax the higher dividends. But, before 
we do it, it is the duty of the Finance 
Minister and the Government to see 
that every rupee is properly utilised. 
I am not sure that we are doing it.

The Finance Minister was good 
enough to inform us that deficit fin
ancing would have to'be stopped here
after. I expected that he would give 
us some knowledge about the amoimt 
that had been issued as deficit finance 
today and that the amoimt he had 
proposed to withdraw. We know that 
the cost prices are increasing. The 
increase in cost may be due to scarcity 
in some cases, and the increase may 
also be due to infiation. Zt is for 
them to determine as to what portion 
of this increase of cost is due to in
flation and if that is so, the way in 
which they propose to find the amoimt 
that is tried to be bridged. If we are 
to avoid inflationary tendencies by 
deficit financing, we provide Rs. 1000 
crores by way of deficit financing. 
We expect that some time the Finance 
M i n i s t e r  would be able to teU us what 
will be the safe advancement by way 
of deficit financing and how he has 
tried to make good the rest of the 
amount which will necessarily go to 
Rs. 400 or Rs. 500 crores.

The money that he proposes to 
raise now is only Rs. 16 crores. It 
has not been made clear as to how he 
proposes to find the rest of the amount. 
I do not know whether he will be able 
to make it clear in his reply, but I 
hope some time he will be able to do 
it.

Coming to some of the tax propo
sals, I would like to urge the point 
that I urged earlier when this Bill 
was taken up. The Speaker laid dawn
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a very good principle while discus
sing the Budget and the proposals of 
the Government during the budget 
discussion. While Government is en
titled to bring taxation measures—and 
normally in this House taxation mea
sures are not referred to Select Com
mittees—vital amendments to the In
come-tax Law should be referred to 
Select Committees. That is because 
the Income-tax Law being an impor
tant law, a Committee of the House 
should go into it intensively before it 
is being enacted. We, in this House, 
have a great responsibility, and the 
responsibility is greater because we, 
the Congress, command a large majo
rity, a very large majority, and any
thing can be done. Because of that 
very fact we have a greater responsi
bility to see that the things that are 
passed are considered properly.
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I do think, inspite of the explana
tion that has been given by the Fin
ance Minister, that this matter of 
compulsory deposits is a new matter, 
which is attempted to be brought 
within the scope of Income-tax Law, 
and as such this matter should have 
been considered by this House very 
thoroughly. Usually, the way of con
sidering things thoroughly in this 
House is through eommittees and a 
Select Committee should have been 
the proper thing to refer this matter 
to. I know there would have been 
delay, but that could have been cut 
short by saymg that the report should 
be submitted in two days. We are 
not strangers in this House to be told 
that such steps have not been taken 
and Select Committees have not given 
their reports within a couple of days. 
Overnight sometimes Select Commit
tees have submitted their reports. If 
that method was adopted here the 
Bill would have been much better 
than it is now, or at least the satis
faction of it having been considered 
by a Committee oi this House would 
OG ê been there for all concMned. 
This is not a matter over which I can 
agitate today, but I do think that the

1966 and Ftnance (No, 3)
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ruling that was given by the Speaker 
on the last occasion should be main
tained. Any point which is considered 
to be a vital amendment to the In
come- tax Act, or any Act for that 
matter, should be referred to a Select 
Committee, because the Finance Min
ister is entitled to bring in measures 
for taxation at any part of the 
year when he thinks it necessary 
and normally we do not refer matters 
of taxation to Select Committees.

With regard to one other matter I 
would like to agree with my friend 
Shri Morarka, who spoke just before 
me. Governments are entitled to ask 
Parliaments to vote taxation measures. 
While asking the House to do that, 
normally they are precise. They ask 
for a definite thing, it may be ad 
valorem, it may be import duty, excis 
duty or any other thing. But I should 
think it is rather a strange habit, and 
it should ’ be discouraged, that tha 
Government is given power to levy 
taxation to a maximimi limit. I find 
that almost in every page Govern
ment have taken the power to tax at 
a higher rate, though the tax at pre
sent levied is much less. I would 
like to ask the Finance Minister to 
consider whether we are setting up 
a good tradition when we do this. 
The Government, of course, have the 
power to reduce the tax by notifica
tion. But, for Increasint the tax, the 
consent of the Parliament must be 
obtained. The consent of the Parlia
ment becomes nullified if we give a 
power like this to the Government 
providing for the maximum taxation, 
while the necessity today is for a much 
smaller amount. I think we are set
ting up a bad tradition In doing tHfs; 
not only that. Parliament is not 
treated properly, because the increas
ed taxation may not have the consent 
of the then Parliament at the time 
the tax is levied. The Finance Minis
ters change their mind, and Parlia
ment also may do so. In matters of 
taxation, the consent of Parliament 

’ must ^  taken. By giving this
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sort of permission providing the maxi
mum limit for taxation while only a 
certain amount is necessary for the 
time being, the Parliament's consent 
is given the go-by. I think it is not 
a good tradition. My friend, the 
Finance Minister, is well versed in 
parliamentary traditions and he has 
as much interest in setting up good 
traditions as anybody else, though for 
the time being it is more convenient 
to take powers by which he can do 
things without going to Parliament. 
But, 1 do Tiope that he will consider 
this matter and take the power only 
for such taxation as he may want to
day, leaving future for the future. 
When he wants more money again, 
it will be possible for him to come 
before Parliament.

I would like to mention one other 
matter. Mr. Gadgil and myself have 
been Members in this House for many 
years and we know each other very 
well. But there is one matter on 
which I am unable to agree with him, 
namely, that nationalisation is a pana
cea for everything. Taking actual 
facts into consideration, we know that 

, nationalisation is not a panacea for 
everything. Sometimes the standard 
of work goes down as a result of 
nationalisation. I know some of the 
nationalised concerns. When I go to 
a private concern, the man there is 
very smart, but when I go to a nation
alised concern, he is indifferent and 
he does not care whether you pur
chase anjrthing from him or not. In 
many cases, efficiency has suffered be
cause of nationalisation. Apart from 
that, what is still mere dangerous is 
that nationalisation means creating a 
bureaucracy of officials and the ordi
nary man has no other choice but l>e 
at the mercy of these officials. At 
the time when food control was at its 
highest, they nationalised trade in 
foodgrains and the people had the 
worst experience in those days when 
every man was at the mercy of some 
official or bureaucrat. Corruption 
was at the highest because food was 
nationalised. I believe in nationalisa
tion of a few key industries. To be

efficient, they must be a few. To be 
efficient, they must be necessary and 
they must be essential. I shall not be 
a party to the nationalisation of every 
petty thing, every textile miU. A 
textile mill is a petty thing when 
compared to nationalisation. These 
are small units with a capital of 
Rs. 25 lakhs employing 500 people. If 
these things are to be nationalised, in
efficiency will be at the highest. I 
am afraid when people talk glibly 
about nationalisation of everything. 
Let us nationalise things which are 
necessary, things which are essential, 
things which we can run. Even then, 
I would like to sound a note of warn
ing. Today, we do not have among 
the officials people with capacity to 
manage business. Many of them 
think that they can manage a busi
ness through files. One Secretary 
that he can take over the Tatas And 
manage it efficiently. That only shows 
that we knew nothing about the Tata. 
Business experience also is built up. 
We should build up a section in this 
Government in which we may pool 
business experience. Then, we may 
be able to manage great imdertakings 
efficiently. We should have people 
who know the ways of businesslike 
dealing with people and not bureau
cratic ways of dealing with people. 
Until that is done, even about essen
tial things, we should not be too fast. 
Ifeese are by way of general remarks.

Coming to the duties themselves,— 
personally I am not against ihe en
hanced tax on dividends. I know 
certam mills have given dividends up 
to 30 per cent. I asked them myself, 
tihis is xmdue, lhat an ordinary share
holder should get 30 per cent. He 
^ s  not done anjrthing except putting 
his money 'ttiere. This is rattier bad, 
rattier too much. In the h i^ er di
vidends, h i^ e r  than 6 per cent. if 
taxation is levied and that money is 
tapped, I do not think that we should 
cry that that is a great hardship. 
With regard to ttie compulsory de
posits,—I shall not make any other 
observations; I shafl confine myself to 
small points; 1 shall not refer xo the
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import and export duties; I shall con
fine myself to the case of these depo
sits—there is a fear when imder 
bureaucratic control, permission has to 
be taken for withdrawal of these de
posits to be utilised for the industry 
itself. It is said that up to 75 per 
cent of that money may be ordered 
to be deposited. There is a fear 
among the people that the industries 
may suffer. When I talk about indus
tries, I am not referring to the top 
people. The top people always know 
how to get suitable orders from the 
Government. My hon. friend on the 
other side, Shri Tulsidas, said while 
discussing the Estate Duties Bill, we 
are not afraid because we can pay the 
lawyers and get things done as we 
like. He said that it is the 
smaller fries that would 
suffer from the harsh provisions of 
the Bill. That is quite true. Even 
in the matter of deposits, the top peo
ple will get orders from the Govern
ment in a manner suited to them be
cause they can speak to them, have 
dinner with them, and persuade them.
There are a himdred ways of persuad
ing people. These smaU imits of in
dustry.........

Shri Bhairwat Jha Azad: Is it a sin 
to have dinner? That is too much to 
say that. Not a compliment.

Shri T. S. A. Chettiar: Not a com
pliment; it has happened. What I am 
saying is this. These small units 
which are distributed throughout the 
country will suffer. They cannot per
suade the people. They can only 
write a letter. At the most, they can 
send a telegram. All of them are to 
be put under control like this. In 
spite of the assurance that has been 
given by the Finance Minister, I am 
afraid as to how it will work. Under 
this BiU they have power to make 
rules to prescribe from time to time, 
subject to certain limits, the percen
tage for the calculation of the amount 
to be deposited, to prescribe the man
ner in which the deposits may be 
made, to prescribe the time when and 
the manner in which refunds of de
posits may be made and to prescribe
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the rate of interest, etc. I would like 
to know whether this matter is en
tirely to be left to the officials or 
whether they are going to associate 
any committee of merchants or indus
trialists to do this job. I would very 
much wish that a committee is asso
ciated with it. There is the Company 
Law Committee, for instance, under 
the chairmanship of Shri Viswanatham 
who may be consulted about it. In 
any case I would like that a committee 
which is in touch with business should 
be associated with tĥ s job.

Shri Barman (North Bengal-Reserv- 
ed—Sch. Castes): It seems from the 
debate in this House as though it is 
a complicated financial matter on 
which I am going to speak. But my 
safety is that not being a financial 
pimdit, I can very well speak on the 
general notions that I have regarding 
this Bill, and the House can very well 
assess whatever I may say in that 
light. Therefore, I shall speak gene
rally about the impressions that this 
Bill creates upon an ordinary man.

It seems to me that this BiU and 
the controversy that has been raised 
over this Bill can be compared to the 
adage of a tempest in a tea pot. 
After all, what are the provisions of 
this Bill? As I read it, there are only 
two or three things at the most. One 
of them is the deposit of a certain 
percentage or certain sums of money. 
The companies are permitted to keep 
aside certain allowances without taxa
tion which cannot escape taxation un
less they deposit a certain amoimt of 
the surplus. My apprehension is that 
when you find so much opposition to 
this simple provision, there will be no 
deposit at all. Rather, those who are 
intent or are determined to keep this 
money in their own hands or in banks 
of their owti choice will rather pay 
taxes on those allowances. What is 
the amount that is to be deposited? 
It is 25 per cent, of the accumulated 
profits, and reserves of the company, 
of past years and up to 75 per cent, of 
the excess sum after paying divi
dends, income-tax, super tax etc. plus
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some of the allowances undet this 
clause which exceeds Rs. 1 lakh. So, 
up to Rs. 1 lakh they will keep it in 
their hands. No fraction has to be 
deposited. Whatever is in excess of 
that is to be deposited up to 75 per 
cent, with the Central Government— 
either with the Reserve Bank or any 
other bank that the Government may 
nominate. I fail to understand why 
there is so much objection to this 
from the side of the companies, es
pecially in view of the fact that the 
further provision has been made that 
only the approval of the Central Gov
ernment will be necessary, and the 
company will be free to draw such 
amount as they require for investment 
or other legitimate purposes. Instead 
of keeping their money on a private 
bank or a bank of their own choice 
from which they can draw at any 
moment they like, they are simply 
asked to deposit a certain percentage 
of it with the Central Government, 
and that amount will be at their dis
posal, up to 75 per cent. It is only 
the approval of the Central Govern
ment that will be necessary for utilis
ing the money.

Now, that approval is necessary in 
view of the fact that the surplus sums 
have got to be invested in some ap
proved undertaking. We know how 
these large accumulated reserves and 
other funds deposited with private 
bjinks have been misused by those 
who were at the helm of those banks. 
We have heard about cornering of 
valuable goods, cornering of oilseeds, 
cornering of essential goods like food- 
grains, and so on. Who furnishes that 
money? Where does the money come 
from? It is mostly the money that 
lies with the bank, which money is at 
the disposal of these private capita
lists.

We know how some of these pri
vate banks have crashed. Sometimes, 
the moneys accumulated in the banks 
are given as loans in the name of 
benamidars, and persons who are not 
worth even a hundred rupees are given 
loans cJf thousands and lakhs of 
rupees. We know also of some banks

where, when a crisis is. there or a cri
sis is brought about in an artificial 
manner, the honest depositors had to 
compromise their valuable assets with 
these henami debtors at 15 per cent, 
by this process, the honest depositor 
loses his money while the dishonest 
loanee practically reduces the debt 
that he owes to the bank to a nominal 
amount. There are many such things 
happening. I do not say that that is 
the case with every bank, but there 
have been such cases.

[M r. Sp ea k e r  in  the Chair]

17-53 hrs.

My only submission, therefore, is 
that there should not be any serious 
objection to a simple provision like 
this. The company’s money remains 
the company’s money; only, a certain 
percentage of the surplus has to be 
deposited with the Central Govern
ment, so that the Central Govern
ment may direct in what way that 
money can be utilised.

I now come to capital gains. This 
tax is not a new thing at all. It was 
there earlier, but it was discontinued 
from 1st April 1948. Now, it is again 
going to be revived. It has been said 
that this tax can fairly be imposed 
only when there is an emergency. Is 
there no emergency now before us? 
We have committed ourselves to the 
Second Five Year Plan, and we are 
in need of money; apart from this, 
the size of the Plan estimates has also 
been increased by about Rs. 400 to 
Rs. 500 crores. Are we to give up our 
Plan estimates? Are we to give up 
the objectives of our Plan? Is this 
not an emergency? I think a greater 
emergency cannot be there than this.

Then there w^re technical objec
tions here and there as to any article 
of the Constitution or any nile made 
by this House. But what is the princi
pal objective to which we are com
mitted by our own Constitution? It is 
the preamble which is the pivot and 
the hub aroimd which all our activi
ties should revolve. If there be any



2629 Finani:e {N’O. 2) BiU 11 IfflCElfiiER 1956 Business of the House 2630 
and Finance (No 3) Bill 

r^iri Barman] 
article in the Constitution itself which 
is not in consonance with this, this 
House should have no hesitation even 
to amend it so that our main objective 
in the Constitution, to which we are 
pledged, must he achieved. So no 
technical objection should withhold 
us from our objective.

It has been said that this cajrital 
gains tax will bring in only a paltry 
sum, say, Rs. 10 or Rs. 15 crores. Then 
why is this hue and cry raised against 
it? The country* needs money, the 
Government need money. If that 
money is to be had from quarters 
where there is money, it must be had. 
Only this super-tax is going to be 
increased. It has been laid down in 
the Bill itself that xanly if it -exceeds 
a certain percentage of the dividend, 
this sap^-tax is going to be increased. 
What is the ob je c^ n  to that? The 
objection is that the investor invests 
money with the hope that he will get 
more dividend, and that the value of 
his equity will appreciate.

Now, may I ask: is not 10 per cent 
a sufficient sum? I can tell you about 
industries where the dividend exceeds 
not 10 per cent, but 100 or 200 per 
cent, of the original investment. A 
share with a face value of Rs. 250 
brings in an annual dividend of about 
Rs. 1,00D. Its value has appreciated 
to Rs. 15,000 or Rs. 20,000. Are they 
not satisfied with this? Can they not 
pay a little out of it to the public 
coffers so that the public may benefit?

What are we committed to? What do 
wiB see in other fields? We have asked 
more than 500 princes of this land to 
give up their right, their kingship. We 
have acquired zamindaries. We are 
also asking the landlords to give up 
the possession of their lands beyond 
a certain maximum. What are w « 
going to pay them? Tte princes are 
paid an annual subsistence. What are 
the zamindars and landlords getting? 
In West Bengal, when the income is 
more than a lakh, he is asked to get 
only Rs. 2 lakhs, double the amount, 
and t o t  too not at a tune, but over

a number of years. Now, do you 
' mean to say that we shall ask all Ihese 
investors in land to give up their 
«xisfeig rights for the devielopment of 
the country and attain our objective 
of a socialist pattern o f society but we 
shall not touch ttie industrialists? 
T^is is a proposition that cannot find 
acceptance in this country any more. 
T would ask the industrialists and the 
capitalists to ju^  consider the trend 
o f  the country, to see in what condi
tion the vast mssses of our country 
are. They are waiting to see that this 
Goverranent will really ameliorate 
their condition as time passes on; they 
are waiting for the fulfilment of the 
I^an. The vast masses, the vast 
potralfftion o f the country, are waking 
from their slumber, though they are 
not yet fully awakened to demand 
fheir rights. It is the duty of this 
Ifouse to see that their hopes do not 
go wrSrofut fulfilment and that they 
attain Ifee objective i ^ c h  we have 
promised in our Constitution.
18 ius.

Mr. Speaker: Has he more to say?

Sliri Bamiaii: A few minutes more.

JUr. Speaker: Then he may con
tinue tomorrow.

BUSINESS OF THE HOUSE

Pandit Tluikar Das Bhargava (Gur- 
gaon): Before you go to the next item 
o f business, may I submit one thing 
for your consideration? I very respect
fully w i^  to bring to your kind notice 
liiat about IJ hours’ time was tabesn 
for the constitutional discussion about 
the Select Committee, etc. and only 
about 7 hours remained for the actual 
discussion of the Bills. Only four or 
five Members have taken part today 
and very many of us are anxious to 
take part—1  know at least about ten 
Members. Even the broad provisions 
of the Bills have not been discussed, 
what to speak of the promise that the 
hon. Finance lilinister has given that



2631 Btisinejs of the Htnise U  DECEMBBffl 1956 Central College of 
^  . AgricuUwre

vre can discuss everything in this con- 
nectiGn. I want to bring to your 
notice the very great desire of many 
Members of the House that you may 
please consider the apportionment of 
the time and at least increase it to 
five hours.

Shri Kamath (Hoshangabad): What
ever time has been saved on other 
Bills may be utilised here.

Mr. Speaker: What is the guarantee 
that we will save time on other Bills 
hereafter?

Pandit Tfaakur Das miargava: This 
is a most important measure.

Mr. Speaker: When did we start
today’s discussion on this subject?

Shri A. M. Thomas (Emakulam): At 
3-45 FM.

Mr. Speaker: We have discussed for 
2i hours today. On the opening day, 
we had a balance of about 6i hours, 
which means we have four hours 
more.

SliriBBiti Besn Ghakravartty (Basir- 
hat); Even some of the leaders of 
groups have not spoken yet?

Mr. Speaker: Why are they stand
ing behind?

An Hon. Member: Certainly leadra 
should be allowed to speak on this 
question.

PanAt Tlttkor B u  Bliai«sva: Not
merely leaders, but other Members as 
well, because this is a very important 
matter.

Mr. Speaker: If hon. Members will 
confine themselves to 15 or 20 minutes 
each, tomorrow, 1 can accommodate 
some more of them.

SlBi A. M. Thomas: No subject
which we have discussed so far or yet 
to discuss is as hnportant as this, so 
that I hope you will be pleased to givB 
more time for this subject. We anti
cipated that this being a non-contro- 
versial Budget proposal, we might not 
take much time with tt. But the trend 
of discussion indicates that we req\iire 
more time.
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hon.Mr. Speaker: What has the 
Minister to say?

The Mfaiister of Finance and 
and Steel (Shri T. T. Krfedmaamhail):
I am strictly bound by the Chair 
whidr regulates the work of this 
House. If the Ch«^ is disposed to 
give some more time, at suriy event I 
would like that it should not go 
beyond tomorrow.

Mr. Speakw: It is true that only a 
few hon. Members have spoken and 
others are waiting to speak, and that 
various groups have not been repre
sented there. Instead of extending the 
time by five hours, I think we can 
have six hours more, instead of four, 
that is, from 12 to 6 tomorrow, and we 
should finish this tomorrow. Let the 
general discussion go on for five hours 
and let us reserve one hour for the 
clause by clause consideration and 
then finish it tomorrow at 6 o^clock.

CENTRAL COLLEGE OF AGRICUL
TURE

Shri T. S. A. Chettiar (Tiruppur): 
The point that I sought to discuss 
today is a small point but a very 
important point. T\te point is that in 
the Central College of Agriculture, 
the students from whatever State they 
may come are compelled to pass a 
paper in Hindi. This has worked to 
the disadvantage of some non-Hindi 
students. We have no objection to 
Hindi as such. South India is trsring 
to adjust itself to the new conditions. 
We have introduced Hindi in the 
schools from the first or the second 
form. In tiie course of the next ten 
or fifteen years, we will be well up in 
Hindi and there may not be much 
difficulty for us to catch up and we 
may be prepared to take a paper in 
Hindi. Today, our anxiety is that 
nothing should be done to create 
trouble and inconvenience for any
body who comes from the non-Hindi 
area. Instead of creating unity, it 
should not become the subject and the 
csaise for creating jealousies and dis
unity.
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[Shri T. S. A. Chettiar]
It is not an agricidtural college 

belonging to the U.P. Government or 
some other Government where the 
language is Hindi. It is a Central 
Institute, run out of Central funds. 
When it was brought oVer here from 
Pusa, it was considered to be one of 
the very important institutions provi
ding for the lower grade and also the 
higher grade of education like the 
M.Sc. and also facilitating research in 
agriculture. Any institution which 
provides for research must be con
sidered to be an All India institution.

The Minister of Agricalture (Dr. 
P. S. Deshmnkh): May I make it clear 
that the M.Sc. course is not part of 
the Central College of Agriculture? It 
is separate and this rule does not 
apply to it because it is not a imi- 
versity examination. It does not apply 
to research also. It applies only to 
B.Sc. (Agriculture). It is the only 
course taught in this college.

Shri T. S. A. Chettiar: If it is
applicable Only to B.Sc., there are 
B.Sc. (Agri.) colleges in many States. 
I do not think that this course is a 
very important one from the Centra’s 
point of view.

There is another point which Is 
sought to be raised. It is proposed 
to give the whole institution to the 
imiversity for management. I would 
like to be clarified whether only this 
B.Sc. course is going to be handed 
over to the university or the other 
research courses also.

Dr. P. S. Deshmnkh: Only the
graduate course because that is the 
only course there. Whatever is being 
done for research, M.Sc. etc. it is all 
done by the Pusa Institute. It is a 
separate institution altogether.

Mr. Speaker: Is it not insisted upon 
in the Pusa Institute?

The Minister of Food and Agricnl- 
tore (Shri A. P. Jain): No, Sir. They 
are two separate institutions Central 
Agricultural CoUege and the Pusa 
Institute. This rule applies only to 
the Central Agricultural College.

Shri T. S. A. Chettiar: May I take it 
that this rule about the compulsory 
study of Hindi does not apply to the 
other institution where M.l^. and 
other research courses are conducted?

Sliri A. P. Jain: No.

Shri D. C. Sharma (Hoshiarpur): 
Then, your case falls.

Shri T. S. A. Chettiar: Personally, 
I have no grievance if Hindi is being 
insisted in the B.Sc. agriculture. The 
M.Sc. and research courses should not 
be handed over to the imiversity. It 
should be nm as an All India institu
tion so that the students from all 
States may be eligible for admission 
into it and nothing should be done to 
create diflBculties for students coming 
from outside the Hindi area,

Mr. Speaker: The hon. Member 
means that wherever the Central uni
versity is maintained by central funds, 
that central institution must not 
insist upon any particular language.

Shri T. S. A. Chettiar: With regard 
to B.Sc. I am making no plea. With 
regard to the other part which pro
vides for M.Sc. and research, these 
courses are not provided in many of 
the States and it would not be possi
ble for every university to provide 
for every such course also. These 
courses must be maintained in an All 
India institution. Government should 
give an undertaking to this effect. 
Nothing should be done which will 
prejudice the admission of students 
"toming from the non-Hindi areas.

Shri D. C. Sharma: The Ministry of 
Eudcation has laid down a policy with 
regard to the introduction of Hindi at 
several stages. That policy is two
fold. One is for the Hindi-speaking 
areas and the other for non-Hindi- 
speaking areas. May I know if the 
Ministry of Food and Agriculture has 
laid down a similar policy with regard 
to the introduction of Hindi in those 
institutions which are being run by 
that Ministry? Of course, institutions
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are of two kinds. There are some 
that serve local or territorial interests 
and there are other institutions which 
serve of an All India basis. May I 
know if the Ministry of Food and 
Agriculture has a policy with regard 
to that and if so, is it in any way 
different from the policy liad down by 
the Ministry of Education and decided 
at the conference of the Education 
Ministers?

Shri A. P. Jain: I quite agree with 
the Mover of the motion that Hindi 
should not be used in a way that it 
may hurt or handicap people living in 
any part of the country. So far as 
this Ministry is concerned we propose 
to adhere by that policy.

But there appears to be a little con
fusions. There are two separate insti
tutions. One is the Central College 
of Agriculture which is affiliated to 
the Delhi University. The other is the 
Pusa Research Institute, properly 
known as the Indian Agricultural Re
search Institute. This provision of 
certain tests in Hindi applies only to 
the Central Agricultural College and 
not to the Pusa Institute. The Cen
tral Agricultural College gives only 
imder-graduate education in agricul
ture. Of course, it is maintained by 
the funds of the Central Govemmeni 
but recently we have come to the con
clusion that there is no necessity for 
maintaining this college. This college 
was established with a view to pro
vide an institution for giving educa
tion to students coming from States 
where there was no agricultural col
lege. Now, in India everyone of the 
States has got an agricultural college. 
Therefore, the necessity for maintain
ing this college disappears.

We took the decision to abolish this 
college sometime ago. Then the Delhi 
University came in. They said that 
we should not abolish the college. I 
said that it was not the function of 
the Ministry of Agriculture to main
tain a college of this kind and if the 
University wanted, if they considered

it necessary as one of the faculties 
of the University, they could take it 
over. Some negotiations went on. The 
Delhi University has approached the 
University Grants Commissioner for 
money. If that money is forthcoming, 
we shall hand over the college to the 
Delhi University, otherwise this col
lege is going to be closed.

This college, as I said, is affiliated 
to the Delhi University. The Delhi 
University in its academic Coimcil, 
Executive Council etc. took a certain 
decision that in all the under-graduate 
courses one compulsory paper in 
Hindi will be there. That is not a 
decision of this Ministry. This college 
being affiliated to the Delhi University 
that decision also applies to it  In fact 
this question is not of any mportance 
because this college is going to be 
closed or it will be handed over to the 
Delhi University when it will lose its 
All India character.

Shri Velayiidhan (QuUon cum 
Mavelikkara-Reserved-Sch. Castes): Is 
it laid down that there should be only 
one college in one State? Thousands 
of applications come and they are 
refused admission because of the 
limited nxunber of seats. Does the 
hon. Minister think that we do not 
want any other Agricultural College 
in India to train graduates especially 
during this Plan period?

Shri A. P. Jain: ’Diis is rather a 
strange question. We have set up 
sufficieii^ nimiber of agricultural col
leges to ^ ve  education to adequate 
number of agricultural students. If 
there is need for more colleges, the 
State Governments will set up more 
colleges, and we shall give the neces
sary assistance. It should be remem
bered that undergraduate education 
is the responsibility of the State 
Governments and not of the Central 
Government.
18.15 hrs.

The Lok Sahha then adjourned till 
Eleven of the Clock on Wednesday, 
the 12th December, 1956.



2637 DAILY DIGBST 

[Tuuday, nth Decembert 195̂ 1

Columns

PAPERS LAID ON THE TABLE 
The following papers were laid 
on the Table : . , . 3491-93
(i) A copy of eaich of the 

following Tfftvancore-Co- 
chin notifications, under sub
section (3) of Section 133 
of the Motor Vehicles Act,
1939, making certain amend- 
menta to the Travancore- 
Cochin Motor Vehicles Rules,
1952:

(i) Notification No. T4- 
11846/55-PWC, dated 
the 26^  April, I95^

(ii) Notification No. T4- 
5146/54-PWC, dated the 
iSthJuly, 1956.

(a) A copy of each of the 
following Notifications, un
der sub-section (6) of Sec
tion 3 of the Essential Com
modities Act, 1955 •
(i) Notification No. S.R.O.

2342, dated the 20th 
October, 1956*

(ii) Notification No. S.R.O.
2409, dated the 27th 
October, 1956.

(3) A copy of the Report of 
the Indian Delegation to the 
United Nations Wheat 
Conference held during 
1955-56.

C olumns

2492—2574BILL PASSED .
Further discussion on the 

motion to consider the 
Electricity (Supply) Amend
ment Bill, as reported by 
Select Committee, was con
tinued. The motion was 
adopted. After clause-by 
clause consideration, the Bill 
was passed as amended.

BILLS UNDER CONSIDERA
TION . . . .  2574— 2630
Further discussion on the 

motions to consider finance 
(No. 2) and Finance (No. 3)
Bills was continued. The 
discussion was not conclu
ded.

HALF-AN-HOUR DISCUS
SION . . . 1632— 36
Shri T. S. A. Chettiar raised 

a half -an-hour discussion on 
jK)iDts arising out of the 
answer given on the 28th 
November, 1956 to Starred 
Question No. 524 regarding 
Central CoUegc of Agricul
ture, The Minister of 
Food and Agriculture (Shri 
A. P. Jain) replied to the 
Debate.

AGENDA FOR WEDNESDAY—
I2TH December, 1956.
Further consideration and 

passing o i Finance (No. 2) 
and Finance (No. 3) Bills.
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